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CONSTITUENT ASSEMBLY OF INDIA (LEGIST,ATIVEj
Monday, 29th March, 1948

The ‘Assembly met in the Assembly Chamber of the Council House ab
Quarter to Fleven of the Clock, Mr. Speaker (The Honourshle Mr. G. V.
Mavalankar) in the Chair. :

DECLARATION BY MEMBERS
The following member made the Declaration under Rule 2C:
Bhri Kuladhar Chaliha (Assam: General).

STARRED QUESTIONS AND ANSWERS
{a) ORAL ANSWERS

EXQUIBY INTO DisrossL oF ABECILANES BY CEETAIN OFFICALS

964. *Mr. R. K. Sidhva: (a) Will the Honourable Min'ster of Industry and
Supply be pleased to refer to the answer given to my Short Notice Question,
asked on the 12th December, 1947 regarding the disposal of aeroplanes by cer-
tain officials and state whether the enguiry referred to therein is now completed ?

(b) If not, when is it likely to be completed and what are the reasogs for the
delay?

(e) If it is completed, what is the*result and do Government intend to take
steps against the officials concerned?

(d) What action do Government intend to take -against such of those offi-
cials as Mive “eft Indin?

The Honourable Dr. Syama Prasad Mcokerjee: (a) to (c). Yes, Bir, Govern-
ment have completed their enquiry. The decision complaned of, which was
taken in 1946 was that it was not worth while to undcrtuke the repair of the
damaged aircraft because the cost of repair would be excessive, there was an
adequate supply of Dakotas available to meet a.l demands, and there was sn
acute chortage of the major spares which would have been required for repair.
Conditions s nee that decision was taken have altered, and Ind a's requirements
of aircraft have greatly increased. My Ministry has consulted the Communi-
eations Ministry, and it is cunsidered that the decision taken n 1948 by the
offieials ecncerned was, in the conditions then existing, a justifiable one.

(d) Does not arise,

Mr. R, K. Sidhva: Sir, my question wae quite d'fferent. T wanted to know
what action hag been taken in vew of the Honourable Minister having inade
that statervent. He is giving the 1946 reply. Does it realy refer to the same
thing? :

Mr, Speaker: Possibly it is the same.

Mr. B. K. Bidhva: It has no bearing on th's question.

Mr. Speaker: That is the Honourable Member's opinion. If he is nok
satisfied with the angwer he may put supplementary questions.

Mr. R, K, Sidhva: M:H I khow whether the officer who then condemmned
these airerafts wae then Director of Aeronsutical Inspection and he is even
today employed as the Deputy Director General?

(2629)
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The B.t_moural?le Dr. Syama Prasad Mookerjee: As I explained, Sir, this
happened in 1946 and it has been held after enquiry by the Communications
Ministry that there were proper reasens for arriving at the decision by the
officials coacerned and therefore no action is proposed #o be taken now.

Mr. Speaker: The question ol the Honourable Member was whether the
same pent.cinan continues in service.

The Honourable Dr. Syama Prasad Mookerjee: That is so.

Mr. R. K. Sidhva: May I know whether the Government propose to take
Any action against the gentleman concerned or not?

Mr, Speaker: That lias been replied to.

Mr. R. K. Sidhva: The Honourable M nister stated last time that one offi-
cer had gone to Pakistan and the other was in service in India. May I know
whether the Honourable Minister is taking the necessary action.........

The Honourable Dr. Syama Prasad Mookerjee: This matter was inquired
into. 1 have got the answer before me that the enquiry would be undertaken.
The enquiry could not be undertaken by my Ministry: it related to the Com-
mun’eationg Ministry, and the Communicat.ons Ministry held the view that
no further action need be taken.

Mr. R. K, Sidhva: Mr. Biswanath Das asked whether in view of the fach
that some of the officials had gone to Pakistan whether their pensions would
be stopped and the Honourabe Dr. Syama Prasad Mockerjee replied that they
had mostly gone to Pakistan.¥ May I know how meny of them have gone to
Pukistarsd

The Honourable Dr. Syama Prasad Mookerjee: I cannot give the number
but there were several officers who were holding subordinate positions and who
have gon: to Fakistan.

Mr. R. K Sidhva: I5 it not a fact that one of the officers has gone to
Pakistan and cne is in service? In view of that will the Honaurah]‘Ministel‘
consider the question of stopping this officer’s pension if he was found
responsible? ’ -

Mr. Speaker: The Honourable Member's point of view may be right but the
question s a suggestion for action.

Shri M. Ananthasayanam Ayyangar: May I know if as & result of this
enquiry ‘nstead of meeting out punishment to the officer concerned he has been
promoted ?

The Honourable Dr. Syama Prasad Mookerjee: I will have to refer to the
Communications Ministry, ) :

Shri M. Apanthasayanam Ayyangar: Is it a fact that that officer is a
Britisher and is holding a key post and is it not dangerous to keep him in a
key nost of thut kind?

The Honourable Dr. Syama Prasad Mookerjee: I can convey this to ire
Honenvasle Min'ster for Communieations.

Prof. N. G. Ranga: Tn view of the fact that the Honournhle Minister for
Corramieatines is 8'ttine just nevt t+ the Honemreabla Minig*er,  will  the
Minister for Communications and the Min'ster of Industry and Supply have a
rap'd diseuss'on between themselves and give the House a satisfactorv answer?

Shri M. Ananthasayanam Ayyangar: Tn view of the fart that these Dakotas
were {ound useful and nevessarv in the intevest.of our evpansion, what etens
are heinz taken n the wav of installine a repair factory or a factory which
wottld rradyice the soare narts, ete.. in this eonntry?

The Fonourable Dr. Syama Pracad Mookeriee: All possible stens have teen
. taker. 2 renair work is undertaken bv the Windustan Aircraft Factorv at
Bangalore and we are also arrang’neg to get spare partc from Dalotas which
will not be used in India. We are also getting stocks from the U.8.A.
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Seth Govinddus: By what time do the Government expect these Dakotas
which are under repair to be ready for use?

The Honourable Dr. Syama Prasad Mookerjee: The Hindustan Aircraft
Factory has int.mated that it will be prepared to carry out the repairs accord-
ing to schedule. -

Seth Govinddas: How much time will it requre?

The Honourable Dr. Syama Prasad Mookerjee: They will repsir about 8ix
Dakotas per month aud may later go up fo nne.-

Shri M. Ananthasayanam Ayyangar: May I know if in the Hindustan Air-
eraft Factory the top men are all Europeans?

The Honourable Dr. Syama Prasad Mookerjee: Some of the top raen are
won-Indians but we are Indianising the personnel of the Hindustan Aircraft
Factory.

Mr. B. K. Sidhva: Is it o fact that th's genfleman who is now promoted
has since condemned more American aeroplanesa?

The Honourable Dr. Syama Prasad Mookerjes: Not recently.

Shri T. T. Krishnamachari: May I know whether the officers of the Civil
Aviation Depurtment who condemned these aircraft took a unilateral decision
or they did it in conjunction with the R.IAF. or the RAF.?

The Honourable Dr, Syama Prasad Mookerjee: They act jo'ntly.

Dr. B. Pattabhi Sitaramayya: Was thig enquiry which was conducted an
open public one or was it a departmental private action? .

The Honourable Dr. Syama Prasad Mookerjee: It was & departmental
enquiry. The position is this. Certain decisions were taken by the officer
concerned that it would not be worthwhile to repsir these Dakotas in view of
the non-availability of major spares in India and the Communications Ministry
now feels that there was sufficient justification for coming to that decision.

Mr. R. E. Sidhva: The question is whether they were good, workable, air-
worthy ecraft which were condemned by this officer. That is the question,

Mr. Speaker: That has been replied to.
TRANSFER OF SERVIOE BOOKS OF GOVERNMENT EMPLOYEEE FROM PAKISTAN

985. *Mr. B. K. Sidhva: (a) Will the Honourable Minister of Railways be-
pleased to state whether the Service Books of various Railway empioyces who
bave opted out from Pakistan and are now employed in India, have been
received from the Government of Pakistan?

(b) It not, have Government written to the Government of Pakistan to ac-
celerate their despatch? :

() Is it a fact that due to the non-availability of Service Books, several em-
plovees have not received their increments and have also suffered regarding
their promotions?

The Ronourable Dr. John Matthai: (a) Out of approximately 50,000
emplovecs sflected, the service records of sbout 9,000 only have so far hcen
received.

(b) Ye: and gnch communieations have been followed up by deputing a
Liaison Officer with a shaff to assist bim for the actual collection of such records.

(¢) The reply to the first part is in the affirmative. As regards the latter
part, instructions have heen issued to the Railwav Administrations that in the
ease of staff whose service records have not yet been received from the Pakistan
Government, declarations regardng their dates of confirmation in the sub-
stantive grade should be taken from the steff and that they should be given
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the seniority ou the basis of these declarations subject to adjustment on ._reoei]];t
of the records. In cases where the staff do not recollect the exact dates, the
Railway Aduwninistrations have been authorised to accept approximate dates.

Shri Deshbandhu Gupta: May I know if all those people who had opted for
India have been absorbed by the Railways?

The Honourable Dr. John Matthai: Not completely.

Shri Deshbandhu Gupta: What is the likely number which has not been
absorbed so far?

The Honourable Dr. John Matthai: I will furnish the Honourable Member
with that particular information: I have nobt got it just now.

Prof, N. G. Ranga: In view of the fact that the ralways themselves have
gaid that they are short of hends in very many branches, why is it that all
those who have opted out from Pakistan for India have not yet been sbsorbed?

The Honourable Dr. John Matthai: The reply to that question is that
shortaze occurs in certain specialized categories and & large number of the

.people who have not been absorbed so far are people who are not suitable for
those particulur eategories.

Mr R. K. Sidhva: Are they entitled to appointment under the terms of
the agreement?

The Honourable Dr. John Matthai: Yes, we have got to absorb them.

Shri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister if
preference will be given only to those people who in the first instance ~pted
out for Pakistan and are now trying to return to India?

The Honourable Dr. John Matthai: That is the principle on which we are
acting.

Shri M. Ananthasayanam Ayyangar: May I know how many of those per-
sons wha or ginally opted out for Pakistan and are trying to return, havé bheen
given facilities in regard to service books, ete.?

The Honourable Dr. John Matthai: That is & question on which I am noé
in ‘a positicn to give a definite reply straightaway. I may tell the House that
1 am getting a detailed memorandum drawn up because several Honourable
Members informally have expressed great interest in the question and I hope
to be able to give the Honourable Member fuller and more detailed information
later.

Shri M. Apanthagayanam Ayyangar: Mav I ask the Honourable Min‘ster
if he would appoint any tribunal of say an offic’al and a non-official {0 enquire
inlo the cases of those persons who are now coming back from Pakistan having
originally opted out hecause these are essential and key services ? '

The Honourable Dr, John Matthai: That is a suggestion which would nrise
after the Honourable Member has had an opportunity of examining the pos'tion
that will be set out in the memorandum that I am having prepared.

" Shri M. Ananthasayanam Ayyangar: May I take it as an assurance from
the Honourable Minister that until the House—myself along with other mem-
bere—has had an opportunity of etndying these matters, no person who or'ginal-
1y opted out for Pakistan and now wants to come back wil ba‘ entertained ?

The Honourahble Dr. John Matthai: T should like to mske the vosition
ahsolutely ciear. This matter ir not in the hands of the Railway Ministry
The' problem iz one that affects rll the departments in the Government of
India. and what we are doing in the Ra'lway Ministrv is to act strictlv within
the framework o’ the no'icv which has heen la’d down bv the Home Ministry.
8o the Honourable Member’s question really must te addressed to the Home
Minist®. We are entirely in their hands.
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Dr. P. S. Deshmukh: May I know what is the policy laid down by the
Home Ministry? -

The Honourable Dr. John Matthai: The pol'cy that they have laid down in
regard to people who opted in the first. inStance for Pakistan and t.he._nl later
have changad their option, in broad terms is this: We offer opportunities of
empluyment to people who opted for India in the ﬁ;'st instance. After ths,é;l
wou' 1 come those people who exercised their final option for India. In regar
to thesc cases the policv of the Home Min'stry is that each individual case
must be examined on the merits. That broadly is the policy. Now as far as
we in tha Railway M'nistry are concerned, as T anld._ we are aciilng entirely
on whatever policy may be laid down by the Home Ministry in this matter.

Mr Frank R. Anthony: Are Muslims being treated exactly on the same
footing as members of other communities? )

The Honourable Dr. John Matthai: There is no distinction being made be-
tween one community and another. .

Pandit Lakshmi Eanta Maitra: May I enquire if it is not a fact that in
regard to final option for the Ind an Union, the original period of six inonths
wus scrapped as soon as this po.iey was given out?

The Honourable Dr. John Matthai: In certain cases that was done. That
is how the problem of shortage of engine crews arose in Bengal.

Pandit Lakshmi Kanta Maitra: I am asking if it is not a fact that the
original period given for exercising option was six months but that was changed
later?

The Honourable Dr. John Matthai: No, it has not been.

Shri Deshbandhu Gupta: May I know if it is a fact that special facilities
are bing g ven by the Government of India to those who had originally cpted
out for Pakistan and have now changed their minds?

The Honourable Dr, John Matthai: No such facilities are given.

Shri M, Ananthasayanam Ayyangar: May I ask the Honourable Minister

. ariging out of his answer that it is a Home Departinent matter, but there is

no Cabinet revponsib lity, and if the Honourable Minister did not consider the

point that reinstatement of these people wil disturb the amity and the rela-
tionship in the existing staff in his department?

The Hononrahle Dr, John Matthai: The responsibility ig certainly that of
the Cabnet as a whole, but the department primarily concerned ig the Home
Ministry, and as far as we are concerned, I may tell the Honourable Member
that 1 refor every doubtful case (every case on which I am not in a pos.ton
straightaway to determine what the application of the Home Ministry’s policy
would mean) to the Home Ministry for their opinion.

Pandit Balkrishna Sharma: May I know if fhe Honourable Minister is
aware of the fact that the East Bengal Government refused its employeeg the
exerc.ke of the clause about the final option, and if it ig a fact, whether it is
mot possible for the Railway Ministry also, and the Home Ministry along with
it, to take into consideraton the recalcitrance of the East Bengal Government
in this matter?

_The Honourable Dr. John Matthai: I have received no definite report ou
this point, but if there are cases of that kind, they will be taken up ut the
inter-dominion level,

Shri M, Ananthasayanam Ayyangar: May-I ask if the opinion of the Honour-
sble the Luw Minister has been obtained in regard to the enforcement of this
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clause as to whether, irrespective of the change of cond:tions, we are bound by
those terms? *

The Honourable Dr. John Matthai: I presume the Home Ministry has con-
sulted all the Ministries concerned in the matter.

Pandit Lakshmi Kanta Maitra: May I know if the Honourable M'nister has
enquired of the different general Managers of the Railway Admin.sfratons as
to the reaction that it is likely to have on the morale of the existing staff in
case these pevple are ahsorbed?

The Honourable Dr, John Matthai: I may assure the Honourable Member
that I em in constant touch with the Ralway Administrations as regards the
reactiorg of this problem upon the staff as a whole.

Pandit Lakshmi Kanta Maitra: Is it not a fact that General Managers in
different places have reported that it would have a disastrous effect on the

existing staff if these people who have now opted for the Indian Union are
absorbed in service?

The Honourable Dr. John Matthai: As a general propostion that is ok
true.

Prof. N. @. Ranga: May I ask, Mr. Speaker, for your guidance whether,
when another Honourable Minister to whom reference is being made here by
a Minister at question time happens to be in the House, whether it wili nob
be possible for either the Speaker or for any of us to request the other Houeur-
able Minister to give the necessary information called for?

Mr, Speaker: In fact, that practice is being followed, and the House knows
that whenever an occasion arose, the Honourable the Prime Minister has given

information but in this particular case, the Honourable Minister for Home
Affairs is not here. '

Prol, N. G. Ranga: Just now the Honourable the Railway Minister hus
made a reference to the Honourable the Law Minister and said it is presumed
that the Home Minister might have consuited the Law Minister. May 1
request th: Honourgble the Law Minister through you to tell the Uouse
whether he has been consulted at all about this particular matter, and i so,
whot reply he has given?

Mr, Speaker: I think, as & matter of general prudence and in the interests
of not involving government into unnecessary controversy, the Law M nister
should not be expected to express his opinion on particular points,

fI’rol. N. @. Ranga: But whether he has been consulted ar not, is a question
of fact?

Mr. Speaker: That he can say if he wants to.

The Honourable Dr. B. R. Ambedkar: My department may have been
consulted. 1t is not & matter which necessarily comes to the Law Minister.

Proi.' N G.‘ Ranga: I take very strong exception to this_ levity hecause
every Minister is expected to be responsible for evervthing that is supposed to

be done hy bLis department and T take very strong objection indeed to that kind
of pracedure. .

Mr. Speaker: Not being a lawyer perhaps the Honourable Member does nok
understand that there is a difference hetween heing resnomsihle for a thing and
knowing that= particular thing. Admittedlv the Law Minister would be res-
ponsible for anvthing done by any of his suhord'nates, but that does not eces-
sarily mear. thet he is conversant with al' the details. Whatever it is, it ie

-pot n point for argument now, and T am calling the next question. .
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DISALLOWANCE OF UNTFORMS TO STAFF FROM PARISTAN SERVING ON INDIAN RalL-
wavs axp House RENT ¥oR BOOKING AND LUcGAGE CLERES.

968, *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Railways be
pleased to state whetlier it is a fact that the North ‘Western Railway used to
allow their employees uniforms?

(b) If so, is it a fact that such eruployees who opted out from Pakistan and
were posted to the Bombay, Paroda and Central . India Railway do not get
uniforms ? B e

(c) Were the Book'ng and Luggage clerks appointed before 1928, entitled
to house rent in lieu of quarters? '

(d) If so, nre such employees who opted out from Pakistan being peid this
allowance ?

The Honourable Dr, John Matthai: (a) Yes, to certain categories of staff.

(b) The N.W. Railway staff who have been absorbed on the B.B. and C.IL.
Railway are giver un'forms according to the gcales laid down and pruvided
thev work it posts in which a uniform 8 given on that Railway.

(c) Yes, provided they held posts which carried the concession of cent-free
quarters or house rent allowance in lieu thereof prior to 1st August, 1928.

(d) Ye<, subject to the same condition as in (c) above.

Mr. R. K. Sidhva: May I know, S'r. whether the hooking and luggage rlerks
of the N.W. Railway were granted uniforms and house rent, and whether they
are being pranted on the B.B, and C.I. and G.LP. Railways?

The Honourable Dr, John Matthai: I am not quite certain, but I would like
to get informatio: on that.

Mr. B. K. Sidhva: Will the Honourable Minister make enquiries and leb
me know?

The Honourable Dr. John Matthai: Yes, S'r.

REDUCTION TN PASSENGER SEATS OF vaRIoUS INDIsN AR RouTks DUE TO HEAVY
Frr1eaT.

967. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Commnunica-
tions he pleased to state the total carrying capacity of passengers in & Dakota
aeroplane, and the number of passengers acfually can‘ied_‘nv esch Dakota plane
by various combanies from 5-2-48 to 20-2-48 on Bombay—Delhi route and vice
versa and Karachi—Delhi route and vice-versa?

(b) Is it a fact that some companies carry large quantities of freight thus re-
duecing the number of seats for passengers?

(¢) Are Government aware that on many oecasions seats are- denied to pas-
sengers for days because of heavy freight?

(d) Tf so, do Government propose to enguire into the matter?

The Honourable Mr, Rafi Ahmed Kidwai: (a) The normal earrving capacity
of a Dakota aireraft ig 21 passengers. Particulars of numher of nassengers
earried on esch of the services on the Bombay-Delhi and Karachi-Delhi route
have beea called for from the Onerating Companies concerned and will he
supplied «to the Honourable Member on receipt. ’

(b) Normally Compan‘es carrv freight only when spare load capacity 18
available after allowing for passengers. -

(¢) Freight is verv rarelv carried at the expense of passengers, but then if
it is only of verv high priority.

(d) Government would be prepared to cnquire into concrete cases if they
ar> teought to their notice. . *
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Mr R. K. Sidhva: Ts it not a fact, S'r, that although seats were available
for passengers they were refused tickets ang the freight was given preference
over the pussengers? May I know whether the Companie’s attention was
drawn to that fact?

The Honourable Mr. Rafi Ahmed Kidwai: A: I huve said, the companies
have been currying freight only when they can take the extra weight. But
they have to give preference to passengers; if any concrete case is brought to
the notice of (Government, with particulars of dates and time of the service,
theu_.(-.nquiries will be made,

Mr, B. K. Sidhva: Have the Government given instructions to the Com-
panies that they must give preference to passengers?

The Honourable Mr. Rafi Ahmed Kidwai: That has peen said mor: than
once in this House.

Shri M. Ananthasayanam Ayyangar: Ig it not a fact that these Dakotas
were carrying 39 and 40 passengers in times of emergency, and the number
of 21 is unnecesssrily reduced so as to divert the purchase of Dakotas to other
Vikings and *'Seakings’’ in England?

The Honourable Mr. Rafi Ahmed Kidwai: That is the number prescribed Ly
international law and that is being enforced here.

Mr, R. K. Sidhva: Is it not a fact that under the international law 26
passengers are allowed in Great Britain whereas here in Ind'a only 21 are
allowed? Muy I know what is the reason for this difference?

The Honourahle Mr. Rafi Ahmed Kidwai: Great Britain is not following
that law—that ig all T can say.

Shri M. Ananthasayanam Ayyangar: I did not follow th’f;l, answer,

The Honourable Mr, Rafi Ahmed Eidwai: Great Britain is not following
that law that has been decided by convention.

Shri M. Ananthasayanam Ayyangar: Is it not a fact, Bir, that on account
of shortage of Dakotas, even in case of an emergency this limiting of the
number to 21 is working as a hardship for passengers to be carried from one
place to another? )

The Honourable Mr. Rafi Ahmed Kidwai: | have replied fo this question
geveral times in thig House and I have said that that is the law. But this
law does not apply to the military and if the military wants to carry nore
pnssengers they can take over Dakotas and use them as they like.

Shri M. Ananthasayanam Ayyangar: Even with respect to civilian passengers
why is th's law not adopted when, if is adopted in the TUnited States of
America?

The Honourable Mr, Rafi Ahmed Kidwai: For reasong of safety, it is not
applied in this country. On another ocecasion I mentioned that we have got
very few nerodromes. In case of difficulty Dakotas cannot easily land with-
out proper serodiomes.

The Honourable Pandit Jawaharlal Nehrn: Sir, may I remind the ITouse
that in this watter we have to take extreme precautions? It may be that in-
eonvenience is caused to some passengers, but T take it that it will be a greater
inconvenience if there is a erash. We have a very excellent record in this
country with regard to air flights and we are going to take no risks sbout it.
It is better for a fewer passengers to be carried with perfect safety than any
risk to be taken.
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Smason TICKETS 1SSUED oX B. B. axp C. L awp G I. P. RamLways ¥
JANUARY AND FEBRUARY 1947 a¥D.1948.

963. *Mr. B. K. Sidhva: (1) Will the Honourable Mnister of Ralways be
pleased to state the total number of season tickets issued for all classes in the
months of January and February 1947 and Japuary and February 1948 on the
B.B. & C.1. and G.I.P. Railways?

(b) What is the total revenuc derived from each class during the above
periods ?

c) Is it u fact that the demand for senson tickets between Bombay and
Poona has fallen down after the recent inerease in fares? :

(d) Do Government expect to reslise, in view of this fall, the same revenue
s unticipated ?

{e) If not, do Governi
season tickets?

The Honmoursble Dr. John Matthai: (a) end (b). A statement giving the
required information is placed on the table of the House.

{¢) Th: number of season tickets issued in January and February, 1948,
avuilable beiween Bombay and Poona shows 2 decrease as compared with the
corresponding period of 1947. This does not necessarily indicate that there has
been n fall in traffic as many passengers purchased quarterly or half-yearly
season tickets in December, 1947, and the actual effect of the increase in fares
can be gauged cnly after six months,

(d) Tt has not been proved that there hag been & fall in season ticket traffic
between Bombay and Poons, and in agy case the proportion of this traﬁc to
the general traffic is not very grest. It 1s mot apprehended that the anticipated
revenue from season tickets will not be realised.

(e) Does not arise.

ent intend to take any. steps to revise the rates for

Statement
The G.I.P. Railway sold 1,835,700 season tickets in January and Febroary 1847, and
1,73,500 in January and Februara 1948. The B.B. and C.I Railway eold 98,827 season
tickets in January 1947 and 99,236 in Janvary 1048. In February 1847, . they gold 93,080
season_ticketa. Comparative figures for Febroary 1948 have not vet been received and will
be laid on the table of the House later.
G. I. P. Railway:
First Clase Rs. 30,255 in Junuary and February. 1647 ;
Rs. 11,182 in Jenuvary and February, 1948.
Rs. 141,330 in January and February, 1847;
Rs. 95,019 in January and February, 1948.
Rs. 101 in January and February, 1947;
Rs, 135 in Jannary and February, 1848.
Third Class Rs. 6,56,125 in January and February, 1847;
- Rs. 7,57,000 in January and February, 1948.
BE.B. and (.1 Railway:
*  First Class Rs. 22,636 in January and February, 1947;
Rs. 6,078 in January, 1948,
Second Class BRa. 1,63,126 in Januvary and February, 1847;
: Rs. 76,990 in January, 1948, '

Second Class

inter Class

Inger Class Rs. 176 in January and Febriiary, 1847;
Rs. 54 in January, 1848,
Third Class Bs. 7,490,023 in January and February, 1847;

Rs. 4,47,187 in Januvary, 1848 (February figures are i
will be laid on the table of the Hoase when r::;:::}_“d
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P1oE-POCKETS ON PLATPORMS AND RUNNING TRAINS ON BENGAL NAGPUR
- Ravway.

969. *Shri Kishori Mohan Tripathi: (a) Wil the Honourable Minister of
Railways be pleased to state whether Government are aware of the grow ng
menace from pick-pockets on ralway plaiforms and running trains, particular-
ly on the Bengsl Nagpur Railway, in betwéen the stations of Jharusgarh and
Tatanagar? :

“(b) Ig it a fact that most of the pick-pockets, as revealed from cases broughi

to the notice of the authorities, ure beggars who are ul.owed to travel and beg
freclv on the trains?

(c) How do Government propose to combat the menace in the particular sec-
tion referred to in part (a) above? ’

The Honourable Dr. John Matthai: (a) Government have rece'ved ¢ m-
plaints but it is difficult to say whether the habit is on the increase. With
regard to stations between Jharsuguda and Tatanagar on the B.N. Railway,
information ig being obtained from the Police and will be laid on the table of
the Housa on rece’pt. There is reason to believe that an organised gang has
been operating between Jharsuguda and Kharagpur.

{b) Beggers are amongst those involved in such cases, but the crime is
committed mostly by old offenders, some of whom may be carrying out their
activities in the guise of beggars. Beggarg are not allowed to travel and beg
freely. When detected, they are either driven out or made over to the Govern-
ment Railway Police,

(e) It is intended to move the Provincial Governments to ask the police to-
devise more effective steps for the prevention of pocket-picking.

Dr. B, Pattabhi Sitaramayya: Are Government aware of the statement of
a pick-pocket i a magistrate’s court that so long as gentlemen have side-
pockets there will be pick-pockets?

Mr, Speaker: Order, order.’

HELe 10 C. P. AND BERAR GOVEENMENT FOX ESTABLISHING FOREST TRAINING
) COLLEGE.

970. *Seth Govinddas: (a) Will the Honourable M'nister of Agriculture be
pleased to state whether Government propose to give any help to the Central
Provinces and Berar Government for establishing a college for training in fores-

?

(b) Are Government sending candidates abroad for training in forestry from
that provnee? If so, what is the'r number?

The Honourable Shri Jairamdas Doulatram: (a) The Government of India
have not received any such request from the Provneial Government. Govern-
ment of Indin iz of the view that for some time still to come forestry training,
if it is to be of a high standard should not be undertaken by different provinees
but shou'd be undertaken at the present two central Training institutions,

(b) Yes. One student was deputed ‘n 1946.

Seth Govinddas: Are Government thinking of establishing such an insti-
tution on Lehalf of the Central Government in that Travinee?

Tha Honourahle Shri Jairamdas Donlatram: Not at present.

Prol. N. G. Ranga: What is the capacity of these two Central institutions
to train voung men in forestre?™

The Honourable Shri Jairamdas Doulatram: Round about 175.

Prot. N. G. Ranga: Are Government antisfied that for the whole of Tndia
- an_anmmal pumber of 175—er is the 175 for a period of three or five years®
fraining?—is quite enough and satisfactory?
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The Honourable Shri Jairamdag Doulstram: No, the number is not enough
and we wil. ircrease the numbér through these two Central institutions.

Shri M. Ananthasayanam Ayyangar: Arisng out of snswer to (b), may I
know whether Government are sending candidates abroad for ftraming 1o
forestry, froru thai Province, and if so to what country?

The Hounourable Shri Jairamdas Doulatram: I could not say off hand.

Shri M. Ananthasayanam Ayyangar: What iz the need any further for
sending candidates for further studies in England?

The Honourable Shri Jairamdas Doulatram: There is no special need and our
efforts will be to see that our students are educated in our institutions which

are of a fairly high order. -

Shri M, Ananthasayanam Ayyangar: Has the Honourable Minister set a
time limit within which our Forest Insttutes here wil be brought to a high
stundard ?

The Honourable Shri Jairamdas Doulatram: As soon as possible.

Shri M. Ananthassyanam Ayyangar: Is there any plan behind it, any five
year or ten year plan? Has the Honourable Minister evolved a plan both for
teaching as also for forest re-planting and so on?

The Honourable Shri Jairamdas Doulatram: There is no immediate plan
but ther: will be a plan. I sm visiting the Institute myself tomorrow to
understand the situation.

Shri Biswanath Das: May I know whether the Honourable Minister is
awars of the fact that England is neither an agricultural country nor has she
any forests? gy

The Honourable Shri Jairamdas Doulatram: That ié s0; therefore nobody
will be sent there now.

Prof. N. @. Ranga: Is it not & fact that even those who are to be qualified as
forest officers are to be trained in these institutions or are these institutions
intended fo- training rangers and guards alone?

alsom Hanourable Shri Jairamdas Doulatram: Not only rangers but officers

Seth Govinddas: Is there any plan at present, ss far as the Central Gov-
ernment is concerned, to open such colleges in any other placeg where they
do not exist at present?

Ths Honourable Shri Jairamdag Doulatram: At present we have twn Central
institutions. 1f we are to duplicate these institutions all over the country, the
standard of teaching is bound to fall. There is a limited number of fairly
highly-qualified Instructors; 't is with that limited strength that we ean at
present run these two institutions so as to benefit the country as a whole. A
time will, come when other Provinces will need forest institutions, but at
present wo will not be able to man them with staff of the requisite high
standard. )

Seth Govinddas: Is there any proposal to select students for admiss'on To
these Capt-ral ipstitutions from the various provinces on the basis of their
population or iheir agricultural needs?

) The HOnoqrah!.e Shri Jairamdas Doulatram: An effort wili be made in that
direction and if any defeet ‘s pointed out it will be corrected.
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ReasoNs roR DvPERENT CHARGES BY G. N.I.T. Lrp, DELHI ON DIFFERENT
OB SaME RovuTes

971. *Seth Govinddas: Will the Honoursble Minister of Transport be
pleased to state the reasons for the difference, if any, between the fare charged
by the Gwalior and Northern Indie Transport Company Limited, Delhi, on
their buses for the different routes or between stopping stations on the same
route and the fere prescribed by the Chief Commissioner, Delh.?

The Honourable Dr. John Matthal: As far as Government is aware there
is no difference hetween the fares charged by the Company and the rates pre-
scribed by the Chief Commissioner, Delhi. There are regular ‘bus stops’ and
intermediate ‘by request’ stops and the fares are charged on the basis of the
distance between the regular bus stops. A passenger getting down at an
intermediate by request’ stop has to pay the fare up to the next regular stage
and th's accounts for the apparent discrepancy in the rates of fareg referrud
to by the Honourable Member.

Seth Govinddas: What is the machinery, Sir, which generally checks these
bus fares on behalf of Government?

The Honourable Dr. John Matthai: Well, Government do not do any check-
ing as such. As far as Government are concerned, what we do is that when
specific cases of irregularities are reported to us, we enquire into them and
see that thes: irregularities are set aright.

Dr, P. 5. Deshmukh: Has Government. a$ any time tried to comparc the
fares obtaining in Delhi with those charged in Bombay?

The Honourable Dr. John Matthai: T have not done it yet.

Dr. P, 8. Deshmukh: Will they do it?

The Honourable Dr. John Matthai: Certainly. _

Mr. R. K Sidhva: Is it not a fact, Sir, that the fares of this company are
_higher than the fures charged by bus serviceg in any town in India?

The Honourable Dr. John Matthai: I will have to enquire into that.

Seth Govinddas: Am I to take it, from the reply which the Honourgble
Minister gav: a few minutes ago, that Government have not received uny
complaints about the fares charged by this company? -

The Honourable Dr. John Matthal: Not so far as I know. I mads an
eiqury into this matter as soon as I received copy of the Honourable Member's
question. and as far as our papers here show, we have not received any forinal
complaints.

Shri M. Ananthasayanam Ayyangar: Is there any proposal to acquire this
company by ths State from the lst April? :

The Honourible Dr. John Matthai: 1 cannot give any particular time limit,
but that matter is under very active considerat’on,

Shri Deshbandhu Gupta: May I know, Sir, whether any further progress
has been made iu the negotiations which were being carried on between the
Govarnpieat nnd the Company in respect of the service being taken over by
Goverument?

The Honourable Dr. Jokn Matthai: The question ig being examined, by the
Stand'ng Finance Committee and the Ministry of Finance.

Dr. B Pattabhi Sitaramayya: Will Government be pleased, Sir, in view of
the extremelv high efficiency of the Madras bus service, to get some uxpert
froi there and seek his advice in regard to the running of buses here?

The Honourable Dr.' John Matthai: 1 will keep the suggestion in mind.
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Guipes ¥0B THIRD CLASS PASSENGERS AT DELHI MR STaTION ON EasT Furissm
Ramway

972, *Beth Govinddas: (a) Will the Honourable Minister of Railways be
pleased to state whether it is a fact that guides for third class passengers bhave
been recruited and posted at the Delhi Main Station on the East Punjab Rail-
way ?

(b) Is it & fact that applications were not invited for recruitment, as the
selection was confined to the candidates trained in sociasl service and recom-
mended by well-known social service institutions?

(c) What is the number of guides recruited for this purpose?

(d) Out of the total, how many are men and how many are women?

{e) What are their educstional qualifications and which social service insti-
tusions have recommended them?

(f) In what way were these institutions approached by the Railway Adminis-
Iration ?

The Honourable Dr. John Matthai: (a) Yes.

(b) No epplizcations were invited, but weli-known Social Bervice Organisa-
tions were requested to recommend suitable social workers for employment as
Guides.

(c) and (d). Bixty-eight men and 17 women have been recruited for various
stations on the ¥.P. Railway. Out of this, 27 men and 6 women are employed
at Delhi Main Station.

(e) The minimum educational qualification is Matriculation 2nd Division.
Candidatea are recruited from those recommended by the Central Reliel Com-
mittze, and the Provincial Congress Committee, the Y.M.C.A. and Y.W.C.A.,
The Caravan of India and the Boy Scouts Association,

(f) The representatives of the Organisations were invited.to attend a meeting
at which the cbjects of the scheme were explained. They were thereafter
requasted to send their recommendations.

Seth Govinddas: Is it a faet, Sir, that the majority of the persons who have
been appointed were persons who were not recommended by any social service
institutions ?

The Honourable Dr. John Matthai: That is not my information. As a
mutter of fuct, in making these appointments the administrations were specially.
instructed to keep themselves in close and continual touch with the leading.
gocial servize crpanisations of the area.

Seth Govinddas: Will Government make enquiries into the faet that these
instructions were not followed by the authorities who made these appointments?

The Honourable Dr. John Matthai: I will certainly do that. At present
these appointmernts are being made on a purely temporary and experimental
basis and speaking for myself I am extremely anxious that the scheme should
susceed and 1 am going therefore to institute an enqu'ry precisely on the lines
of the Honourable Member’s suggestion.

Mr. R. K. Sidhva: Mav I lmow whether the well-known social service orga-
nisation, th: Hindustan Scouts Organisafion was asked to recommend names.

The Honourable Dr. John Matthal: T presume they were asked to; but I
eannot give an answer straightway.

Mr. B. K. Sidhva: The name of this organisation was not among the names
of social service organisations—just now read out by the Honourable Minister—
which wera asked to recommend the pames of candidates far'nqpnmtme'nt a8
Guilwe. For instance, he mentioned the Roy Beouts Association. Will he
kindly ask the Hirdustan Boy Bcouts Organisation to recommend names,

-
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The Honourable Dr, John Matthai: I will look into that.

Shrimati G. Durgabai: May I know from the Homourable the Railway
Minisier whether, m view of the importance of thig service, Governmsauy would
be peased to invite applications from women who seek to serve in this mew
organisation?

The Honourable Dr. John Matthai: Well, I may tell the Honourable Mem-
ber one reason why 1 d:d not instruct the railway administration to advert.se
these appointinents, is that I want to get, if possible the class of ‘people who
would bring into work of this kind an outlook entirely different from the usual
-officia. outlook.

Prof. N. G. Ranga: Were these people given any special training in order
to mak: ther: fit tor this particular work, or if they were not'given, will they
be giver. any suck training?

The Honourable Dr. John Matthai: The Honourable Member is perfectly
right. The question of training is vital and I am having that looked into.

Shrimati Renuka Ray: In view of the necessity of having women guides for
third class women passengers not only in Delhi and ihe East FPunjab, but
throughout India, wou.d the Honourable the Railway Minister consides the
desirability of appointing such guides in &ll the important stat ons in India.

The Honourable Dr, John Matthai: That is our idea. As a matter .f fact,
ths railway sdministrations have been instructed to appoint guides of this kind,
and as far as mv information at present goes all the principal railways have
maode s beginning in this direction,

Seth Govinddas: Have Government instructed the different railways to see
that persons who are appointed are recommended by some social service insti-
tut ons.

The Honourable Dr, John Matthai: Yes, those are our definite instructions.

Shrimati @. Durgabai: May I know from the Honourable the Raiway
Minister whether Government will he pleased to consult the All-India Women's
Conference and also the Kasturba National Trust who have got a number of
women workers speeially trained for social service.

The Honourable Dr. John Matthai: I am grateful for the Honourable Mem-
ber's suggestion. I will certa'nly consult them.

Post oF DirECTOR OF INDIAN ForEsT EDpUCATION AT DEHEA DUN

1973. *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Agriculturs be
pleased to state when the post of the Dircctor of Indian Forest Education at
Dehra Dun was created ?

(b) What is his grade?

(¢} Was it a post created in addition to the posts of Principal of the Indian
_]f_')orcsu College and the Director of the Indisn Torest Ranger s Colege at Dehra

Dun ?

(d) 1f g0, what are the reasons for creating this additional post and do Gov-
ernnient intend to continue this post? ’

Tha Honourable Shri Jairamdas Doulatram: The information iz being
collected and wili be laid on the table of the House in due course.

TARING OVER BY CENTRAL GOVERNMERT oF ForEsT COLLEGE, COIMBATORE FROM
Mapras GOVERNMENT

1874, *Mr. R. K. Sidhva: (a) Will the Honourable Minister of Agriculture be
pleased to state whether Government contemplate to take over the Forest
College at Coimbatore from the Government of Madras?,

(b) 1f so, what are the reasons therefor?

tA to this stion laid on the table, the queesioner having exhausted hia guota.

q
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The Honourable Shri Jairamdas Doulatram: (a) Government have decided
‘to take over temporarily the Forest College at Coimbatore.

(b) The very large demand for Forestry training now camnot be met at
Deiira Dun without substantial cap'tal outlay in buildings and equipment while
these fac.lities at Coimbatore are not fully utilised as a Provincial institute.

TRACTORS ¥OR AGRICULTURAL DEVELOPMENT OF COASTAL AREAS

975. *Shri Satis Chandra Samanta: (a) Will the Honourable Min'ster of
Agriculture be pleased to state whether tractors have been tried in coastal areas
for development of agriculture?

(b) If the answer to part (a) above be in the negafive, what steps do Gov-
ernment propose to take for the development of such areas? .

The Honourable Shri Jairamdas Doulatram: (s) and (b). Tractors can be
usid evergwhere in India except in marshy or waterlogged land or for the
cultivation of wet land rice. In the cass.of marshy or waterlogged lunds
traciors car be used after the lands hewe been properiy dra‘ned.

Shri Satis Chandra Samanta: Is there any difference in produce?

The Honourable Shri Jairamdag Doulatram: It has not been properly

experimented,
PrEvious aND Furure Dares For CATTLE CENSUS IN INDIA

©76, *Shri Satis Ohandra Samanta: Will the Honourable Minister of Agri-
culture be pleased to state:

(8) the year when the Cattle Census was held last; and

(b) the probable date for the next census?

The Homourable Shri Jairamdas Doulatram: (a) 1845,

(b) 1950.

TeLEPHONE CONNEOTIONS FOR REsipENTIAL HoOUsEs IN CUTTACK

977. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Communications be pleased to state whether i is a fact that there is a great
demand for telephone connections at Cuttack and that people are not getting
them ? :

(b) Do Government propose to give telephone connections to the residential
houses in Cuttack and if so, when?

The Honourable Mr. Rafi Ahmed Kidwai: (a) Yes.

(b) Yes; within a year, provided equipment ‘is available.

Trarwng 18 U. K. oF 0ERTAIN RATLwaY EMPLOYEES A8 LABOUR OFFICERS

978. *Seth Govinddas: (a) Will the Honourable Minister of Raiways be
plensed to s'ate whether it iz a fact, that ecrtain rai'way emnlovees are sent to
“the United Kingdom for being trained as Labour Officers, Inder the scheme in-
augurated by the Ministry of Labour?

(b) I¢ 0. what use, if any, has been mede in the past, by the Railway of
such persons after they were trained?

The Honourable Dr. John Matthai: (a) Yes. ]

(b) After irain‘ng, they are posted as Assistant Personnel Officers whose
duties include inter alie the consideratfon of questions affecting labour sad - its
welfare.

Seth Govinddas: Has anv report been received by the Government as to the
work which these persons have done after their return?



2644 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [29TE MarcH 1848

The Honourable Dr. John Matthai: So far I have seca the reports received
1 think they have been fairly satisfuctory in ther work. So far I think we
have had ubuni 4 people trained under this system since 1544. The first batch
eamo back in 1946 and the second batch came back only last year. So it is
a littls too soon to judge the value of the work that they are doing at present.

Seth Govinddas: But as the first batch came about two years ago, is it
not a fact thrt that batch has not shown any particular work which persons
trained in Ind'a could not do?

The Honourable Dr. John Matthai: I forgot to tell the Honourable Member
that most of the people who came back after training have opted for Pakistan
and got ‘away abeady.

Seth Govinddas: And how many of them are now working in Hindusthan?

The Honourable Dr. John Matthai: At present, as far as I can tell straight-
away, there is only one person and the other three have gone to Pakistan.

Seth Govinddas: As far as that one person is concerned, has he done any
particular work since he returned to India two years ago?

The Honourable Dr, John Matthai: It is a little too soon to tell.
Prof. N. @. Ranga: What work is expected of them? ‘

The Honourable Dr. John Matthai: All kinds of problems arising in connec-
tion with industr.al relations fall within their province.

Prof. N. G, BRanga: Are they expected to work as Labour Conciliation offi-
oers or anything of that sort on the Rallways?

The Honourable Dr. John Matthai: They are not.

Seth Govinddas: s there eny particular technical training which was given
to this person wbo is now working in Hindusthan and which could not be
given in India?

The Honourable Dr. John Matthai: Well, the idea behind is this; it was
initiated reaily in the Ministry of Labour. The whole idea was that in the
matter of dealing with industrial relations probably people working here would
get a better understanding of what is involved in it if they went to & country
like th= United Kingdom where it is done on a scientific basis.

CoNSTRUCTION OF NEW LINE BETWEEN JACDALPUR IN BASTER STATE AND
Rarpur StatioN oN B N. Ramway

1279. *Shri Ramprasad Potai: (a) Wil the Honourable Minister of Rail-
ways be pleased to state whether there is any proposal for the construetion of
a new Ha'lway line connecting Jagdulpur in Baster State w.th HRaipur Station
on the Hengal Nagpore Railway?

(b) If so, has any survey for the same been made?

(¢) When will the construct'on of the proposed Railway line begin?

The Honourable Dr. John Matthai: (a) Yes.

{b) Yes.

(e) This preject will he examined slong with the Nagpur-Vizagapatam
project which is now being surveyed, in order to determine the most udvan-
tageous alignment to develop the ares. JGovernment are, therefore, not in s
position at this stage to state if the Raipur-Jagdalpur Railway will actually be
eonetructed or when the construction will gtart,

4Answer to this question laid on the table, the questioner being absent.
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InNcOME PEOM PARLAEIMEDI LigHT RAILWAY AND CONVERSION INTO 4 BroaD
Gaver LiNeE

980. *Shri Lakshminarayan Sahu: (a) Will the Honourable Minister of
Ra‘lways be pleased to state what is the income derived from the Parlakimedi
Light Railway that is managed by the Bengal Nagpur Railway? -

(b) How much will it cost on investment if the whole line is to be turned
into a broad-gauge line? ‘ ;

(¢) How much interest will it bring per year thereby ?

(d) What are the quantit'es of food grains, oi. geeds, and pulses that will be
probably earried by %he said broad-gauge railway and what will be their money
value?

(2) Do Government propose to underteke the work of converting Parlakimedi
Light Railway into a broad-gauge line during this vear? :

() 1f so, when and if not, why not?

The Honouratle Dr. John Matthai: (a) The net earnings of the Parlakimedi
Light Railway during 1946-47 were Rs. 21,000, the percentage return on capital
being 068 per cent. only.

(b) The cost of converting the Narrow Gauge line<ato Broad Gauge, includ-
ing tha capital cost of the Narrow Gauge Railway, is estimated st Rs. 147,24
lakhs approximately. . .

(c) The Survey Reports are under examination but from information
gathered so far the project is not likely to be remunerative. )

(d) The Government are not in & position at this stage to furnish the figures
asked for. .

(e) No.

(f) It is not possible at this stage to state if the work of conversion of the
Parlakimedi Tight Railway would actually be taken in hand.

COLLEOTION OF STATISTIOS ON AGRICULTURAL PRODUOE IN P ROVINCE

981, *Shri Lekshminarayan Sahu: (a) Will the Honourable Minister of
Agrigulivre he pleased to state whether it is a fact that the Government of
India have directed the collection of statisties on agricultural produces in the
Provinces?

(b) Tf so, do Governmeut contribute funds for this purpose?

(¢) If so, what is the amount sanctioned for Orissa?

" (d) What is the purpose of collecting such statisties?

The Honourable Shri Jairamdas Doulatram: (s) Yes.

(b Yes. . .

(c) Rs. 2'7 lakhs in 1944-45, 8-46 lakhs in 1945-46 and 287 lakhg in
1046-47. From 1947-48 onwards the Orissa Government have included this
scheme in their five year development plans.

(d) In view of the food shortage in the country and the need for scientifie
planning of agricultural production the Government of India considered ib
necessary to improve the method of colection of agricultural stat'stics.

-

IMPLEMENTATION oF CENTRAL PAY CnMMISSION’S RECOMMERDATIONS IN RAIL-
WAY AND Storms DistrIBUTORS OF B. N. Ramwway

982. *Shri Lakshminarayan Sahu: (a) Will the Honourab’e Minister .of
Railways be pleased to state whether the recornmendations of the Central Fuy
Comimission regarding the grades of pay for all categories of railway staff have
gince been implemented? :
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(b) 1s it & fact that the Stores Distributors of the Bengal Nagpore Lalyay
who were recommended a grade by the Central Pay Commission, have been
debarred from it when all others throughout the country got it?

(c) Are Government aware of the discontentment on account of,this diseri-
mination ? , h
(d) 1f so, do Government propose to take steps to rectify this?

The Honourable Dr, John Matthai: (a) Yes. Scales of pay under the Cen-
tral Pay Commiscion's recommendations have been sanctioned for all railway
staff other than skilled and unskilled srtisan staff, some apprentices and some
miscellaneous categories of subordinate staff whose case ¢80 present is under
eonsideration.

(b) Btores I)'stributors not only of the Bengal Nagpur Railway bui of ull
Indian Government Railways have been placed on the scales, Rs, 80—5—-120—
E.B.—B—160 and Rs. 55—83—85—E.B.—4—125—5—130. No specific scals
of pay was 12commended for Btores Distributors by the Central Pay Commis-
«ion, '

(¢) and (d). Do not grige in view of the reply to (b).

IMPoRT AND ExrorT oF Raw CoTToN, CLOTH AND YAEN BETWEEN INDIA AND
- PARISTAN

983. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable
Minister of Industry and Supply be pleased to state whether the Government
of Pakistan has imposed any duty on cotton exported to India? If so, is this
imposition of duty in conformity with the terms of the Standstill Agreement
entered into between the two Governments?

(b) What was the average quantity of raw cotton coming to the territories
now comprised in the Indian Union from the Punjab and other parts of the
country now included in the new State of Pakistan and what was the quantity
of yarn and cloth exported to Pakistan from India?

(¢) Has there heen any talks between the two Governments in respect of
the export and import trade in'raw cotton, cloth and yarn hetween the two
dominions? If so, with what result?

(d) What decision have the Government of Indlia taken in respect * Of its
future trade with Pakistan in the above-mentioned ecommecdities, and what
steps do Government propose to make India scli-sufficient in raw cotton of the
quality imported from Pakistan?

The Honourable Dr, Syama Prasad Mookerjee: (a) An soreement has
recently been concluded with the Government of Pakistan eoncerning -uuplies
of cloth and cotton. Under that agreement ghe export of cotton from Pakistan
4nd cotton textiles from Tndia are subject to customs duties. The Stand-still
agreeinent as repards Indo-Pak'stan trade terminated on the 2Mth Fehraary,
1948 and the imposition of the duties is ir_1 order,

(b) Before partition the territories row in the Tndian Union wsed to get
annually about 10 to 12 lakhs bales of cotton from the areas now forming part
of Pakistan, and used to supply to those areas about 573,000 bales of cloth
and varn. - .

(¢) The agsreement alreadv referred to provides that Tndia will supnly 12
balea of cloth and yarn in return for everv 20 bales of cotton from Pakistan.

(d) The acreement referred to w'll last un to the end of August. Future
_trj;ade with Pakirtan in these commodties will form part of a gerernl trade
-'gg_reemeqt which is provosed to be negotiated. The auertion of makirg Tndia
telf-sufficient in raw cotton is under consideration by the Government of Indin.
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ParsipeNT OF Currack CoNeUMg?Rs, ASSOOLATION, ORISSA TELEGEAM
) re FIXATION OF PRICES OF PADDY -

934. *Shri Lakshminarayan Sahu: (a) Will the Houourable Min'ster of
Food be-plessed to state whether it is & fact that the President of the Cuttack
Consumers’ Association. Ovissa had sent a tefegram dated 15th January, 1948
to Government regarding the fixation of the price of paddy and rice in Orissa
by the Government of Orissa? .

(b) i the answer to part (a) above be in the affirmative, what action has
been taken by Govermment on that telegran and a letter sent in confirmation
thereof ?

The Honourable Shri Jéiramdas Doulalram: (a) Yes, Sir.

.(b) Ap enquiry was made from the Orissa Government and 1 place on the
table a press note. which fully explains the Orissa Government's point of view.
The Government of India did not think that they should interfere with the
increasey in prices which have been allowed by the Provincial Government
in this case.

PRESS NOTE
The Provimeial Government by Notification No. 44463-8T, dated the 12th ‘December 1847
has fixed the producers price for paddy and rice in the districts of Balasore, Cuttack
Puri, Sambalpur and Ganjam at the following rates from the 16th December 1847 to 3lm
October 1948 or until further orders :

Cearsge—Paddy Rice Fone - Padidy Rice Superfine—Paddy Rice
Rs. a. p. Rs. a. p. R® a p. Rs. a. p Rs. a. p. Rs. a. p.
6 8 0 60 To00 12 2 6 712 0 1314 0

The rates represent an increase in the price of coarse paddy of Re. 2 per maund over
Iast year's prices but only Re. 1-6-0 in fine paddy and Re. 1-2-0 in superfine paddy prices.
The price differentials between coarse and fine and fine and superfine have been fixed this
year more in consonance with trade practice in the past, The Provincial Government
realise that the sudden jump of Rs. 2 in the price of coarse paddy is a serious increase
to the ‘poorer class of consumers. The prices so far prevalent in Orissa were fixed on
the basis of certain freezing orders of the Government of India and were disadvantageous
to the extent of about one rupee compared with the frozen prices in the areas of Madras
and Bengal bordering us. This year Bengal and Madras have raised prices br Re. 1-4-0
and Re. 160 per waund of paddy on our borders. Parity prices are essential not only
as a simgls act of justice to our cultivators but also to prevent smuggling and upsetting of
controlled distribution The Provincial Government would have liked the general price
level to have been atabilised at a lower figure all over this cosst as being just both to
“the agriculturists as well as the consumers but have to stahilise the prices at the present
level for the reasons etated above. The cultivators can co-operate to a large extent in
making the effect of the rise less drastic on the poorer class of consumers by paying
for all their labour in the rural areas in kind instead of trying to haggle for money rates
in the expectation of slicht profits on the margin, In the ultimate interest of rural
economy they will be advised to pay all classes of such labour fair wages in kind and
they will also be advised to maintain the rural prices for partial producers and non-pro-
ducing consumers at a level close,to the producers price which price is already high. The
Provincial Government are also full- aware of their responsibility to see that the poorer
consumers do not suffer. They are watching the cituation -and if local ennditions warrant
it they will he ready to issne Government stocks in rural aress at subsidided rates fo
prevent prices rising too high. Thev will also suitably snhsidise issues to poorer wage
earners including Governmert servants drawing low salaries in the town nreas in medae o
einimise the effect of the price increase on the poorer eofsumers 1s mnch as possible.
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Prof. N. G. Ranga: [s it not a fact, Sir, that the paddy and rice prices in
Orissu ar: swbout the lowest in the whole of India?

The Honourable Shri Jairamdas Doulastram: That may be so.

FavrL 18 SurrLy oF CariTal Goobds To INDIA IN VIEW oF EUROPEAN RECOVERY
PROGRAMME

985. *Shri Damodar Swarup Seth: Will the Honourable Minister of Industry
and Supply be pleused to state:

(a) whether the attention of Government has been drawn to Mr. Grio
P.W.D. Costa’s declaration in a joint meeting of the East India Association
and the Overscas League thai the suppy of capitul equipment for India is
likely to fall due to the high priority to be given to the European recovery
Jrograuime ;

(b) whether it is & fact that steei, coal and trausport therefor cannct be
obtained under the Marshall Plan or otherwise; and

(¢) what sre the plans of Government to obtain an early supply of these
articles ?

The Honourable Dr. Syama Prasad Mookerjee: (a) Yes, Sir.

(b) The Government are doing their best to import steel from the U.B.A.
for India's urgent requirements. .

There is no need to import coal as the indigenous production can be in-
crensed to meet the growing demand.

The availability of rail transport largely depends on the supply position of
ateel and spere parts for the manufacture of locomotives and carriages and
wagons. Requirements of motor transport are.obtained through commercial

ehannels.

(¢) The Government are in close touch with the U.S8.A. authorities through
the'r Embassy here and the India Supply Mission in Washington, and are
trying to obtain a reasonable allotment of steel.

No difficulty iy anticipated in obtaining trucks from the dollar and mnon-
dollar sources during this half year. .

Besides improving rail transport, the Government propose to make imcreased
uss of road and water transport for the movement of raw”materials and nmunu-
factured gooda.

Prof. N. G. Ranga: Is the advisability, 8'r, of getting this Marshall Plan

_extended to Tndia in regard to Industries and Commerce being considered by
4

the Departinent concerned or the whole of the Ministrv?

The Honourable Dr. Syama Prasad Mookerjee: Yes, the Government is
conridering how to obtain facilities for capital goods.

Mr. 8. V. Krishnamurthy Rao: Is Government aware that almbst a similar
statement ag stated in this question was made recently in New Delhi by the
i[j?npurab[e Amnbassador for U.8.A. in a lecture to the Indian Council of World

airs ? :

The Honourable Dr. Syama Prasad Mookerfee: I saw reports-in the news-
papers.

STATES 1SSUTNG THEIR OWN STAMPS AND KEEPING Post Awr TErEGEAPH OFFIOR
CONTRARY TO INSTRUMENT oF ACCESSION

1986, *Dr. B. V. Keskar: (a) Will the Honoursble Minister of Communica-
tions be pleased to state whether it is a fact fhat thouch Posts and Telegranhs
are a central subjeet and are recognised as such in the Instrument of Accession,
thev are under the control of the State authorit'es in a number of States?

~ " Anawer to this question laid on the table, the quéstioner being sbsent
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(b) Is it a fact that contrary to the Instrument of Accession, a number of
States are stil’ permitted to issue their own postage stamps and have their
own Post Offices?

(¢} What are the States which control their own Post and Telegraph Offices
and those which issue their own stamps?

_ (d) What steps do Governnient propose to take to bring all Post and Tele-
graph Offices under the control nf the Government of Tndia?

The Honourable Mr, Rafi Ahmed Kidwai: The question should have been
eddressed to the Honourable Minister of States. It has accordingly been
transferred to the list of questions for the 5th April, 1948 for answer by vha
Honourable Minister of States.

CONSTRUCTION OF NEW AERODROMES IN HYDERABAD STATE WITHOUT
CONSULTING (FOVERNMENT OF INDIA

1987, *Dr. B. V., Eeskar: (a) Wil the Honourable Minister of Communica-
tions, be pleased to state whether it is a fact thai the Government of Hydera-
bad are constructing mew aerodromes without consulting the Government of
india? -

(b) Are the Government of Hyderabad permitted to do so under the Stand-
still Agreement?

The Honourable Mr. Rafi Ahmed Kidwai: (a) and (b). The question should
be sddressed to the Minister of States. It has now been transferred to 1uab
Ministry and will be replied to by the Honourable Minister for States en 5th
April, 1948,

Tearric BOTTLE-NECK oX LUCENOW-KANPUR SECTIOX ON E. 1. RATLWAY

4988, *Dr. B. V. Eeskar: (a) Will the Honourable Minister of Railwaya be
p'eased to state whether Government are aware that there is a traffic bottle-
neck on the Lucknow-Kanpore wection of the East Indian Railwav?

b) Are Government aware that this is one of the most important sections
in the United Provinces from every point of view. for future development?

¢) What steps do Government propose to take to relieve this congestion
by doubling the line or otherwise? : .

The Honourable Dr. John Matthal: (a), (b) and (¢). There is adequate line
eapacity ava’lable on the metre and broad gauge lines for immniediate and pros-
pective demands. Partially to relieve the overcrowding in passenger trains,
the O.T. Ra'lway Katihar-Lucknow passenger trains are being extended to and
from Kanpur, with effect from the 1st April, 1948. It is not poseible at
present further to augment passenger train services on this section on sccound
of the shortage of rolling stock. ‘

A PPOINTMENT OF INDIAN Compaxies 48 TOURIST AGENTS

989, *Dr. P, S. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to *state whether the consideration of the question of appointing
Indian companies a8 tourist agents, has been completed? ‘

(b) If so, has any dec'sion been takén and what are they?

The Honourable Dr. John Matthai: (a) Yes.

(b) Government do mnot consider it in the public interests to extend the
activities of Tourist Agents until the conditiong of passenger traffie have become
more normal. :

Dr. P. 5. Deshmukh: Is it a fact that there is hardly any Indian company
doing this tusiness? If so, will Government be prepared to encourage them to
take up this job? -

+A to this question laid on the table. the questioner Being absent.
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The Honourable Dr. John Matthai: That question was put to me during
the last session, and I went ints it with some care with a view to seeing that
Indian interests get fdir opportunities of sharing in this business. But on a
general review of the whole position I have come to the conclusion that ‘n ihe
present cond.tions of traffic, when there is more traffic offering than the rail-
ways with their present equipment can carry. there is really no justification
for encouraging the purchase of tickets through tourist agencies, which rmeans
that nore traffic is attracted and at the same time the railways lose revenue
by having to pay a commission. So the decision that I have come to for the
tine being is that with regard to those companies which are now on our
approved list—most of them are international concerns—their activities should
be confined to travel by non-nationals who are non-resident in the country.
‘Ag far as nationals and non-nationals who are resident in this country are
ecncerned, they must purchase their tickets in the usual way and not through
¢ourist agencjes,

Dr, P. 8. Deshmukh: Is the Honourable Minister aware that we are aulso
falling increasingly in line with other people in purchasing our tickets through
travel agencies? Bo would there be any objection in some Indian company or
concern shares the profits which are ent'rely the monopoly of outsiders here?

The Honourable Dr. John Matthal: What T tried to convey to the Honour-
sble Member is the fact that at present when we have far more traffic offering
than we can carry, the .justification for this system of purchasing tickets
through tourist agencies and the railways giving them a commission for that
purpose ceaseq to exist.

Dr. P. 8. Deshmukh: Is the Honourable M'nister aware that his nen-
encourngement of the establishment of Indian travel bureaus is holding up
prograss in other means of travel such as sea-voyages, ete.?

Mr. Speaker: I am afraid the Honourable Member is entering into an
argument,

Prof, N. G Ranga: What percentage of fares is being paid by the railways
to thzse tourist agencies? . .

The Honourable Dr. John Matthai: It goes up to 10 per cent. in certain
cases. -

Prot N. @. Ranga: Have Government cons‘dered the advisability of open-
ing more booking offices in big cities like this instead of allowing that income
to these tourist agencies?

The Homourable Dr. John Matthal: That is preciselv the direction in which
I would like to move.
*

CONSIDERATION OF AFPPOTNTMENT OF TOURIST- AGENTS BY COMMEROIAT, COMMITTER'
oF INpiaxw Ramwways CONFERENCE ASSOCIATION

990. *Dr. P. §. Deshmukh: (a) Will the Honourable Minister of Railways
be pleased to state whether the Commercial Committee of the Indian Railways.
Conference Assocation held any meeting in the month of July, 19477

(b) Did this meeting consider the question of appointing tourist agents 7
(¢) Do Government propose to lay on table of the House a copy of the agends.

on the subiect of appointing tourist agents that was placed before this Con--
ference ? *

The Honourable Dr. Johan Matthai: (a) No. But a meeting was held in
Oectober, 1947. '

- (b) Yes.

~(e) Tt is uot the practice of Government to publish the proceedings of
purely departinental meatings. .
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FIxaTioN OF PRICES FOR STANDARD 81zED DALY NEWSPAPLE UNDER NEWS Pm
ContrOL ORDER, 1947

991, *Shri Sri Narayan Mahtha: Will the Honourable Minister of Indusury
and Supply be pleased to state whether it is o fact that under the Newsprint
Control Urder, 1947, the maximuin and minimum prices for standard-sized

daily newspapers, which published less than 56 pages in a seven-day week, are
fixed ?

The Honourable Dr. Syama Prasad Mookerjee: The Honourable Member is
presuinably roferring to the Newsprint Control (No. 2) Order, 1947 which came
into forece with effect from the 3rd April, 1947 in supersession of the Newsprink
Contral Order, 1947. The answer is in the affirmative. Under clause 11 of
the Newsprint Control (No. 2) Order, 1947 the maximum and minimum prices
of standard sized dailv newspapers publishing less than 56 pageg in a seven
day week are fixed.

Shri Sri Narayan Mahtha: Is it permissible under the Control Order for N
standard s'ze duily newspaper publishing 40 pages in a seven-day week to be
sold for cne anna per copy?

The Honourable Dr, Syama Prasad Mookerjee: The Honourable Member
may refer to rule 11,

Shri Deshbandhu Gupta: [s it intended to do away with the Control Order
altogether?

The Honourable Dr, Syama Prasad Mookerjee: That is under consideration.

Prof. N. G. Ranga: How soon will Govérnment come to a decision, in view
of the facy that they have given this answer several times during the session?

The EHonourable Dr, Syama Prasad Mookerfee: That shows that eons:dsrn-
#on is still continuing,

Shri Deshbandhu Gupta: Before cancelling the Newsprint Control Order, wilt
Government, take into account the difficulties of smaller newspapers in getting
newsprint ?

The Honourable Dr. Byami Prasad Mookerjee: I am expecting 8 memo-
randum on this subject from certain Honourable Members of this- House includ-
ing the questioner. which was prom’sed s week ago.

BERUTTLE TRAIN BETWEEN DrLur a¥D RomETiR SUSPERCED DURING CoMMUNAL
DISTURBANCES

992. *Ch, Ranbir Singh: (a) Will the "Honourable Minister of Railways be
pleased to state whether it is a fact that a shuttle was running between
Delhi and Rohtak before the Ist of September 19477

(b) Is it also a'fact that that shuttle was suspended due to disturbances in
$he area?

(c) If so, do Government propose to resume it and if not, why not?

The Hcnourable Dr. John Matthal: (a) Yes.

(b) Yes.

(c) A shuttle Passenger train each way has been reintroduced between Delhi
and Rohtak from the 20th March, 1948.

Shri Khurshed Lal: Have Government got under consideration the question
of restoration of other lines which were discontinued?

The Honourable Dr. John Matthai: We are trying to re‘ntroduce trains as
quickly as possible, but we are limited by the shortage of rolling stock  af
present. We have introduced a considerable number of additional trains during
the past three or four weeks.
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TraNSPORT FAO:LITIES FOR Gur FROM STATIONS OR EAsT PUNJAB RAILWAY TO
. Stamions B.B. & C. I. RaiLway

993, *Ch. Ranbir Singh: (a) Will the Honourable Minister of Railways be
pleased to state whether Government are aware that a large quantity of Gur
is lying in the markets of Delhi Province and in Ambala Division, especially
in liohtak Mandi for want of transport facil'ties on the Railways? )

(b) Is it & fact that the loading of Gur from the markets mentioned in paré
(a) nbove is closed to stations on the Bombay, Baroda and Central India Rail-
way ?

(¢) Is it also a fact that a large proportion of Gur produced in the area men-
tioned in part (a) above used to be transported to stations on the Bombay,
Baroda and Central India Raiway?

(d) If so, do Government propose to provide special facilities for transpors
of Gur from the stations on the East Punjab Railway to the stations in Ia)-
putana on the Bombay, Baroda and Central India Railway ?

The Honourable Dr. John Matthai: (a) and (b). Yes, mainly because move-
ment is required to stations on the B.B. and C.I. Ralway, booking to which is
at present limited.

(c) Yes, except during last year,

(d) Special arrangements for moving train loads of Gur sponsored by the
Food Ministry, from stations on E.P. Railway to stations on B.B. and C.I.
Railway have aiready been made. I understand the Food Ministrv now have

under coneideration the sponsoring of additional movements from these parti-
cular areas.

REORUTTMENT T0 Posts oF CLERES 1§ PoSTS AND TELEGRAPHS DEPARTMENT IN
East PoxsaB CIrOLE ’

994. *Ch. Ranbir Singh: (a) Will the Honourable Minister of Communica
tions be pleased to state whether it is a fucl that the last competitive examinat'on
for recruitment of clerks in the Posts and Telegraphs Department was held in
1943 for the Punjab and North West Frontier Cirgle?

- (b) Is it' also & fact that only persons who came out successful in the com-
petitive examination, were placed on the list of approved candidates, ‘maintained
for appointment as clerks? *

(c) Is it also a fact that under the rules, the vacancies in the department
are to be filled in from the candidates, who are on the approved list?

(d) Ts it also a fact that several vacancies have begn filled up permanently,
by cand'dates, who have neither passed the competitive examinations nor were
on the approved list, maintained under the rules in the East Punjab Circle?

(e) If the answers to parts (¢) and (d) above are in the affirmative, do Gov-

emment propose to reconsider the cases of those persons, who have been over-
looked ? '

The Honourable Mr. Rafi Ahmed Kidwai: (a) Yes.
(b) and (c). No. Not after 1941,
(d) No. .
(e) Does not arise,
ImrorTED FoOD GRAINS FROM FOREIGN LaANDs LYING UNDISTRIBUTED

995. *Shri Ramnarayan Singh: Will the Honourable Minister of Food be
pleased . to state whether all the foodgrains hitherto purchased and imported
from foreign lands, have been distributed and consumed and if not, bow much
is lying undistributed? A
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The HonoOurable Shri Jairamdas Doulatram: Between Januar; and March,
1928 according to information avsilable at present & total quantity of 836,000
tons of imported foodgrains will have arrived in India. The_distribution of this
total quantity is as follows: ~ -

(a) Deficit Provinces

and Statos . . 738,000 tons,

(b) Exchange with other count: es
for rice . . . . 28,000 “

{c) Earmarked for Central .
Government reserve . 120,000 n ®

Total 886,000 tons.

The Ho;aursble Member will be interested to know the detailed mechanics
of how imported foodgrains are received and are put into consumption. All
imported fcodgrains are received on account of the Central Governmens. On
arrival at each port they are moved to the godowns. From the godowns the
quantities are despatched to the various deficit Provinces and States against
the year's basic plan allocations made to them. The Provinces and States use
the quantities reccived by them for the purposes of distribution through their
system of ration'ng or controlled distribution. Most of the grain which hos
o far errived has already been despatéhed to the various consuming Frovinces
and States for consumption through their controlled channels of distribution.
The quantity earmarked for Central Reserve will be reached by imports expected
to arrive by 51st March, 1948. This quantitv will be held in storage poduwns
by the Central Government to be utilised to meet further demands”of Provinces
and States towards their allocated quotas or for any spec’al emergency demand.
More imports will be arriving in the remaining portion of the year.

Prof, N. G. Ranga: In what centres have the Government of Indin got their
central storage godowns? '

The Honourable Shri Jairamdas Doulatram: We have some af Bombay,
Caleutta and South India. ' -

Shri Ramnarayan Singh: Does the Honourable Minister satisly himself that
whatever is given to the provinceg is consumed by them?

_The Honourable -Shri Jairamdas Doulatram:-Surely, Sir. If there is any
complding I am prepared to go into it.

Shrl Ramnarayan Singh: Ts the Honourable Minister aware that in ccrtain
parts of the country Jia and maize ‘are lying undistributed and unconsumed?

The Honourable Shri Jairamdas Doulatram: I am not aware of it.

Shri S. V. Erishnamoorthy Rao: In view of the fact that Madras and Mysore
are deficit provinces will the Central Governmeént think of having @ cnntral
godown in Madras?

The Honourable Shri Jairamdas Doulatram: Yes, we have it there.

BooxrNa oF Goons rrom DELEI RamLway StatioNn TO STaTiONs oN O T.
RAILWAY yic MORADABAD

996, *Shri Ramnarayan Singh: Will the Honourable Minister of Hailways
be pleased to state whether it is a fact that booking of all goods from Delhi
Railway Station to stations on the Oudh and Tirhut, Railway vie Maradahad
has been stopped for a year or'so and if so, why? -

The Honourable Dr. John Matthal: No. Booking was entirely stopped only
during the period between 23rd of December, 1947 and 22nd of March, 1948.



DELAY IN PRINTING OF ASSEMBLY DEBATES

Dr. B. Paltabhi Sitaramayya: Now that we have finished a thousand ques-
tiony in this term, may we request vou to make available the printed answers
to these questions whether the full reports are issued or not. The next question
ig an important one because it relates to the disappearance of 80 wagons of salb
from Goralchpur distriet.

Seth @ovinddas: Are you aware that even the questions and answers of the
last Sersion have not yet been suppl'ed to members?

Mr. Speaker: T have already informed the members of the difficulties in the
way. TWs matter rests with the Press and unless the House has its own press,
the matter cannot be satisfactorily solved. The scheme is already thera but
it will naturally take some time to put it into force in view of the difficult'es of
'obtaining machinery and having the necessary buildings. ~

However, T shall certainly consider the proposal which the Doctor has made
and sez what is poss'ble. T do not promise anything. T will see what eteps
are possible to have the despatch of these answers expedited.

Prof. Shibban Lal Saksena: May I suggest that they be printed in the
Gazette of India?

Mr, Speaker: That ispot the publicatién of the House.

STARRED QUESTIONS AND ANSWERS—Contd.

(b) WRITTEN ANSWERS

DELAY 1N DELIVERY OF SOME SBart Waeons To DistRIcT SUPPLY OFFICER,
GORAEHPUR

997. *Shri Deshbandhu Gupta: (a) Will the Honourable Ministgr of Railways
be pleased to state whether it is a fact that thirty-two wagons of sail dis-
appeared from the Gorakhpur Railway-yard in the first week of October, 1947
and were delivered to the District Swpply Officer, Gorakhpur in Februww 1:48?

(b) If so, hus any ‘nquiry been held by Government to find out the causes
for this delay?

{¢) What is the result of the inquirv?

(d) What action have Goveriunent taken against those who were respapsible
for the delay? :

T
(e) What steps, if uny, have been tsken or do Government propose to take
to prevent repetitions of such -cases in future?

ourable Dr, John Matthai: (a) and (b). The thirty-two salt wagons
to xi?:hnli:?ere!we has been made lormed( g part of three hundred and odd loaded
wagons that the railway had been unable to connect with booking documents
during the latter part of the year 1947. The wagons were stabled at Gorakhpur.
In October, 1947, Gorakhpur Yard became badly congested and the unconnected
wagons had consequently to be moved away to facil tate yard operation.
Attempts were made to deliver the contents of the wagons by tracing the con-
signors and consipnees. These having failed, the loads were offered to the
District Supply Officer, Gorakhpur, to whom they were ultimately delivered.
The delay in delivering the wagons was due to inability to ident fy the corrcet
consignecs. The wagons were not consigned to the District Supply Officer,
Gorakhpur, and were made over to him only as a last resort to ensure the

proper distribution of a commodity st the timc in short supply.
(c) Does not arise.
{(d) Daeg not arise.

-

(2654)
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(? Bteps have been and are being taken to strengthen the organisation with
the Object of ensuring that consignments are so handled that they are 1ot dis-
connectn] from their booking documents. There sre already signs of appre-
siable improvement in this respect. .

TIONBIGNMENTS OF FULL WAGON LoOAD oF GooDS REACHING DELHI LATE FROM
BomBAY AND CALOUTTA

998. *Shri Deshbandhu Gupta: (a) Will the Honourabls Minister of Ruilways
be pleased to state the number of cons.gnments of full wagon load of . gouds
which took more than one month te reah Delhi from Bombay and Caleutta

sespectively during the last six months?

s the number of consignments which had reached Delhi bub

b) What i .
instia)d of being delivered to the cons.gnees, were despatcbed to other stations,
by the railway staff? B

The Honourable Dr. John Matthai: (a) 83 consignments of full wagon loads
of goods from Bombay and 126 from Calcutta took more than one month to
reach Delhi durng the period 1st October, 1947 to 10th March, 1948.

(b) The information is being obtuined and will be placed on the table of the
House.

ENQUIRY INTO DELAYS IN TRANSIT 0P GOODS TO DeLHI FROM BoMeBAY, MADRAS -
AND CALCUTTA

999, *Shri Deshbandhu Gupta: Will the Honourable Minister of Railways
be pleased to state whether Government have considered the desirability of
instituting an inquiry into the causes of extra-ordinary delays which oceur in
the transit of goods by goods traing to Delhi from port-towns like Caloutts,
Bombay and Madras? TIf not, why not?

The HonOurable Dr. John Matthai: No. Delays in trausit to goods from
Port~ t) Delhi during recent mnonths were mainly due to the abnormal coudi-
tions obtaining in Delhi and surrounding areas, which had serious repercussions
on railway operation. Congestion in Delhi resulted in wagons having 1o be
stabled short of destination. Breaches on the Delhi-Ghaziabad section contri-

buted to a difficult situation.
Ther: hus beer: murked improvement of late. and the position ig kept conti-
nually uader watch and is expected to return soon to normal,

REPEESENTATION BY PoSTAL AND TELEGRAPH EMPLOYEES re ANOMALIES IN Pay
CoMm1ssioN's RECOMMENDATIONS

1000. *Prof. N. &. Ranga: Will the Honourable Minister of Communications
be pleased to state:

(a) whether any representations have been received from the postal snd
telegraph employees regarding the snomalies in the recommendations of the-
Pay Commission;

(b) if so, what the p::ieral nature of those representations is; and

(¢) what actien has been taken so far in this connection?
The Hononrsble Mr. Bafi Ahmed Kldwai: (a) Yes.

(6) and ’(c). A statement showing the main complaints regarding anomalies,.
and the action taken in the matter, is placed on the table of the Homse.
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Biatemens showing Hoimlmmﬁuiﬂngmdmgru Fization of Pay repr dby P. & T.Siaff and
. nions
i
Anomalies Action taken
1. Aocording to rula 10 of thy Cantral Civil The tter is under id ion .

Bervioes  (Revision of Pay) Rules s
Junior official will in some cases draw more
pay than his seniors after refixation of pay
in the n»w sonles and drawing the nexi
inorement.

3. Fization of pry of pre-1931 entranta.
Aocording {opt,he éemt.ml Civil Servioes
tRoision of Pay) Rules there will be reduow

.. tion i pay of these officials in some cases
if they elect the prescribed scale.

3. Fixation of pay of holders of ** non-per-
man3ak pists ' i.e., posts created as a tem-
porary m»sure during war on infiated rates
of pay. Ascordiag to the rulss there will
ba redustioninthair pay insomo cases when
their pay is fixed in the prescribed scales.

4. Fixation of pay of olerks of subordinate
Posta & Telegraphs Officos who have been
absorbed in the cadre of 1st Division Clerks

+iovernment have decided to remove the ano-
maly in this case and izsued a preas commau-
nique on the psubject on 4-2.48. Formal
orders will be issued shortly.

In the Posts and Telegraphs Departmen thers
isonly one class of officials falling under this
category who will be adversely affocted, i.s.
Women telephone operators in Delhi
appointed in the war-time scale of pay of
90—5—120. The cases of these officials is
undsr consideration.

Under consideration.

in the Circle Offices, They may in some

oasoe draw l3sa pay in the lst Division scale
than they would have got if they had re-
mained in the Posts & Telegrapha Offices.

8§ Postal signallers absorbed in the oadre of
tolagraphists may in some cases get lesa pay
than they would have drawn had they re-
mained as Postal si

8. R>irrtion of so%al 3molumsante of certain
officials as a result of the withdrawal of%he
interim concessionslike Good Conduct Pay
-ata.

Under consideration. §

Orders have issued protecting lower paid
officials from loss of old emolumente upto
amaximum of Rs. 100/- p.m. ‘.l‘ho&;m
of including personnel pay un the
Adjudicator's Award in‘* present "fox
fixation of pay in the prescribed. socales
under consideration.

Ports TrRUSTS IN INDIA

1001, *Prof, N. G. Ranga: Will the Honourable M

plensed to state: .
(8) how many Port T
(b) how many of the Presidents of

mister of Transport be

rusts there are at present*in India;

Port Trusts are Indians; and

{¢) what control Government have over the Port Trusts?

The Honourable Dr. John Matthai:

{a) Three Major Port Trusts imeliding

¢he Commissioners for the Port of Calcutta.

(b) Two.

{¢) Government Control over the Ports Trusts 15 exercised as provided for in

the Indian Ports A¢t, 1808, the Madras
Act, 1879 and the Caleutta Port Act, 1

OrgaNsaTiON oF Co-0PERATIVE DrYING AND CURING oF FisH AND
FoR TrANSPORT FACILITIES

1002. *Prot, N. G. Ranga: Will the

pleased to stoier

Port Act, 1005, the Bombay Port Trust .,
890.

Provision

Hofiourable Minister of Agriculture be

(a) whether auy efforts are being made by Government to organise the co-
-operative dryving and curing of fish at auy centre in the east or west eoasts of

dndia;
3
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'(b) whether any efforts are being made to persunde the railways to provide
the necessury speciul wagons for the conveyance of fish; and

(c) what action hus been taken on the note sent by the Federation of
Rural Peoples Organisations, on the need for organising the fishermen into
co-operative societies and providing them with necessury eredit and technical
assistance?

The Honourable Shri Jairamdas Doulatram: (a) As the Honourable Member
is aware, Fisheries i§ a Provincial subject. The Provincial and State (Govern-
ments concerned have been requested to furnsh the requisite information—
which, when received, will be placed on the table of the Hause.

(b} The matter has been taken up by this Ministry with the Railway -Board
who have already issued instructions to the Railways for establishing contact
with the Provincial Governments in order to ascertain their requiremenis of
wagons [or the transport of per'shables including fish. -

(¢) The position in regard to the organisation of multi-purpose Co-operative
Bocieties was discussed by the Fisher'es Development Adviser to the tovarn-
ment of Indiu with the federation in March, 1947. As Fisheries is a Provincial
subject it wis suggested that the Federation might address the I'rovinzial Gov-
ernments. Governnfent would be glad to give such help in connectiop with the
organisation of the Societies as may be possible when the Provincial (Govern-
ments proposals in this regard are received.

EprroRIAL oF ‘ INDIAN SKY WAYS ’ re REPLACEMENT OF ATR CRAFT AXD Mobprrioa
TIONS I¥ DEsans or U. 8. A. axp Wesr

1003. *Prol. N. G. Ranga: Will the Honourable Minister of ®ommunications
be pleased to state:

(a) whether the attention of Government hus been drawn to the editorial
of the “Indian Sky Ways' of February, 1948, in which it is stated that by
the middle of 1950 Airline Operators ‘*will have to give serious attention fo
replacement of air-eraft and that extensivé modificatifns have to be made in the
available air-craft designs of the United States of Arerica and the West"”; and

(b) whether it is a fact that the sales representatives of the western manu.
facturers are not giving proper attention to such needed modifications?

The Honourable Mr. Rafl Ahmed Kidwal: (1) Yes

(b) No. The manufacturers have sent technical representatives to India and
have rendered valuable essistance in rectify'ng defects and incorporating any

necessary modifieations. Director General of Civil Aviation in India is also in
eonstant communication with-the manufacturers on such matfers.

INorEASE IN EXPENDITURE ON TNDIAN AGRICULTURAL RESEAROH INsTITUTSE,
DeLHI . '
1004, » [ Shri 8. V. Krishnamurthy Rao:
Shri R. R. Diwakar:

(2) Will the Honourable Minister of Agriculture be pleased to state whether
Government are aware, that the annual expenditure on the Indian Agricultural
Rei%f‘?? Institute. Delhi has shot up from about 8 lakhs in 1941 to 12 lakhs
in
_ (b) Have Government assessed the value ot the performance of this Institute
in terms of effective translation of results of research into actual practice?

(¢) Does the Institute tackle problems arising out of- the day-to-day needs
of the Indian agriculturist, or follow lines of abstract research?

(d) Has the Institute, tackled the prohlems of waste of human manure,
want of storage facilities for good end uniform seed, helplessness against pests
and rodents in Indian villages?
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_(e) What are the channels through which results of research, which can
bring immediate returns, arg conveyed to the agriculturist in the village?

(f) Are such results published and popularised in all lndisn langusges
popular and non-tecunieal phrase?

The Honourable Shri Jarramdas Doulatram: (a) The figures for expenditure
are upproximately correct, the revised estimateg for 194647 being Rs. 11,283,100,
The expenditure has not shot up suddenly. The annual average during 1940-41,
1041.42, 194248 roughly was Ks. 6,50,000, the annual average during 1843-44
and 1944-45 was Us. 7,45,000. In 1945-46 it was Rs. 9,54,000. The rise in
wagas of labour, cost of laboratory equipment, concentrates and fodder ma.nly
accourd for the iferease. The gradual rise in expenditure generally -has ulso
beeu due to war and dearness allowance, expansion of pest-graduate traning
from 24 to 100 students and extension of vesearch to all branches of agriculture

(b) Government are aware of the useful rescarch work done at the Institute
ml:l the effect of the translgtion of its results in actual practice hes been Jotice-
able in— .

(i) the development of certain pedigree cows whose milk yield now nverage;
1o about 20 lbs. per day,

(i) the introduction of the famous Pusa wheat varietyzwhich covers by now
_over onefifth of the entire ares urder wheat in India and which stands well
against rust epidemie, A -

(iii) the ume of improved variety of sugarcane for about 70 per cent. of the
dtotal sugarcan: crop, .

(iv) the succersful vombating of the locust pest durng the lust locaat ciele
and thue savifg a good portion of the country’s crop, ’

‘v) the progressive control of certain other pests, specially of sugarcane and
potatoes, . )

(vi] the breeding of new varieties of barley, pulses wnd il weeds which are
now under distribution, }

These are some of the main ga'ns of the research work done.

(¢) The Institute tackles some of the fundamental scientific problems relating
to the day to day needs of the Indian Agriculturist as has been ind.cated in
the reply to part (b). :All research may appear to be in g sense abstract but sll
progress depends on fundamental research. Government, however, feel that
in view of the urgency of the problem of food seli-sufficiency, the question of
greaier concentration on certain spec.al schemes of research may have to be
considered. L

(d) The Tustitute rarried on research work on s aompeat acheme for two years
from 1945 to 1947, and hag also published the valuable results of epecial research
on storage and foodgrain pests and their control four years ago. The problems
réferred to in this part of the question are, however, problems not so much of
reseavch at the Institute as problems relating to steps to'be taken by local gov-
ernments aud eutherities to apply the results‘of research. )

() and (f). The results of research work carried out at this Inst'tute are
at present conveyed to the people generally through publicatione and also articles
in Indian imumals. hesides the published Annual Reporta. There results ave
further nablshed in non-technical language in the journal called ‘Indian
Farming® published by the Indian Council of Agreultural Research. Arrange-
ment has be:n made by that, organisation to publish Hindi issues of the Journal
shortly under the name of Kheti. It is the function of the provincial and State
goven'\ments to carrv.the results of research to the agriculturist in the village.
But so far as the Central (rovernment is concerned, it is realised that it may
in ths present conditions he Aesirable for it to take special steps in cooperation
with provine'al and State Governments further to popularise the results ~f
wegnarch among the agriculturista.



STARREl QUESTIONS AND ANSWARS 2859

BASIS FOR STARTING PosT OFFICES AND BRANCH Post O¥rices v ViLrages

1005 */ Shri S. V. Krishnamurthy Rac: '
Shri R. R. Diwakar: ’

(8) Will the Honourable Minister of Communications be plrased to state
what is the basis on which new post-offices or branch post-offices are usually
started in villages?

(b) Have Government any plan for extending postal facilities to every
village with a population of about 500 or more?

(¢) Do Government propose to consider the: desirability of ||r0viﬂing the
facility of duily delivery of post to such villages?

The Honourable Mr, Rafi Ahmed Kidwai: (8) and (b). Government desire
to open post cffices, as g first step, in villages with a population of 2,000 or
more. They may also be opened in a smaller village provided it is necessary
in the interest of the general public. Where an office is not likely to pay ifs
way, deficit to the extent of Rs. 500 a year ig condoned. This limit is raised
to Bs. 750 per armum when the new post effice is for a village or group of
villagss havisg a total population of 2,000 or over and the vilages are situated
within u diumete1 of 4 miles and it is expected that the loss will be reduced to
f.'[its, 600 within the first 6 months and to less than Rs. 500 at the end of the

rst year. )

(¢) Government's policy is to increase the frequency of delivery of mail to
vilages and to enbure that there is no village which is not visited by a Postman
at least once & week,

Ramway INTERSEOTIONS ON PROVINCIAL ROAD NEAR BAREILLY AND
INCONVENIENCE T0 ROAD TRAFF IC

1006. *Shri Damodar Swarup Seth: Will the Honourable Minister of
Railways be pleased to state: .

(8) whether Government are aware that the Bareilly-Muttra' provinsial
road is intersected on the southern border of the town of Bareilly by two
Railway lines, i.e., the East Indjan Railway and the Oudh and Tirhut Railway;

(b) what is the average number of trains which pass daily * during the
24 hours (i) on the East Indiaw Railway (Broad gauge) and (ii) on the Oudh
and Tirhut Railway metre guuge respectively over the points of intersection;

(c) what are the orders of the railway authorities concerned to the gate-
keepers at the broad gauge and the metre gauge level crossings respectively, s
to how long before the expected arrival of a train, the gate-keepers concerned
should close the gate to road traftic;

(d) the aggregate amount of time for which (i) the broad gauge; and (ii)
the metre gauge gates respectively, are kept normally closed during the 24
hours daily; .

(e) the aggregate time during which the two gates are normally kept cloeed
between 4 a.M. to 8 p.mM. daily when the bulk of the road traffic passes along
the provineial road at the points of intersection;

(f) whether Government. are aware that inconvenience is caused to the

public on asccount of the traffic along the Provincial road being held up at tke
level crossings; and

(b) 34 broad gauge trains and 24 metre gauge trains pass through this cross-
the situation?

The Honourable Dr. John Matthai: (a) Nes,

(b) 34 broad gauge trains and 24 metre gauge trains pass through this eross.
ing daily.
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(¢) No specific time is laid down for the closing of the level crossing gates.
The gatemen are required to see that the gates are closed only for the minimum
time required to ensure the safety of road traffic.

(d) About 8 hours for'B.G. trains and 8 hourg for M.G. trains.

(e) About 4% hours for B.G. trains and 2 hours for M.G. trains.

(f) Delays to rogd traffic with consequent inconvenience are unfortunately
unavoidable.

(g) It is a 1catter for Provineial Government decision as to what should be
done to remove an inconvenience which is being felt by road traffic.

ToraL INVESTMENT IN INDIA UNDER ‘INDUSTRIES’ AND' EsTaTEs ’ BY U. K. AND
U. 8. A.

1007. *Shri V. 0. Eesava Rao: (a) Will the Honourable Minister of Industry
‘and Supply be pleascd to state the total investment in India under the heads
of ‘Industries’ and ‘Estates’ made by the United Kingdom and the United
States of America? -

(b) Have Government sanctioned the so-called ﬁft.y~ﬁ1'ty agreement between
Birlas and Nuffield and Tatas and Imperial Chemicals?

- The Honourable Dr, Syama Prasad Mookerjee: (s) The information asked
for is not readily available but is being collected.

(b) No, Bir.

REQUIBEMENTS oF ForREST WEALTH OF IND1AN a¥D Woop DiSTILLATION
INDUSTRY.

1008. *Diwan Chaman Lall: (a) Will the Honourable Minister of Agricul-
ture be pleased to etate whether it is & fact that there is only one Wood Distilla-
tion Factory in India?

(b) If g0, what are the requirements of the forest wealth of India and how
far the capacity of the Factory meets them? .

(c) what steps do Government propose to take to expand the wood distilla-
tion industry to enable it to cope with the requirements of the country?

The Honourable Shri Jairamdas Doulatram: (a) There are at present three
Wood-d stillation édestructive distillation) factories in India, and a fourth one
is being considered. They are as under:

(1) The Mysore Iron and Steel Works, Bhadravati, which produces charcoal
by distillation for the manufacture of iron and steel by the Charcoal process.
These works have heen in existence for over 20 years.’

(2) Kolbapur Wood Distillation, Kolhapur.

(3) Caleutta Wood Distillation Co., 11/4, Cenal Circular Road, Caloutta.
Started in 1946:

(4 The Bombay Government had under contemplation about a year ago
the erection of a plant at Londa. The present position about this gcheme is
not known. ‘

(b) Charcoal, the main product of wood d'stillation, is being manufactured
all over the eountrv in what are known ae indigenbus kilns. This charcoa! is
ordinarily presumed to meet the Indian requirements. The by-products, such
a8 aceton>. acetic acid and methyl aleohol, are all wasted and cannot be recover-
ed when wocd ix burnt in indigenous kilna. In the factories named above these
are recovercd but are insufficient for the country’s requirements. ®
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(c) Destructive distillation of wood in India hes not hitherto made much
progress because of the following reasons:

(1) It requires a costly and cumbersome machin the recovery and
refining of by-produects. ° .

(2) Enonnous amount of Wood from suitable epecies is required to sustain
8 large factory. These supplies are difficult to maintain at reasonably low rates.

(3) The by-products, such as acetone, acetic acid and methyl aleohol, are
now-a-days being manufactured more cheaply by synthetic processes.

For the above reasons large-scale Destructive distillation of wood with
modern machinery is also going out of favour in foreign countries, and is being
replaced by small contnuous type of kiln which is more economic to run. Thin
type of kiln is at present little known in India.

REsULTS OF RESEARCHES CONDUCTED BY INDIAN COUNCIL OF AGRICULTURAL
= RESEARCH

1009. *Shri Ramnarayan Singh: Will the Honourable Minister of Agricul-
ture be pleased to state:

(a) what have been the important results of research conducted by the
Indian Council of Agricultural Research during the past ten years;

(b) whether such results have been’conveyed to the cultivators in the country
and if so, in what way and with what effect; and

(e) what research is being carried on st present?

The Honourable Shri Jalramdas Doulatram: (a) A detailed summary of the
important results achieved since the inception of the Indian Council of Agri-
cultira] Research including also the results for the, past ten years was prepared
last year. As no spare copies of the summary are available, it is being printed,
and a copr will be placed on the table as soon as printed copies are available.

(b) The results achieved are communicated to the Provincial Governments
who are expected to bring the result of the research work spomsored by the
Council to the knowledge of the cultivators. The resulta are also published in
the Journals of the Council from time to time. @Government are not satisfied
that full use of the results of research is -being made. Government are con-
sidering suitable steps to remedy the state of things.

(e) Attention is invited to the list of current research schemes financed by
the Tndian Council of Agricultural Research which wag placed on the table of
.the House in reply to Btarred Question No. 680 by Dr. V. Subramaniam on
10th March, 1948,

_ TRACTORS IN USEIN VARIOUS PROVINCES FOR AGRICULTURAL DEVELOPMENT

1010. *Shri Ramnarayan Singh: Will the Honourable Minister of Agricul-
ture be pleased to state:

(2) how many tractors are being at present used in the several provinces
of the country for the development of agriculture;

(b) whether it is a fact that fifty tractors as reported in the Hindustan
Times, dated the 10th March, 1948 are working at one place in the Unitsd
Provinces and if so, whether they are Government or private tractors;

. (c) how many tractors are being used in Bibar?

(d) whether there are any tractors in the possession of the Government of
Indis, and if so, where they are being used; and

(e). how many' tractors are expected to arrive in the country within the
mext six months and to which proyinces are they being allotted?
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The Honourable Shri Jairamdas Doulatram: (a) The information available

with the Gove of India as to the number of tractors st present ased in
the several province® of the eountry is as follows: 1
MAALBE.....cvenn e crrnsnannes BB all owned by the Provincisl Government.

No information is at present available
about the number of tractors owned by
private parties. )

of which 4 are owned by Government

and the rest by private parties.

. 239 ' n
Information -from other provineeg is awaited.and will be placed on the table
when available. :

(b) The tractors working in the Jhansi Division of United Provinces mostly
belong to the Government of Indis. Not fifty but 43 tractors are working there
in the Jhansi Division of the United Provinces. Of these 32 belong to the
Government of India and the rest to the Provincial Government.

(c) Full information is not yet available.

(d) 202 tractors are owned by the Government of India at present, All
these 202 were acquired from Army Disposals, 131 have been completely
rehabilitated and are fit for use. These tractors are employed as follows:

(1) Fer Land Reclamation work, in the United Provinces:

Meorut (Gangs Kedar). 17 <
Naini Tal ‘(Temi) - 18
Jhansi (Lalitpur) 32
In the Central Provinoces:
Baugor (Ehurai) 32

{2} For training purposes in the Central Tractor Organisation.
(3) For mechanical cultivation in ¢he United Provinces.

(4) For . P. W. D.

{B) Reserve

¥ o

(e) Tt is not possible to say how many tractors will be received on private
account within the next six monfhs. On Government account, however, 440
tractors have been ordered for early delivery. It is expected that quite a good
number of these will arrive within the next six months. The distribution of
these tractors to provinces has yet 1o be finalised. The programme of making
Indin se'f-sufficient in regard to food and the readiness of provineial plans for
immediate implementing will be smong the guiding principles in determininga
the final distribution. '

PrOPOSED VILLAGE Post OFFIOES 1IN DrstricTs oF RaNcrT, PALAM, SINGHBHUM
c AND MANBHUM.

1011. *Shri Ramnarayan Singh: Will the Fonoursble Mirister of Com-
munications be pleased to state the number and names of village post offices
proposed to be opened in the districts of Renchi, Palam, Singhbhum and

_ Manbhum in the year 1048-49 and slso whether any financial aid has been
demanded from the people of the villages concerned?

The Honourable Mr. Rafl Ahmed Kidwai: A statement furnighing the required -
information in respect of proposals that have so far come up for examination
for the year 1048-49 is 1aid on the table of the House. )
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Statement

Showing the number and names of new village post offices proposals for _'the opening
of which during the year 1948-49 have so lar vome up for examination, including one. ciase
in which local people have been asked if they are interested in I_umishing financial and.

« (1) Ranchi District.—(i) Bargaon, (i) Barendra, (iii) Pithoria, (iv) Mamarla, aand
{v} Phudi

(2) Palamau District.—\(i) Kusa, (i) Untari Boad. (local people have bLeen asked if
they are willing to pay a contribution of Rs. 98-8-0 for one year for the jnin
tenance of the propused sxperimental post office. This is the amount by which
the estimated loss in working the office for one year exceeds Rs. 500 wiich
is the permissible annual loss in auch cases), (ili) HKarkata.

(3) Singhbhum District.—Eudlung.

(4) Manbhum District.—(i) Lodpa, (ii) Ekra, (iil) Jamadobs, (iv) Jitpur, (v) Salanpur,
{vi) Kirkend, (vii) Kustore, (viii) Dhanssr, (ix) Sindri, (x) Kesbargarh.
{xi) Parbelia, (xii) Saltore, (xiii) Jituguri, and (xiv) Remchandrapur.

1012. *[Withdrawn.] -
ImporT oF DrY FRUITS PROM PAKISTAN AND OTHER (COMMODITIES

1013. *Shri V. C. Kesava Rao: (a) Will the Honourable Minister of Food
be pleased to state whether India is self sufficient in dry fruits?

(b) What are the countries exporting dry fruits to’ India?
(¢) Is it s fact that most of the dry fruits come from Pakistan?

"(d) If the answer %o part (c) above be in the affirmative, has any agreement
peen renched between India and Pakistan as regards the import of dry-fruits?

(¢) Are nny individuals permitted to import them from Pakistan?

The Honourable Shri Jairamdas Doulatram: (a) No.

(b) The mam exporting countries from which India obtains dry fruits are:
Bahrein Islands, Kenya Colony, Italy, Greece, Turkey, Muskat and Trucial
8:1311, Other Arab States, Traq. Iran, Portuguese East Africa, Afghanistan, and

istan. ’

(c) Exact figures are not available but considerable quantities of dry fruits
are imported from West Punjab, N.W.F.P. and Baluchistan.

(d) Until March. 1948 there were no legal restrictions on the export from
Pakistan or import into India of fruits. Now, so fur as the imports of dry
fruits into India are concerned, such imports are permitted on a General Open
Licence which means that any individual who wants to import dfy fruits from
Pakistan to Indin is allowed to do so and is given the necessary permit. So far
as exports from Paldstan to India are concerned, it is understood that though
_the Pakistan Government have adopted a system of export permits, their gene-
“yal policy is to issue export permit to whoever desires to export dry fruitg from
Pakigtan to India. It is not therefore considered necessary to have a separnfe
agreement with Pakistan on thig subject ab this stage.

(e) Yes, as explained in (d). ) .
Dxnaiy v DELIVERY OF A1R MArL LETTERS FROM Ixpis 18 Far East Covmrrres

(1014, *Shrl V. O. Kesava Rao: (s) Will the Honourable Minister of Com-
munications be pleased #o state whether it is & fach that Air-Mail letters posted
.4n Indis sre not reaching Indo-Chins, Burms, Malsys, BSingapore and
Indonesia in time? : o )

o
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(b) What is- the normal time taken for an air-mail letter to reach these
eountries ?
(c) Have Government received any representation from any Indians liviug
ia these countries to this effect?

(d) What steps do Government propose to take to arrange for the regular
delivery of letters to Indians-in the Far-East countries ?

The Homourable Mr. Bafl Ahmed Kidwai: (s) Government have no such

information.

(b) A statement containing the required information as far as is avsilabls
is laid on the table of the House.

(c) No.
{d) Does not arise,

Statement

Showing the normal transit time for air mail letters to certain foreign countries from
the place they leave India by air.

(1) Burma.—Air mails de:gnl-ohed from Calcutta reach Rangoon the same day, except
on Bundays when there is no service. -

T

(2) India-China.—Air mails are routed thromgh Rangoon, to which place they are

carried by air every morning, except on Bundays, taking about hours in

flight from Calcutts, where outward air mails for Rangoon are collected. In-

formation in regard to the time taken in air tramsit onward from Rangoon

to Indo-China is not svailsble, but it is being collected, from the Foreign
Administrations concerned.

(3) Malaya.—Air rmails reach Malaya on the day following their despatch from
Calcutta which is the centre for despatch of air mails for all countries in the
East.

(4) Singapore.—Bsme as for Malays.

{5) I'ndonesia.—Air mnile are due to reach Indonesia on the third day of their des-
patch from Caloutta -

PRINCIPLEE GOVERNING THE WORK OF RESERVE FuND axDp BrETrERMENT FUND

1015. *Shri Upendranath Barman: Will the Honourable Minister of Railways
be pleased to state:

{a) the principle un;.ier which the Reserve Fund and Betterment Fund work;

(b) the rule that guides the augmentation of, and disbursement from, the
gaid two funds; and if there be no definite rule, the reason therefor; and

(¢) whether Govermment propose to consider the desirsbility of relieving the
Railway Administration from its position of centinued indebtedness; and if so,
by what suitable method?

The Honourable Dr. John Matthai: (a) and (b). The Honourable Member's
attention is invited to the Resolution of the Legiiliftve” Assembly of the 20th
September, 1924 regarding the Railway Reserve Fund and to the Proceedings
of the Stending Finance Committee for Railways of the 16th February end 18th
July, 1946 regarding the Béberment Fund.

(c) The Railways have not been in a stale of eontinued indebtedness. Tha
question, therefore, does not srise. '
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IMPLEMENTATION OF THE REPORT OF CENTRAL Lawp UrtiLisamior Sus-CoMMiTTER

1016. *Shri Upendranath Barman: Will the Honourable Minister of Agrioul-
ture be pleased to state: ’

(8) whether the report of the Central Land Utilization Sub-Committee
submitted in the year 1945 by the Chairman, Shri N. Gopalaswami Ayyangar,
has since been asoted upon;

(b) whether* the Indian Council of Land Utilization (Advisory Council gnd
Executive Board) has been constituted, as recommended by the Ayyangar
Committee; and if so, who are the personnel; and

(c) if the answer to part (a) above be in the negative, why they have not
been acted upon?

The Honourable Shri Jairamdas Doulatram: (s) and (b). No.

(¢) The Ayyangar Committee, while dealing with the problem of Soil Con-
servation, has submitted a report, which was too extensive and the scopz of
the Indian Council of the Land Utilisation (Advisory Council and Executive
Board) as envisaged by the Ayyangar Committee, was regarded as too wide,
including s iy did the major activifies of the thres Ministries of Agriculture,
Works, Mines and Power and Transport (Roads).

1t is obvious, that such an ambitious programme could not be given practical
shape, in view of the day-te-day poiitical developiments. The whole scheme has
had to b= reconcidered afresh, in the light of the constitutional changes, und a
proposal for the formation of a Central Soil Conservation and Land Utilisation
Bureau under the Agriculture Ministry is under discussion.

CULTIVATED AREA AND CULTIVABLE WASTE IN BENGAL AND 1I¥ East BENGAL

1017. *Shri Upendranath Barman: Will the Honourable Minister of Agri-
culture be pleased to lay on the table of the House a statement showing the
following particulars district-wise:

(a) the average cultivated area and the average area of cultivable waste in
the Province of Bengal, before it was partitioned:

(b) the average cultivated area and the average area of cultivable waste in
the Province of West Bengal, after Bengal was partitioned; and

. (c) whether any classification of cultivable waste has been made according
to agricultural, pasture and forest possibilities? If so, what are the figures
under each head?

The Honourable Shri Jairamdas Doulatram: (a) and (b). Statements show-
ing the average cultivited area anl the averace area of cultivable waste in
the Provinee of Bengal before it was partitioned and in the Province of West
Bangal respectively are placed on the table.

(¢) ““Culturable but not yet cultivated land’’ in Bengal (undivided) has
been classified, under the heads ‘‘Culturable waste', ‘‘Grazing ground” and
“Jungles’’, etc., in the Report on *‘Agricultural Statisties by Plot to Plot
Enumeraticn in Bengal, 1944-45'". A gstatement showing district-wise ares
under the above-mentioned different heads in the Province of Bengal before it
iwas partitioned is placed on the table. The Governmeni of West Bengal has
sincs the partition undertaken a survey of the ares of cultureble waste but its
resulte are not yeb published.
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Average cultivated area and average area of eultivable waste in the Province of
We:t Bengal

(Figures in acres)

Not cultivated area

Area of cultiveble waste®

District Normsal Normal
HVETAEe Average {average Average
1236-37 to 1943-44 to 1936-37 to 1943-44 to
1935-39) - 1945-40 1938-39) 1945-46
1. Bankura 831,867 644,700 183,316 321,763
2. Birbhum 087,735!' 714,100 139,281 117,199
3. Burdwan 578,000 859,400 242,408 208,62 £
4. Darjeeling 187,000 184,432 45,407 3,210
5. Hoogly . 301,467 403,020 68,613 66,629 -
6. Howrah. 105,067 219,933 90,600 18,319
7. Midnapore . 1,668,833 1,812,467 854,390 482,661
8. 24.Parganas. 542,233 1,273,900 440,721
9. Murshidsbad. 866,267 927,333 99,634 167,067
10, Dinajpur 463,307 659,620 104,153 111,172
11. Jalpaiguri 608,320 658,064 260,830 255,306
12, Malda . 311,337 862,690 219,847 81,741
13. Nadia 500,938 620,360 176,101 143,418
14, Jeasore . 87,068 137,802 22,882 13,389
Total 7,600,427 9,779,292 2,977,183 2,218,194
*Figures of cultivable waste in the strict sense are not available, The area given above

epresents all uncultivated land, other than tha
not available for cultivation” and *‘Current fallows’.

a3 to how much of this ares may be regarded as really fit for cultivation.

i incloded in the heads ‘“‘Forests”, “‘Area
It is not poesible to epecify accurately
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Areq of “Culturable but not yet cultivated land” in undivided Bengal
Darjeeling and Chittagong Hill Tracts) during 194445 as class
in Ishague Report under “culturable waste”, “Qrazing
ground” and “jungles.”

(Acres)
District 0‘1:::;;21319 Graitng ground

24 Parganas . . 141,069 844
Nadia . . X 213,708 1,362
‘Murshidabad N 116,197 6,815
'Jessore . 188,496 2,149
Khulna . 112,361 7,438
Burdwan . 127,145 | 19,006
Birbhum . 81,615 8,933
Bankura . 227,032 11,119
Midnapore . . 277,010 33,672
Hoogly . 34,853 2,837
Howrah . 12,067 190
Rajshahi . 84,977 5,377
Dinajpur . 175,283 23,077
Jalpajgari . . 137,002 42,367
Rangpur . . 107,863 20,442
Bogra . 21,393 2,123
. Pabna . 76,138 2,079
Malda . 76,252 4,852
Dacca . . 39,894 14,144
' ‘Mymensingh . 216,061 38,531
‘Faridpur . 103,623 3,328
Bakarganj . . 64,650 33,762
“Ohittagong . . 57,583 3,463
Tippera . . 29,876 10,824
Noakhali . - ® . 417,021 - 21,694
Tofal . . 2,768,759 317,219
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Average cultivated area and average avea of cultivab
Province of Bengal, before partition

- Net cultivated area 4

Normal i
Distriot (average Average

1936-37 to | 1943-44 to
1938-39) 1946-46

1. 24 Parganas . ) . e 842,233 | 1,273,900
2. Nadia . ) ‘945,167 | 1,171,433
3. Murshidabad . . 866,267 927,333
4. Jeasore . . 791,433 1,254,567
5. Khulna . . 510,533 1,172,567
6. Burdwan . 578,000 859,400
7. Birbhum . 667,713 714,100
8. Bankura . 631,867 644,700
9, Midnapore . 1,655,833 1,812,467
10. Hoogly . . 301,467 403,800
11, Howrah . . 105,067 219,033
12. Rajshahi . 97,067 | 1,190,667
13. Dinajpur .| nastest | 1.691,333
14. Jalpaiguri . 760,400 822,567
16. Durjeeling . 187,000 | 184,433
16. Rangpur . 1,767.767 1,670,633
17. Bogra . 558,900 760,300
18, Pabna . .| 928,367 834,833
19. Malda , 444,767 946,700
20. Dacea . . 1,426,567 1,333,067
21.. Mymensingh . . 2,425,400 2,871,400
22, Faridpur 3 1,414,633 1,136,933
23. Bakarganj . 1,617,933 | 1,625,333
24, Chittagong 654,800 730,933
25, Tlppars. 1,146,000 1,275,833
26. Noakhals 740,433 679,367
27. Chittagong Hill Tracts . . 208,600 263,200
Total . | 24,641,500 | 28,470,752

. * Figures of cultivable waste in the strict sense are not :
‘above represents all uncultivated land, other than that included

. Area not available far cultivation”, and “current fallows”, I

Socurately as 6o how much of this srea may be regarded as really -
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TELEPBHONE C'OMPANIES IN INDIA TAKEN OVEE BY GOVEENMENT

1018. *Shri B. P, Jhunjhunwala: (a) Will the Honourable Minister of Com-
munications be pleased to state the names of private Telephone Companies
in Indis which have been taken over by Government?

(b) What was the basis on which the price and/or compensation to be paid
to the respective private companies, were caleulated?

-(c) What is the capital outlay of Government on the Bombay and Caleutta
Telephone Companies ? ® .

(d) Has there been improvement in earnings since Government took over
the Calcutta and Bombay Telephone Companies? If so, to what extent?

(e) If not, what are the reasons for the fall in the earnings?

Tha Honourable Mr. Rafi Ahmed Kidwai: (a) (i) Bombay Telephone fom-
pany Ltd. :

(ii) Madras Telephone Company Ltd. .
(iii) Bengs:. Telephone Corporation Lid.

(b) The Compensation paid to the three Companies mentioned in <he reply
to part (a) of this question was calculated on the basis of the then market value
of the assets acquired by Government after making duc allowance for depre-

‘tion. etc.
(¢) (i) Bombay—Rs, 8,47,93,604.
(i) Caleutta—Rs, 1,55,07,779. ~

(d) Yes. The total earnings in the case of Bombay which were Re. 75,860,000
in 1942-43 went upto Rs. 1,12,94,688 in 1946-47. In the case of Caleutta, the
total carnings which were approximately about Rs. 58 lacs in 194243 went upto
Rs. 1,03,16.267 in 1946-47. B

(e) Does not arise.
8
Basts ror F:xaTiox oF TLUNK  TELEIHONE OHARGES

1019, *Shri B, P. Jhunjhunwala: (a) Will the Honourable Minister of Com-
munications be pleased to state the basis on which Trunk Telephone churges
are fixed? :

(b) How do these charges compare with those in the United Kingdom, the
United States of America, Jepan and the U.8.8.R.?

The Honourable Mr. Rafi Ahmed Kidwai: (a) Trunk call charges are bxed
by radial distauce. The rate is related to several factors such” as cogt of the
service, the capucity of the traffic to bear it and the financial position of the
Department.

(b) A statement comparing trunk call charges in the United Kingdom and
the United Btates of America with those in India is laid on the table of the -
House. Information in pect of the U.8.B.R. and Japan is not svailable.
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Statznoni  showing comparison of some typizal trunks call charges during day time n
- Indiz, U.S.A.ond UK,

Showing comparison of some typieal trunk call charges during day time in
India, U.B8.A., and U.K,

—_ India ! Usnited Kingdom T.8 A,
(From 1-4-458)
Milas Re, a4 P -

‘16 oW 0 10d (9 wnnas) . 16 Cents ( & annas)
25 0110 0 1 6h 2.:.1 (12§ annas) . 25 Cents (13 annas)
50 130 16b 10 d (Rs, 1/3-}) . 40 Centa (Ra. 1/5)
75 113 0 2e8h 3d (Re 15 . 45 Cente (Re, 1f8)
100 2 6 0 3sh 0d (Rs 2/-) . 55 Cents (Re. 1/13)
125 213 0 3 lh 0d (Re 2/-) . 80 Cents (Ra, 2/-)
150 313 0 3eh 89d (Re 2/8) . 70 Cents (Re. 2/I)

N. B, Tmu-—lib poriod for a call i8 3 minutes in the United K'ngdom and Iadia ;bhut
dnta i ‘} A. i5 d'Fara aseredi iz to tho rata. Waars the charge i is 15 e21ts, tha in'tial unit
roﬂo‘l i3 3 min1' s, R1ryHgqurat a it bhaing 2 minutes, Whare tha aharge is over 25 enats, the

itinl-psrind ia 3 m'nutes, subsagiant period being 1 minute,

Poricy re ENOCOURAGEMENT TO VEGETABLE PRoDUOT INDUSTRY. '

1020. *Dr. V. Subramaniam: (a) Will the Honourable Minister of Food be
pleased to state, the policy of Government in encouraging vegetable produds
industry (i.e., Vanaspathi, Dalda, ete.)?

b) Have Government given any encouragement for investment of money
vin that industry?

(e) Is the increase in the excise duty on vegetable product, a restrictive duty?

The Honourable Shri Jairamdas Doulatram: (a) The present policy of Gov-
ernment as announced by Dr. Rajendra Praggd on the floor of the Assembly
last year is not to encourage Vanaspati production and not to allow any further

-inerease in capuacity bevond what was arready taken place or to which Govern-
ment are really committed.

(b) Government helped some new factories with priorities for controlled
material and with import licences but otherwise they have not made any direct
-eomm:itments to investors in these concerns.”

(c) No. The excise duty on Vanaspati is a revenue duty.

‘REPRESERTATION BY East PUunsas Ramway EmprovEes re USE or Kmapp!
UNIPORM TN PLACE OF Mmr-mMap® CrLoTH.

1021. *Ch. Ranbir Singh: (a) Will the Henourable Minister of Railways be
‘pleased to state whether Government have received any representation from
-persons, serving on the East Punjab Railway to allow them to wear pure khad®
-uniforms of the same pattern and colour prescribed for them under the rules, in
-place of mill-made cloth?

.{b) Tf s0, have they been allowed to wear khaddi olothes? If not, why not?
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The Honourable Dr. John Matthai: (a) No such representation has been
received from the employees of the 12.P, Railway.
(b) Does not arisc,

Povioy re UriwisatioN o7 Tors.¢K CAPiTAL For DEVELOPMENT OT INDAW
INDUSTR'ES

1022. *Shri V. €. Kesava Rao: (s) Will the Flonourzble Minister of Industry
and Supply be plessed to state the policy of (lovernment in the matter of
utilising foreign capital in developing our industries ?

(b) Are any concessions being offered to firms in the United Bingdom and
the United States of America to develop industries in India?

The Honourable Dr. Syama Prasad Mookerjee: (a) A statement of Gov®ro.
ment’s Industrial Policy which will cover thig point also is expected to be issued
within the next few days.

(b) No, Sir.
SteaTEGIC RATLwaY LinEs sAND H1GHWAYS ALONG IxD:a’s BORDERS IN VIEW OF
PARTITION
1023‘ Shri R. R. Diwakar: -
Shri S. V. Erishnamurthy Rao:

. (a) Will the Honourable Minister of Railways be pleased to state whether,
in view of the parfjtion of India, that was effected on 15th August, 1947 ilov-
ernment have planned strategic railway lines and highways along the horders
of Indin?

(b) If so, how far are the plans complete?

{c) What is the estimated capital outlay ?

(d) Has any actual construction begun?

(e) Are Government aware that recently some raiders from Pakistan were
Epdirted to bave penetrated into Jaiselmere on the North-Western borders of

ia? X

&g,)l?h there any railway line or highway to Jaisalmere, which is strategically
us

(g) Are Government further aware that a railway line from Kalyat in the
I\'orth? can be brought up to Siddpur along the Indian borders for defence pur-
poses

(h) Has any survey been made? - If not, is it contemplated?

The Honourable Dr, John Matthai: (8) Yes.
. (b), (¢} and (d). Tt would not be in the public interest to disclose this
information, ’

(e) Yes.

(f) Jaisaimere is not situated on a rail route but is connected by motorable
roads with Barmar and Phalodi on the Jodhpur Railway and also with Bikaner.

(g) Yes.

(b) The reply to both parts of the question is in the negative.

AGREEMERT WITH JAPAX PoR EXCHARGE OF SPINDLES WiTH INDIAN CoAL

1024. *Shri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Industry
and Supply be pleased to state whether amy agreement has been made or is
proposed to be made with Japan for the purchase of spindles in exchangs for
ooal, and if so, what is the number of such spindles?
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(b) How are these spindles proposed to be distributed ?

The Honourable Dr. Syama Prasad Mookerjee:, () Negotiations have been

completed with Japan for the supply of 1 lakh spindles in exchange for 30,000
“tons .of coking coal. -

(b) Govermuent addressed all the inQusirialists who had been given licences
$o erect new mwills, informing them of the availability of the spindles, and asking
tham if they wished to take them. The spindles will be allotted to those firms
who wish t piace firm orders. ’

-

' I.TNSTARP-.F?D QUESTION AND ANSWER

Variovs CATEGORIES OF RAILwAY SERVICES IN ACCORDANCE WITH Pav,
DEARNESS, ALLOWANCE, ETC.

6. Dr. P. S Deshmukh: Wil the Homourable Minister of Railways be
pleased to lay on the table of the House u statement showing:

(u) categories into which various kinds of railway services are divided with
the maximum and minimum scales of pay snd dearness allowance of esch, at
present;

(b) what were these categories and their scales in 1938-39, 1941-42, 1945-46,
1946-47 and 1947-48;

(c) the present strength of the persounel in each category in each TIndian
Railway; -

(d) what their strength was in  1988-30, 194142, 1945-46, 1946-47 and
1947-48; and ) ‘

(e) what were the maximum and minimum number of persons employed by

the various railways in India during 1938-39, 1941-42, 1945-46, 1946-47 and
1947.487

The Honourable Dr. John Matthai: (2) and (b). The Honourable Member is
presumably relerring to the non-gazetted services. The various categories in
these service: and their former and present scales of pay and the rates of dear-
ness allowance are given in the riles and annexures to the Ministry of Railways
{Notification No. E47C.P.C./Rules, dated 1st November, 1947, a copy of
which ix laid on the table of the House. There were no changes in the cate-

gories or in scales of pay in the various vears referred to, except in the year
1947, :

(c) to (). Statistics regarding the number of staff employed on the Tndian
Governinent Iailways are given in Appendices C.I, C.I] and C.III of Volume II
of the Reports by the Railwar Board published cvery year, copies of which are
available in the library of the House.  As regards detailed figures in respect of
the strength of the personnel in each category and on each railway and the
maximum and minimum number of staff employed in each year, Government
regret ther cannot undertake to collect the information as the time and the
labour involved will in their view be incommensurate with the value of the
results obtained.

t Not printed in the day's Debates. A copy has been placed in the Library of
the House.—Ed. of D. ’ ’ -




STATEMENT OF POLICY re EX-INDIAN NATIONAL ARMY
g ’ PERSONNEL

“The Honourable Pandit Jawaharlal Nehru (Prime Minister and Leader of
the House): Sir, 1 crave leave of the House to make a statement of Govern-
mant's policy in regard to the ex-Indian Nat'onal Army Personnel. I iegrek
the delay that has taken place in this matter because both this House aud the
gountry are interested in this question. Indeed, that interest has been evinced
on many occusions in this House. Many of us in our personsl and individusl
capacitics have, in the course of the last two years and more, been associated
with an attempt to give some relief and occupation to some of this personnel.
But zhe House will remember what has happened during these last one and a
half years. It was eriginally viewed from the particular point of view befors
this Government came Into existence. Then there was a kind of mixed Govern-
ment and there were other difficult'es. We might have viewed it and we should
have viewed it after the 15th August, from an entirely different viewpoint and
come to such decisions as we thought fit and proper. But from the 15th August
or thereahouts and onwnrds all manner of upheavels have taken place in the
country which delayed the consfderation of the most vital problems. Hence
this delay. Among the other things thut have happened since the 15th August.
is thu fact that the Indian National Army itseli—the ex-Indain National Army
personnel—has been split up into thosewhat might be considered to belong to
Indiz and those that might be considered to belong to Pakistan. Now, obviously,
any statement of Government policy that 1 might make applies only to those
‘who belong to India and not to those who now belong to Pakistan.

I shall now read the statement of policy. '

“Governmeni have given earnest considerat'on to the cases of ex-L.N.A.
persounel, both officers and other ranks. These cases were considered by the
previous Government over two years ago. It was then decided that I.N.A.
personnel should be divided into three categories: White, Grey and Black, and
that certain steps should be taken in regard to the three categories. ‘Whites’
were permitted to remain in service. ‘Greys’ were discharged, and the ‘Blacks’
-dismissed and/or convicted.

“‘The new Government brought a fresh view point to bear on the whole
question so that no stigma should attach to anyone by virtue of the fact that
‘he was a member of the I.N.A. Tmmediately on the Government assuming
-office in August last, officers and men who had been convicted and imprisoned
were rrlensed. Government have now considered other aspects of the matter.
They have come to the conelusion that orders of dismissal passed on I.N.A.
personnel should be set aside and replaced by orders of discharge from the
Armny, so that no stigma should attach to the members of the I.N.A. The
result will be that the previous classification will not hold good any longer and
will not be o bar for service of the State in any capacity. Whether any person
-should be employed de nove would be judged on individual merit and suitability.

“The question of reinstatement in the Army of the I.N.A. personnel is full
-of difficulty. Ir the normal course, a large number of these members of the
IN.A. would have been out of the army for many years and there has been a
long break in service. They have thus got out of touch with the Army and
any attempt to reinstate them would lead to many complications, both practical
and psychological. At a time when the Army has been exposed to considerable
‘stress and strain, consequent on its reorganisation after pertition, the unity of
the Army, which is so essential, might be affected. Government have therefore
»eomz. to the eonclusion that ex-I.N.A. officers and men should not be reinstated
in the Army.

“Government are however anxious to afford ex-I.N.A. personnel. opportunities
~of service. It will be open to them to join the Home Guards, the SBtate Foroes,

{2673)
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[Vundit Jawaharlai N hru] ) t ~
the Armed Constabulary, the Police and like Services as well as the Civil Ser-
vices, subjeci always to ment and suitabidity. The Central Government and
the Provincial Governnmients will give every heip w theis to find such eploy-
ment.

““Ihe finuncial loss which the ex-1.N.A. personnei have suffered is not easy
of assvssment. While serving overseas our Armed Forces were » charge on the
Goveriumeny of the United Kingdom. Famiiy -sllotmeats continued to be paid
in India. A large measure of support was also obtained from public funds.

“Government however realise the hardships which the [, N.A. personnel have
suffered. They have decided to arrange for paymens of pension wherever due.
Thev have further decided to set aside a sum of rupees thirty lakhs for distri-
bution amoug the ex-1.N.A. personnel on an ecquitable basis. Widows and
dependeats of those who died and disabled persums will also be entiiled to help
from this sum."'

Muy I just point out one or two matters ¢ontained in this statement. Firat
of a.l, 1 wish to repeat that this statement applics o the LN.A. personnel in
India and obvicusly not to Pakistege Secondly it removes from the political
point of view, s> far as we are concerned, any question of a stigma or bar
attaching 1) them and it is open to them to serve the State in sny capaciiy.
“In any capacity’’ includes military capacity also, so far as that is concerned.
But so far as re-instatement of this personnel in the Army is coneerned,
numerous other factors arise. In the Army many of these people were engaged
‘teruporarily-—by way of Emergency Comm ssions and the like. Noroally
speaking, they would have gone out of the Army long sgo. A number of perma-
nent comnmissions would have remained. The main fact, as stated in the state-
ment is, that there has been such a big gap, and mesnwhile all manner of
changes have taken place in the Army—promotions, ete..—that it will be
exceedingly diffiecult, not only practically but psychologicalv to fit them in,
But that has nothing to do with any political reason because they belong to the
IN.A. but entirely to other reasons. Then again, we want them to serve the
State hecause we think there is very valuable material among them. We want
thern to serve the State in many other capacities, including not only the Home
Guards ‘ete.. but the military forces of the States and the Civil Services, and
may be. if thev are suited for it, for such very highly important services like
Counsular or Foreign Services, so that no avenue is closed to them.

Then so far as compensation for non-payment of various allowances, ete.,
is due, first of all we-have decided to give them pensiong wherever due.
Becondly it involves a difficult calculation of how to give them compensation.
For the present we have decided to set aside a sum of Rs. 80 lakhs, that is
apar- from: the pensions—that is a separate item to be given to them. pr
exactly it will be given to’ them will be worked out according to some form which
will-he fair and equitable.

Prof. Shibban Lal Saksena (U.P.: General): 8ir, I would like to Lknow
whether the Honourable the Prime Minister would allot a separate day for the
discussion of this question, which raises some very important problems with
reard ts the verdiet of the electorate on_the issue during the last elections, on
the basis of which this House has been elected.

Mr. Speaker: T do not know whether anv day can at all, be made ayailable
now, as we are closing the session on the 9th April. That is the position.
. 7he Honourshle Pandit Jawahsarial Nehrn: For my part T feel it is difficult
to-theke 'a dav available, unléss the House thinks otherwise. I do not think it-
is very necessary.



PAPERS LAID ON THE TABLE

NOTIFICATION re AMENDNMENTS 0 THE _-x.],\gu-.Mm;vuu Motor VEH1E: RULES-
. 194 -

The Honourable Dr. Jobn Matthai (Minister for Railways and Transport):
8ir, I lay on the table under sub-section (3) of Section 183 of the. Motor Vehicles -
Act, 1939, a copy of the Notification by the Chief Commissioner, Ajmer-Merwura,
No. F/22-3-1V(CC), dated the 21st November, 1947, relating to certain amend-
ments of the Ajmer-Merwara Motor Vehicles Rules, 1940.

ORDERS BY THE CHIEF COMMISSIONER, AIMER-MERWARA
NOTIFICATION
djmer, the 2lst November 1047 %
No. F,M-S—IV\EU).—ThF Chief (omumissioner is pleased to thake the folllnwir'lg Iamerlld-
ments in the Ajmer-Merwara Motor Vehicle Rules 1040 published with his * Notification
No. 1141/34-W/38-111, dated the 12th June 1940, the amendments having been previously
ublished in this Administration’s Notification No. F/22-3IV (CC), dated the 27th Septem-
r, 1947 ' :
1 To the rule 534 the following sub-rules shall be added namely :—

(f) The Provisional Transport Autherity may by order, in writing direct that until .
the first day of Janmuary 1848 nothing in this rule in regard to and consequent
upon the provision requiring that the vehicle shall be driven from the right
hand side shall apply to a public service vehicle or specified class of publie
service vehicles fitted with left hand steering control and obtained through

: the Disposals Organisation of tho Central Government.

(g) Where a Registering Authority registers a public. service vehicle in respcct.o}
which or belonging to a class in respect of which an order under sub-rule (f}
has been made he shall note in the certificate of registration the fact that
nothing in rule 534 in regard to and consequent upon the' pravision requiring
thet the vehicla shall be driven from the right hand side shall apply to the
vehicle. . ‘

2. The existing rule 554 shall be numbered as sub-rule {1} and the following sub-rules.
added namely :— .
(2) The Provincial Transport Authority may by order in writing direct that until

the first day of January 1948 nothing in rule 5.54 in regard to and consequent
upon the provision thai the vehicle shall be driven from the right hand side
shall apply to a goods vehicle fitted with left hand steering control and obtained-
through* the Disposals Organisation of the Central Government. '

(3) Where a Registering Authority registers a goods vehicle in respect of which or
_belonging to o class in respect of which an order under sub-rule (2) has been
made he shall mote in the certificate of registration the fact that nothing in
rule 5.54 in regard to aud consequent upon the provision requiving that the
vehicle shall be driven from the right hand side shall apply to the vehicle.

8. For rule 6.2 substitute the following :—

“.2, Signalling derices.—(a) Subject to the succeeding sub-rules, the signalling device
required by section 80 of the Act shall be a direciion indicator as prescribed
in rule 5.23 and shall he fitted to both sides of the vehicle. .

(b) Notwithstanding anything contained in sub-rule (a) until the lst day of Januar
1048 a vehicle other than a tramsport vehicle ohtained through the Dispo:
Organisation of the Central Government equipped with electric lighting may
be fitted with a mechanical direction indicator complying with the require:
ments of rule 5.23 on the right hand side of the-vehicle only.

{e) The ?_m\'incial Transport Authority may by order in writing direct that the
provisions of sub-rule (b) shall apply to any transport vehicle or class of trans-
port vehicles eqnipped with clectric lighting specified jn the order.

{d) Where = Recistering Authority recisters a tramaport vehirle in respect of .which
or belonging to a class in resnect of which an order nnder sub-rule {e} has
been made he shall note in the certifieate of registration the fact that the
vehicle may be fitted with a mechanical direction indieator on the right nand

side only.” E
By order.
’ . B, C. EAPUR,
Becretary to the Chief Commissioner,
: Ajmer-Merwars.
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LELHI AND AJMER-MERWARA LAND DEVELOPMENT BILL
PREESENTATION OF REFORT OF SELECT COMMITTEE

The Honourable Shri Jairamdas Doulatram (Minister for Food and Agricul-
sure): Sir, I beg to present the Report of the Select Committee on the Bil to
provide for the preparation and execution of land development schemes, the
reclamation of wasteland and the control of private forests and grass-land, ir
the Provinces of Delhi and Ajmer-Merwara,

INCOME-TAX AND BUSINESS PROFITS TAX (AMENDMENT) BILL
The Honourable Shri R. K. Shanmukham Chetty (Minister for Finanee): Sir,

I move for leave to introduce a Bill further to amend the Indian Income-tar
Act, 1922 and the Business Profits Tax Act, 1047.

Mr, Speaker: The question is:

"“That leave be granted to introduce a Bill further to amend the Indian Income-tax
Act, 1922 and the Business Profits Tax Act, 1947."

Th: notion was adopted.
The Honourable Shri R. K. Shanmukham Chetty: Sir, I introduce the Bill.

NATIONAL CADET CORPS BILL

The Ronpmble Sm‘BﬂdW Singh (Minister for Defence): Sir, I move
for leuve to introduce a Bill to provide for the constitution of a National Cadet

Mr. Speaker: The question is:

!'That leave be granted to introduce a Bill to provide for the comstitution of a National
Cadet Corps.”

The motion was adopted.
The Honourable Sardar Baldev Singh: Sir, I introduce the Bill.

ROAD TRANSPORT CORPORATIONS BILL
The Honourable Dr. John Matthai (Minister for Railways and Transport):
t8ir, I move for leave to introduce a Bill to provide for the incorporation of Road
‘“Trausport (orporations and for purposes connected therewith.
Mr, Speaker: The question is:

“'That leave be granted to introduce a Bill to provide for the incorporation of Road
“Transport Corporations and for purposes connected therewith.'

The motion was adopted.
The Honourable Dr. John Matthai: Sir, I introduce the Bill.

CALCUTTA PORT (PILOTAGE) BILL

The Honourable Dr. John Matthai (Minister for Railways and Transport):
Bir 1 move for leave to introduce a Bill to provide for the transfer of control
over pilotage on the River Hooghly to the Commissioners for the Port of
Calcutta.

Mr. Speaker: The question is:

¢That lesve be granted to introduce a Bill to provide for the transfer of control over
.pilotage on the River Hooghly to the Commissioners for the Port of Calcutta.”

Ths motion was adopted.
The Honourable Dr. John Matthai: Sir, I introduce the Bill,
' (2676)



AJMER-MERWARA TENANCY AND LAND RECORDS BILL

“The Honourable Shri Jairamdas Doulatram (Minister for Food and Agricul-
ture): Sir, I move for leave to introduce g Bill to declare and amend the law
relating to agricultural tenancies, record-of-rights and other matters connected
therewith in Ajmer-Merwara, :

Mr. Speaker: The question is:

“That leave be granted to introduce a Bill to declare and amend the law relating to
agriculiural tenaucies, record-of-rights and other matters connected therewith in Ajmer-
Merwara.""

The motion was adopted.
The Honourable Shri Jairamdas Doulatram: Bir, I introduce the Bill.
—_— '

INDIAN FINANCE BILL '

The Honourable Shri R. E. Shanmukham Chetty (Minister for Finanoe): -
8ir, 1 beg to move:

“That the Bill to give effect to the financial proposals of the Central Government for
the year beginning on the first day of April, 18, as reported by the Select Committes,
be taken into consideration,” ' :

Bir, the Finance Bill was carefully considered by the Select Committes and

& few changes have been made by that Committee, I shal] just indicate

12 Noon ‘he changes that have been made and also the financial effects of
those changes.

The Committee decided that the additional excise duty on tea and coffee
should be cne anna per pound and not two unnas per pound as proposed by me.
The net effect of this change will be a loss of revenue of Rs. 90 lakhs in the
case of tea and Rs. 15 lakhs in the case of coffee. The Committee hss also
reduced the proposed excise duty on vegetable gheo from Rs. 2/8 to Rs. 2,
The present duty is Rs. 5 per cwt. and the Committee thought that if the total
duty ‘s levied at Rs. 7 it will work oub to & round sum of one anna per pound
and therefore the proposed duty. of Rs. 2/8 was reduced to Rs. 2/-. %e
of this proposal will be a loss of revenus amounting to Rs. 8 lakhs. The
Committee has also proposed that the export duty on vegetable oils should be
reduced from Rs. 200 which was proposed by me to Rs. 160 per ton. This
change was effected, so that there might be’ more encouragement to the export
of oil rather than oilseeds. The effect of this proposal will be & loss of 33 lakhs
in revenue.

The export duty on manganese was suggested at Rs. 20 in the original
Bill. Tn view of the fact that there are different grades of managanese and we
do not want to encourage the export of the higher grade of ore, the Committee
thought that the more equitable rate of duty should be on an ad valorem basis
and it was therefore decided that .the export duty should be 25 per cent ad
valorem and not the specific duty of Rs. 20 per ton as proposed by me. FEven
with regard {o this 25 per cent ad valorem duty some doubts have heen express-
ed as to whether the lower grades of ore can really bear the incidence of this
duty. The position is not yet quite clear. What I therefore propose to do
is to leave the duty at 25 per cent ad valorem in the Aect and if it is found that
it operates detrimentally in the case of certain low grades &f ores, to reduce
the duty by executive order under Section 22 of the Sea Customs Act. The
loss of revenue on this item will be Rs. 8 lakhs.

The Committee has also increased the minimum smount for the purpose
of applicatiofi of the Tncome-tax law. Rs. 2,500 which is now the minimum
has been raised to Rs. 8,000. The effect of the proposal will be a loss of
revenue of Rs. 50 lakhs.
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With regard to the concession contained in the original Bill for the deduction
of Municipal taxes on property in calculating the income-tax payable, the
Committee thought that this is @ matter which ought to be tuken up i consider-
ng any awendment to the Income-tax Act and that it should not be broughs
n as a proposal in the Finance Biil. 1 have thereiore nccepted the suggestion
of the Committee and in the-Amending Bill that I have sought leave to intro-
duce today 1 have incorporated this provision as an amendment to the Income-

Tax Act. The withdrawal of this concession will mean an addition of BRs. 75
lakthg {o the revenue. -

i‘-‘-’l!ﬁh regard to the exemption from tax on donations made to charities the
Committee decided that this exemption should apply only in the case of dona-
tions made on or affer the 1st April, 1948. The effect of this amendment wiil
‘be a guin of Rs. 75 lakhs in revenue. The total financial effect will be a less

"of Rs. 204 lakhs in revenue which is offset by an additional revenue of Rs. 150
lakhs resulting in a net loss of revenue of Rs. 54 lakhs. To this loss, how-
ever should be added the net increase in the incometax revenue payable to the
provinces which will come to Rs. 50 lakhs. The total net effect on the central
Budget of a!l the changes made by the Select Committee will therefore be an
additional loss of Rs, 104 lakhs which would mean that the antizipated deficit
of Rs. 100 lakhs will be increased to a deficit of 213 lakhs. These are the
changes, Sir, that have been made in the Select Committee. Evary clause of
the Bill was very carefully examined by the Committee and I hope that this
House will aceept the Bill as it has finally emerged from the Select Committee.
Bir, I move.

Mr, Speaker: Motion moved:

“That the Bill' to give effect te the financiul proposals of the Central Government for
the year beginning on the first day of Apwil, 1948, as reported by the Select Committee,
be taken into consideration’ -

As regarde the allotment of time, T may inform the House that. T propose
to put this question of consideration to the touse at 5 p.M. today. That means
the consideration motion by itself may be discussed up to that time, un'ess it
is finished earlier, and the clause by clause reading will be taken up immediatély
after the consideration mofion is disposed cf by the House, and the guillotine
%me will be tomorrow 5 p.m. when all outstanding questions will Le put to the
House. :

Shri B. Shiva Rao (Madras: General): Mr. Speaker, Sir, even with the
explunation given by the Honourable the Finance Minister of the changes
made by th: Select Committeg in the Bill, T must nevertheless confass to a
certain sense of disappointment that the members of .the Committee ceuld not
see their way to go much further in the direction of giving relief to the poor
man and the lower middle class. 8ir, T was one of those who felt when the
Finance Minister delivered his budget speech, and still feel that there was no
real justifieation for giving back to industry a slice of the business proSte tax,
even under cover of the picturesque phrase that it mayv later be “‘ploughed
back into eapital.” 1 think it is the aim of every section of this Honse and
of people outside that all possible effort should be made to inerease. industrial
production. The ,question is how it should be dome. 8ir, T speak with a
good deal of first hand knowledge of industrisl labour conditions n this country,
and I amn convinced that mere appeals to labour. whether thevy ar: broadeast
over the air or made from publc platforms, that it should cooperate in increas-
ing production are not of much use. Even to announce, as the Tabour
Minister did the other day that he is going to hdve a Housing Board and looks
forward tc the construction of a million houses in the course of the next ten
years, even that is not likely to be impressive. What would convince industrial
{abour is something done immediately in the course of the next twelve months,
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and I was very much impressed with the Prime Minister's statement yesterday
to e anuval meeting of the Federation of, Indian Chambers of Commerce that
we should not wait for bricks. and cement and steel in arder to put up houses.
1 have seen very good and duruble houses built in Mexico of sun-baked bricks
and local timber, and if they are good enough in Mexico, they wil be good
enough in this country.

Prof. N. G. Ranga (Madras: General): They are good enough 1n our villages
now for dges.

Shri B. Shiva Rao: I would like to suggest to the Finance Minister to con-
sider the utilisation of this slice of the business profits tax, which he proposes
to hand cver to industry, as a bonus for increased production. Let him fix a
standard figure for production in each industry and'in each factory, and let
bim propose that any production over that standard figure would entitle both
labour and capital concerned in that particular factory to a bonus cn the prinei-
ple of profit-sharing.  That, Sir, may prove an incentive more effective to-
wards increased production than the suggestion he has now made. The other
suggestion 1 should like to make is that the potification announced two years
ago by the Central Board of Revenue may suitably be modified for present
conditions. 8ir, two years ago the Central Board of Revenue in a notification
said: ““It is desirable to offer some inducement to employers of labous to conti-
nue expenditure on labour weliare work without interruption durimg the years
of low profits or even losses, and the Board have therefore decided that any
expenditwe on labour welfare work, not of a capital nature, but actually in-
curred during the previous year should be allowed in entirety as a deduction in
income-tax assessment, irrespective of the nactual amount of profits for that
vear available for meeting expenditure.”” Sir, now that the Labour Minister
has avnounced the formation of a Housing Board, T would suggest that contri-
butions from employers. for building houses for labour may be brought under
this notification.

Now, Sir, I would like to turn for a moment or two to the work ot the
Economies Uommittee. I believe cerfain enquiries are already in progress
department by department to scrutinise their expenditure. T would lke the
Finance Minister to consider even at this stage whether he could not extend
the terms or reference of that committee to look into certain aspects of Defence
expenditure. I realise the force of the contention which was put forward the
other day that so long as the Kashmir operations are in progress, and in view
of the present uncertainty regarding the composition and the stroetvre ad the
dispos'tion of our Dafence forces, it would be rather difficult to look too closely
into Defence expenditure. Sir, I do not wholly subscribe to that view. Inevitably
during these six years of war there was a great deal of laxity permitted in fivan-
cial control over defence expenditure, and I am not sure that that laxity has
dirappeared altogether. I remember, after the first Great War, when the
Military Retrenchment Committee was first announced, a sudden change took
place in the estimates of the Defence Department of that time in an item
which was called ‘Amenities for convalescent officers in Waziristan’. Originally
the estimate was for about 80 to 90 lakhs, and as soon as the Retrenchment
Committes was announced, the Defence Department said that there hed heen
an over-estimate in regard to that item, and had cut it down to about 40 laichs.
On enquiry 1 was told that tbe difference was due to the fact that this parhi-
eu'ar item which was withdrawn consisted almost entirely of expenditure on
champaigne and whisky. Sir, I do not suggest that that particular form of
expenditure continues at the present momeni—I do not know. Nevertheless,
1 have been intrigued by the estimate of Rs. 1,73,00,000 for Military Grass
Farms in the present budget. When the army has been completely mechanised,
and there are very few cavalry units and verv few mu'e corps, I do not see the
necessity for retaining such an item of expenditure. There is also a lump sum
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grant of 5 crores for temporary labour in ong place and a crore and a half in

another.  These I think may well be subjected to the scrutiny of the Econo-
mies Committee.

There is another direcfion again in which I think the attention of the Econo-
mies Committee may usefully be directed. I am referring to expenditure
abroad on which I believe there is no audit check at the present moment. Sir,
in recent months I have been scandalized by the extravagance displayed by
certain delegatic.. .r members of delegations when they are sent out. I
know of one or two eases in which officials of the Government of India sent
out on deputation Have flown their girl stenographers over half the world at
Government expense, and I think it is time that the Finance Minister put his
foot down on expenditure of that kind. BSir, I hope-the Finance Minister at
any rate will not accuse me of provincialism when I say that from my long
experience I can say that one good Madrasi stenographer is equal to three
American girl stenographers—not in looks, but certainly in efficiency.

Apart from enquiries department-wise, I would like the Economy Comn-
mittee to consider certain general propositions. I believe, Sir, the (iovern-
ment of India spends a great deal of money on: posters. The Finance Minister’s
own Department issues a large number of posters whenever thev go.to the
money morket for loans or for campaigns to promote the sale of saving certi-
ficates. The Department for Food and Agriculture has its own posters for the
Grow more food Campaign. BSo has the Transport Department. I believe the
practice has been in the past for each Department to go to the most expensive
press in the counfry and place orders for a very large number of posters. I
do not know if the esfimate is correct, but T am told that normally the (3overn-
ment of India spends as much as Rs. 40 lakhs on posters every year. There,
I believe, is room for eonsiderable economy. .

There ore also other ways in which the Economy Committee might improve
the efficiency of the Secretariat. It might consider, for instance, how long
a letter which has been signed by the official concerned takes to leave the
Department after it has been signed. I found that in the Home Departmnent
during the war some times a letter took as much as 11 days. The Economy
Committee might also congider whether greater use cannot be made of tele-
phones. I do not know if the House has read the very interesting remarks of
the Gorwalla Committee on the state of telephones in Delhi—they border al
most on the libellous.

Bir, speaking of the standards of efficiency in the Secretariat, 1 was interest-
ed in the debate which ook place in the House the other day, initiated by my
Honourable friend Mr. Mohan- Lal Saksena. Az a newspaperman, it has been
my business for many years to go round the Becrefariat, and I think I may
claim a fairly intimate knowledge of the way it has been functioning. I have
no hesitation in saying that during the last twelve months there has been a very
considerable deterioration, both in the quality and the quantity of the work done
in the Secretariat. At the same time, I am bound to say that the criticisms
voiced on the floor of the House the other day seemed to me entirely one-sided—
the fault is not all on the side of the Becretariat. Since that debate took place
I have carried out, entirely on my own, a kind of informal gallup-poll amongst
friends of mine in the various Departmnets, and the results are “Bertainly
interesting. *+ In the first place, there have been far too frequent changes of
the peréonne] in some Departments. In the Information and Broadeasting
Department there have been four Secretaries in the last eight months. In the
Commerne Department there have been three. In the Education Department
there have been three. Similar changes have ocourred in other Departments

Prof. N. G. Ranga: They are all omniscient!
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Shri B. Shiva Rao: I do not claim any omniscience for them but new
Becretaries take time to get acquainted with the details of business. Also, Sir,
incidentally 1 would like to say that, speaking for myself, I strongiy disapprove
of eminent men of science being pitch-forked into administrative jobs. I do
not think we in the House realise how much of resentment thers is among
Secretariat officials when outsider are brought over their heads, "That is one
difticulty in the Secretariat. And the other is—on this only Members of Cabi-
net can speak with authority—I am told that the ru'es of executive business
are substantially the same today as they were in the time of Lord Reading's
Viceroyalty almost thirty years ago. I think it is time, if that charge is
correct, that the Cabinet gives its attention ito revising the rules of business to
accord with the requirements of the present day.

Thirdly, Sir, I think the Cabinet, which has borrowed its method 05
functioning from England, should initiate an enquiry into whether the |resen
allotment of portfolios is conducive to the rapid and efficient discharge of
business. Fver since the time of Lord Haldane's Committee in 1917, periodi-
cally such inspections have takén place in England with excel'ent results—I
think it is recognised widely at the present moment that Merbers of the
British Cabinet, especially those who are in charge of evolving policies whether
they ars long-term or short-term—should not be saddled with too many Depart-
ments, and certainly not with administrative and routine work which would
keep them away from the more important business of shaping policy.

And lastly I would like to say this. In the old days when the Legislature
consisted of officials and non-officials. there were frequent contacis between
the Becretariat and the non-Official members of the House not only on the
floor of the House but in the lobbies. Those contacts have ‘almost completely
disappeared with the change in the compusition of the Legislature. In the
old days Secretaries, when they sat down to write their notes on files, took a
great deal of care to see how public opinion was likely to react to ary particular
policy, and on files they were not afraid to express their own opinions freely.
The shaping of policy was for the Executive Council, but there was a great
deal of independence of judgment in the senior officials of the Government
of Indin of those days. Today, Bir, the Cabinet is no longer afraid of the
Legislature; the division bell hardly ever rings except to summon a quorum
after the lunch interval. And frankly, my friends in the Secretariat say, “We
no longer bother about what you say on the floor of the House; we are con-
cerned entirely with what our Honourable Ministers think’’. T cannot complain
that such a change has come over the Becretariat because on the notice board
the other day was put up a brief statement that members of the Legislature -
would move only such amendments as were acceptable to the Honourable
Minister in eharge of the Bill.

Dr. B. Pattabhi Sitaramayya (Madras: General): That was a mistake.
Bir; it bas been corrected since.

Shri B. Shiva Rao: Nevertheless, I think there is a danger in the prosent
situation in that Secretaries no longer exercise a healthy independence of
judpment............

Proi. N. G. Ranga: Why do not they do it?

Shri B. Shiva Rao......... ....but write on files not what they think, but what
they believe would please their respective Ministers. e

Prof. N. G. Ranga: Why not? Will it not otherwise lead to a lot of log-
Tolling -and canvassing here between the members and Secretaries? Are they
supposed {o be subordinates of the Ministers, or are they supposed te be inde.
pendent masters themselves?

_Shri B. Shiva Rao: Well, Sir, I made a reference to the subject of defe- -e;
I would fike to make éne or two suggestions in regard to this matier. Like
Prof. Shah who spoke the other day, I too helieve that economy daes not inean
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only retrechment but only avoidance of wasteful or unremunerafive expendi-
ture. In these days, when there is a threat of war, I would be the lust person
to suggest that we should effect unwise retrenchment in regard 1w our defence
expenditure. War today is total, and we had a reminder of it last week when
the I'rime Minister introduced a Bill on Atomic Energy. It is not only the
scientist who comes into the picture these days, but the politician and the
economist also; and it is very necessary that our top-ranking officess who are in
the Army or the Air Force or in the Navy should have a fairly intimate know-
ledge of the political, the social and the economic conditions not only
of India, but of countries which are our near neighbours. Sir, T was present
in Amritsar towards the end of Janusry when the Prime Minister gave a very
lueid and comprehensive off-the-record talk aiter dinner to a large group of
®Army officers. Now, that practice, I think should be extended. Further I
would like to see in the Army Headquarters here and in the headquarters of
Divisions and Brigades throughout the country books on these different sub-
jects placed in their libraries so that we may build up an intellectual atmos-
phere in these various headquarters. I would also like to see added to the
courses of the proposed new Staff College at Wellington, lectures on such
subjects as foreign affairs, and political sécial and economic conditions in
various parts of the world.

Lastly, Sir, T would like to place one or two suggestions before the Honour-
able the Finance Minister for hgs consideration. One is in regard to the Sales
Tax. 1 think if provinces levy different rates of sa'es tax, theyv are likely to
interfere unduly with inter-provincial trade. T was interested to read in this
morning’s papers a report that the Government of Pakistan has decided to
make sales tax a Central Subject. I would like the Finance Minster to dis-
euss this matter with Provincial Finance Ministers to see whether the levy and
even the collection, if necegsary, of the Sales Tax may be made a Central
subject, in order to remove needless restrictions and annoyances in the way of
inter-provineial trade. -

The second suggestion I would like to make to the Finance Minister is this.
Sig, two or three years ago one of his predecessors, Sir Archibaid Rowlands,
sent two officers from the Finance Department to Australia to study the way
in which the Federal Government of Australia was distributing federai grants
and the munmer in which those grants were spent by the different States in
Australia. I do not know whether the Finance Minister has had the time to
get down to problems of this kind or whether that report has been published.
If it has not been published, I would like him to consider whether he could
place either the whole report, or such parts of it as are not confidential, on the
table of she Library of the House. I would also like him to consider the udvis-
ability of creating a new section in the Ministry of Finance or, if the Planning
Commission is going to materialise in the near future, the creation of a separate
finance section in the Planning Commission to consider the kind of jproblems
which the Australian Grants” Commission considers at the present moment. I
think, Sir, Provincial Governments would be grateful for expert financial
gesistance in regard to the manner in which budgets have to be framed; in his
own and interests the Finance Minister of the Central Government should see
whether the burden of taxation in the different provinees, Central, Provincial
and local. falls adequately and equitably on the different classes of the popu-
lation ; and. thirdly whether the grants given to the provinces are spent wisely
and for the purposes for which they were made. T would like him to diseuss
these sumgestions when he meets the Finance Min'sters of the different pro-
vinees.

, Prof. E. T. Shah: (Bihar: General): Mr. Speaker, Bir, on the last occasior
4vhen I addressed this House on this subject I cenfined myself to deal with
three important issues, as 1 conceived them, namely, constitutional, economie
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and social. 1 intend to confine myself mostly to the broad issue of publig
economy, 10t because I am convinced that there has been any satisinctory re-
sponse in regard to the other two matters to which I alluded on the last
occasion; bui because it would be as well to draw the attention of the House
to broader issues which I am afraid are apt #o be lost sight of in discussion ol
details. For the discussion of details we kave not sufficient time, a handi-
cap to which I have referred on a former occasion.

The fact remains however that in regard tv matters coming within ihe scope
of the Finance Bill, and with special reference to the administrative machinery,
we have yet to find a radical change. My friend Mr. Shiva Rao has just given
the House explanations or reasons why the fault does not lie entirely with the
tureaucracy. I agree that it is so, but I submit that these sxplanations  do
not deny the fact that whether in temper, in tralition or in techniqué, the
administrntive machinery remains still unchanged. I find evidence of this
lack of change, the absence of change, in the replies one receives in the course
of this House’s question hour, in the rejoinder one gets in the course of the
discussions on subjects like the Finance Bill and in a number of ways in the
general attitude displayed towards eriticisms voiced in this House. The replies,
Sir, apart from such information as may be innocuously given, are standardised,
such as “The question doed not arise’, or that "“No useful purpose will  Dbe
served by giving material of this kind ", or that ''the matter is under consideration
(no one knows for how long!)"’, or that that Honourable Member “‘must have
notice of that question.” 8ir, in regard to this device of further notice, 1 am

" reruinded of a very interesting episode in the British House of Commons,
which, "with your indulgence I would like to tell the House. Onee upon a time
there was a Noble Lord, a member of the House 6f Commons and member also
of the Cabinet of the day, who was most averse to answering questions and
particularly supplementary questions. He made it a point, whenever it was
unavoidable for. him to be present at the instance of the Leader of the 1louse,
to answer questions by saying ‘‘I must have notice of that question.”” "1t so
happened that members got tired of this reply. Two of the members one day
particularly requested the Prime Minister to make the Honourable Minister to,
be present in the House when a question of some importance on national policy
was going to be addressed, and whether be liked it or not he had to be present.
The questicn came up in the ordinary course and was solemnly answered as
prepared by the Heads of the Department of the Honourable Minister. One of
the two members who had previously arranged among themselves got up and
very solemnly asked whether the reply of the Right Honourable Gentleman
meant affirmative or negative. The Honourable Minister got up and replied
in his standardised form: ‘I must have notice of that question.” 8ir, I do
not mesn to say that the formula repeated on the floor of this Flouse also smacks
of the same condition, but I have heard the standard’sed replies so often that
i is doubtful if the information gathered in the course of the question bhcur
and particularly in regard to the supplementaries goes very far to educate or
eniighten the House. I am not blaming or criticising the Honourab'e Ministers.
I win only meking this as a point that those who prepare the answers for them,
pamely, the Bureacracy, still follows the same traditions, the same technique
aud is in the same temper, so that if I may repeat an immortal saying, of Shri
Krishna, speaking of the Soul—y wraA foud am+ar faq and edit and
modernise it to suit this unchanging irremovable and incorrigible cresmsation
1 would say of Bureacracy

7 srpfa fawfa a1 $afaq
. 7 A qEag ar FA71T |

T Tcad TeFTEa FET

7 fead foegary faara n
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That I would also say of this Bureacracy, even though the entire spirit of our
constitution is supposed to have been altered, even though the heads of Gov-
erument have completely changed, the traditions still continue immortal
85 ever and goodness knows when we shall be free from this. 1 have been
inured in my life of writing and criticizing Geovernment and Govarnment WaYS,
to the replies of the kind that we receive very often on the floor of the House ;
1 have been inured to suggestions that what 1 put forwurd s either an impracti-
cable or that ‘it is destruative criticism, though I must confess T had not
looked forward to such a rejoinder on suggestions that I had offered on a pre-
vious occasion to an Honourable Minister. This does not sound very well
coming from the old Bureacracy which operated for the benefit of a foreign
master, but when these things come from our own men gnd particularly the
responsible heads of Government, one cannot help recal.ing even at the risk of
seriticism of self-glorification that most of the suggestions that 1 Lave made for
the last 25 years in several of my works have been adoptéd entirely and they
have become so common-place that one hardly knows anybody standing up and
questioning them, but at that time they were laughed at; they were thought
.to be impracticable; they were thought to be destructive eriticism. 1 can
mention just such items, as for instance, the rates of income-tax, the rates of
super-tax, the proposal for the national planning on a large ccmprehensive
scule and even the suggestion for nationalisation. I know there arz people who
would even now suggest that the progress of nationalisation should be halted,
that the Bank should not be nationalised. that the Reserve Bank must nof -
even at this moment be thought of as capable of nationalisation. I wonder
why they would not suggest that the Post Office should be turned into a private
enterprise, that the railways should be handed over to a private company, that the
army even should be managed by. private enterprise, because in private enter-
prise there is greater efficiency, there is greater economy and of course, there
is greater profit—I forgot that in the -Army there is no profit ani that they
would never work—and the Army, the Navy or the Air Force being 1:ationalised.
But short of that where there is minimum service and maximum return, every
item can be monopolised on pain of industry and capital becoming so shy that
Industry would not progress. It is a marvel to me, Sir. that in countries like
the United States or the United Kingdom where taxation has Leen for years
at the rates af which we have not been familiar till two or three years ungo, the
total production of the country had not fallen off. As the Honourable the
Prime Minister said at the Conference yesterday it is a surprise which only a
magician can explain as to how in spite of these threats, in spite of these
apprehensions, in spite of these gloomy predictions. industry has nevertheless
continued to go on and if the total volume of production has failen, there are
other explanations besides merely the burden of taxation. T have not eot
the report for instance of the Central Board of Revenue. which wounld give the
total number of assessees, the total income of the assessees, the total yield of
the income-tax and so on, but T am perfectly certain that if these were examin-
ed, we wll find that the wealth has not in the aggregate declined. Be that
as it may, Sir, speaking of the country's public economy as a whole, 1 should
like to place a few thoughts before this House, on the nature and funetion of
public expenditure, on the nature and purpose of Central or local taxution and
the nature and working of our national credit.
As regurds public expenditure I like to point it works in three-fold ways.
It is a port of investment in intangible assets which are to be built up for the
groater apd greater development and sreater and greater prosperity of  the
country. It is a form of building up our soures’ of production, our nation's
wealth and its equipment. moral, mental and physical, whereby for each Ruccead.
ing generation, we may leave better and better heritage. Expenditure should
not merely be cut here and cut there. ad hoc. but should be so regulated that
you have for every item so to say a greater and greater return. It is becnuse
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of this view that I have criticised end would criticise the way that expenditure,
as it is, being incurred to-day, we have the fullest and the best return for every
Tupee spent in this country. I join with my Honourable friend Mr. Shiva Rao
for suggesting for instance, the Army expenditure. There too thers shouid be
room for true economy without necessarily reducing our defence provision and
that is enother aspect of public expenditure which we also cannos ignore,
namely, the formation of national industries. It is not merely investment, bub
it is aiso an insurance to which we cannot be indifferent. Defence is particuiarly
a form of insurance for the national security, for national growth and expansion,
I mean, expansion in the moral and material sense and not necessurily in the
tercitorial. We have therefore to see whether the insurance premium we are
paying is in proportion to the segurity we are getting. That is the test by
-which I would judge the item of Rpenditure on defence. .
Almost every item in the Budget seems to show an increase and we are
generally told that the increases, two or three-fold as it may be, is justified by,
either inerease-in the level of prices or other circumstances of sllied nature
beyond the control of Government. I am not sure that every such expansion
wou'd be valid. The composition of the'Army in India before 1945 wus partly’
British and partly Indian troops and the British section of it was supposed to
be 4 or 5 times as costly as every Indian soldier in the Army. That section
is now gone and yet you have almost the same level of expenditure for a smaller
India than was the case for the larger India of one year ago. I want to know,
Bir: whether there is sufficient scrutiny; I want to know, Sir, whether there
is sufficient close consideration of every item which has been spent upon the
Defence Budget, so that we are not only not locking up unnecessary capital—
let me say in military stores and equipment which gets out of dute every year
with the advance of science and technique—and whether we are getting in
actual services, in actual capacity for Defence the same return that we have
the right to expect.  According to the report of the Incheape Committes at the
end of the previous war, the Army Department alone had locked 60 old crores of
capital in stores which were steadily depreciating. I do not know how  much
those stores eventually realised and bow much s the expectation of those
stores serving the purpose for which they have been bought and kept in godowns.
The point may also be made that public expenditure is in its third aspect a
means of correcting social injustice. That is where development in eivil
services and development or expansion in utilifies comes in. I note that this
Government planned or proposed considerable outlays in what we may well re-
gard as development serviges. It has been well pointed out that the resl field
for these services lies with the units which make up the Federation—I agree—
and that the function of a central Government is to guide them and help them
financially where necessary, so that the services can all march more or less
abreast. In this connection, however, I cannot help voicing a certam apprehen-
sion of my own regarding the emphasis now very fashionable to place
upon the concentration of power and authority in the Central Government. T
ield o nope in the belief that we need today a strong cenfral Government. hut
do also think that a real and working democracy where the government is by
the people and for the people lies with the units. And therefore. unless and
until the unite are encouraged and unless and until they have resources which
they would themselves manage and develop to build up & real nation of
the kind that we have allibeén hoping and dreaming about, T am afraid the
centre’s concentration of authority and particularly of resources may_uot be
always in the best interests of the country.

T now pass on to the resources side of the budget, namely, the taxation
and forms of revenue by which the public purse is filled. . 8ir, we have had
no real scientific comprehensive survey of the revenue system of this country
from the national standpoint that 1 think is highly overdus. Twenty odd wenrs
ago there was what was known as the Taxation or Todhunter Committee which
reviewed certain forms of taxation but did not consider other forms like land
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revenue, which was speciiiculiy excluded. The co-ordination of the resources
of the couniry for its needs, the best application of the tax receipts or revenue
income so as to improve the requirements of the State and yet give the best
reburn nst only to the present but to the unborn generations of the land, rcmains
to be done. 1f there is need for a true economy committee, 1 submit there is
still greater need to examine properly the resources of the country and see
whether the incidence of the burden, the distribution of tax receipts is as
even and as fruitful as it should be. I am one of those orthodox people who
still helieve in some of those canons of taxation which have been evolved years
and years ago. That tax is bad which takes more from tHe country than is
needed, thal tax is bad which wiil impinge*upon the people in a manner that
would be inconvenient or harmfut to the people paying it. And that is why
I have all my life believed that the only salvation of any country would be to
‘replace taxation, which after ail is compulsory deduction from private men—by
public enterprise. 1 do not mind saying that it is only the profits or the
surpluses of the public enterprise which alone can add to the weslth not only
of the State but also of the community in general and every individual member
therein.  From' this point of view that taxation system of India badly needs
overhauling and re-examining from a point which is not the point of our past
rulers in this. country, but which is the point of view of people intent upon
a true nstion-building in this land. Taxation is an instrumeat not only® for
correcting the injustices and inequalities of wealth distribution—and that is
ons purpose of taxation which is not always looked to—but taxstion=is also
a weapon, means and instrument for actively developing our resources and
increasing the national wealth. I spoke of expenditure as a form of investment;
here is ils counterpart when I say that taxation is a means which provides the
State with all such expenditure which will be a long-range investrent.- But
- while I am quite willing to grant that taxation is a means of active national
development in a State which may grow even to a time-table, I am not prepared
to say that all that exists today, the rates and forms which have heen adjusted,
are the best we can have. ~From the brief glance that I eould give to the
report of the Belect Committee and to the Bill as a whole I am not convinced
that the Bill is all that it might be, that the measure, level and forms of taxat-
ion are all that we can have. . I am never able to see why, for instance,
people should not be content with incomes ranging right up to two or three
lakhs even though the taxation is supposed to go Wy slabs to sornething like
15 unnas in the rupee. Why an individual should have more than 60, 70 or
100 thousand rupees for himself or his immediate family to spend, T have never
been able to understand. Why should not there be an absolute limit upon
any individual's income in the country and the balance to go to the Stafe?
That I have not been able to understand. 1If, as the Prime Mirister said’
yesterday, we may have to resort to some focrm of social conscription so that
the labour of every individual will be at the disposal of the State to do what~
the State considers it necessary in the interest of public service, I do not see
why there should not be s similar or still greater conscription of.public wealth
of the country in the hands of private individuals, to be spent 1:s they like and
how and where they like with thought of how the country’'s interests are served.
The capitalist talks about patriotism; but the capitalist is patriotic so long as
he can get a 3 per cent yield. The moment he gets a better yield elsewhere out
of the country he will find the ¥neans to emigrate and go out of the country
without any risk or fear that his patriotism will be impinged. T always look
upen the cry of patriotism of the capitalist with suspicion, because the more
he shouts abouf patriotism ar of matters which benefits him and his class,
the more will the country be left to.—I wil! not utter that word because it is
wuparlinmentary. In this way of looking at the country's public economy I
have only cne more word o say with regard to the use of national ¢redit. I
fear we have not -understood and developed the national credit as we might, for
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the reason that those who had to develop cnd work the national credit were
not actuated by the best interests of this country. They had to malﬁin the
credit of India as they called it so that they should not find it a needless burden.
The moment, however, they turned the road and themseives became debtors
they bad no thought about the credit of India thereafter if the dues from them
were either not paid or not paid in full. I was very giad to hear a categorical
assurance from the Finance Minister the other day that he would not be a
parly to any scaling down of our sterling baiances. But while I was glad to
hear that assurance from that eminent authority I feared whether this phrase
“sealing down'’ may not have different interpretations according as the iinal
agreement was made. We may not have any scaling down in the total of 15 or
16 Liundred crores as it is; but if this amount together with whatever interest we
may get on it is spread over 50, 60 or 100 years, I do not know whether it 1aay
be called scaling down or otherwise. 1 trust the Finance Minister will hear
this also in mind and will not regard me as g sort of Cassandra who is becoming
a prophet of woes or a prophet of pessimism. I have no intention to disecourage
anybody who may be accompanying the Finance Minister and advising him in
presenting and maintaining the case of India in regard to this. I want only lo
urge that here is an asset and our source of international credit which
ought not to be weakened at any cost. We have never yet tried, so far as my
‘memory gees, the strength of India’s eredit in the international wmoney market,
We have been so tied to the apron strings of England: we have heen so de-
pendent upon all our loans and horrowings sabroad such as they were
and conducted through the London money market, that we do not know what
strength we have in other countries. If only we would trv. Therefore T would
appeal that both in India and outside, for purposes on which we feel perfectly
certain there will be increased wealth in this country and increased strength
to maintain our national eredit, those who have the administration, those who-
bave the charge of this credit in their hands. will see to it that the national
Eadit in the hands of the free and independent rulers of today will not suffer at
eir hands. ' )

Sir, T have only one word more to add. Tt is not merely that credit is an
instrument for enabling a country to tide over any immediate deficit or diffienlty.
Credit is a form of wealth for the future. If I may say so, and as such it is fo
be employed not merely in the service of replenishing or making up a deficit of’
a wasteful character, not only in tiding over the moment's emergency, but in
the most proper use, in the most effective employment for the real development
of long-term growth of the country, its industries, its agriculture and its human
as well as its material resources of all kinda

Shri Harihar Nath Shastri (U. P.: General): Sir, T am grateful {o you that
you have given me an opportunity to speak or this occasion. Last time 1»‘he_n
warious demsnds were under consideration. I could not he vresent in thir
House, nor could T take part in the discussion when the Finanee Bili  was
presented in the House about a fortnight back.

All the same, it was with close and respactful attention that T listened to
almost all the speeches that were made in this House in’ connection with the
Finance Bill, and I felt that almost all the important noints were covered in
course of the speeches that were made: I will not repeat the points that lave
already been dealt with. I would only invite your kind attention to one or two
points that T feel are of paramount importance. '

Sir, it was stressed in course of.. ...............
Mr. Speaker: If the Honourable Member is going to any further points he:
hes hardly half a minute. He would better resume at 2.30 p.M.

The Assembly then adjourned for Lmﬁch till Half Past Two of'.the Clock.
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The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. Speaker (The Honourable Mr. G. V. Mavalannar) in the Chair.

Shri Harihar Nath Shastri: Sir, as long as national independence was nct
nchieved the undivided attention and energy of our peop'e was directed tewards
the fulfilment of that objective. ~The masses of our country were under the
‘belief that political emancipation would pave the way for putting an end to all
our miseries. But, as we found, politieal independence was achieved on the
15th August but it was attended by a great many complications. Jome of thess
complication- were of a temporary nature, for instance, the Kashmir situation
and the situation arising out of the partition of our country. But the tiovern-
ment of our country is ably dealing with these matters and I am sure within &
‘short time it will be possible to tide over these obstacles. But there are certain

other matters that are more deeprooted and which require sustained eiforts and
deep imagination to tackle them.

As you may be aware, Bir, the political serfdom of our country was
accompantea by & feudal ecomomy ir our country THat bronght ahout a
feudal stagnation in the country which resulted in a state of chronic poverty
of the masses, their low standard of living snd their moral and economic de-
-gradation. They were forced to live in insanitary dwellings which coused a
rapid decay in their health and increasing death rates. Then you find thaf
as a result of this feudal economy there has been a chaotic growth of inlustries
in the urban areas. The industrial development of our country due 1o this
- feudal economy and due to the political dependence was kept under check and
we find a chaotic growth of towns that have sprung up with slums ccntaining
milllons of buman beings. These slums are responsible mainly for the high
death rate, devitalised health. low standard of living and above all the moral
-degradation of our people. If we are unxious to bring about rejuvenation of
our country, if you want to raise the economic and moral standard of our people
and to insure their health and happiness, the political independence of our
-pountry must be immediately followed by on the one hand reconstruction of
owr village life and on the other, the scientific planning of our urban areas.
Town-planting and housing must receive priority and should be rezarded as
a condition precedent to the proper industrial growth of our country. Slum
-clearance and construction of housing, especially for the poorer classes of peopls
must receive most nrgent consideration in the formulation of any plan. Sir,
I regret to note that this particular aspect, wkich in my humble ofinion is very
important. is not reflected at all in the financial proposals. For several years
the question of construction of workmen's houses has been engaging the atten-
tion of the Government. = About “twc or three years back perhaps in the
wear 1943, a housing sub-committee was set up by the Standing Labour .Com-
mittee of the Indian Labour Conference and it was entrusted with the task
of formulating a detailed scheme for the construction of workmen's houses.
That sub-committee submitted its report. It prepared a model for houses
and also ways and means to meet the expenditure likely to be incwred in the
construction of such houses. That scheme was considered again by the Stand.
ing Labour Committee and by the Government of India and sinee then about
three years elapsed but nothing has been done. In the Industrial Conference
that took place in the month of Degcember last this questior. was raised and it
was one of the principal items of the Industrial truce which has heen 8o coften
referred to in this House. I remember »n that oceasion the Honourab'a th:
Finance Minister himse'f, when questioned by certain industrinlists as to what
the Government of India proposed to do in the matter, stoed up and said that
the Government of India was willing to contribute a substantial portinn of the
‘amount likely to be incurred in eonnection with the workmen's houses and to
do their leve! best in that connection. Sinece then several statement= have
been inade by the Labour Minister also. One such statement was reforred to
by an Honourable Member this morning, viz., that one million houses are going
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to be constructed but in actual practice we find that nothing so iaf has been
doue, nor is there any intention of doing anything so far and geither do 1 find
auy such evidence from the financiat proposals that have b'.z,n put forward,
Un the contrary there is one disquieting piece of information that has beeu
brought to my notice—I do not know how far it is correct. One .f the proposals
that emerged from the Ministers’ Conference held in the month of December
was that a housing cess should be imposed on the industry. Now,
I came to know some weeks back that there was some disagreement on  that
questioa between the Ministry of Labour and the Ministry of Finance, and that
the Ministry of Finance was opposed to the imposition of any such cess. Sir,
I wouid very much like to know from the Finance Minister in the course of his-
rep:y as to bow far this is correct, and if it is 50 how does he propose to iniple-
ment the promise that he gave in the Industrisl Conference with regard to re-
construction of worlmmen's houses. I should say, Sir, that this is a very
important matter which has been emphasised 8o very often; this has caused
ncute discontent amongst the workers and one of the causes”of inefficiency is.

that this important problem has not been tackled in the manner in which it
should have been done.

1 seek your permission, Sir, to offer a few remarks about the Defence Depart-
ment. I do not grudge, Sir, the huge amount of our national income that
is spent or is proposed to be spent on this Department. 1 have also no hesi-
tation to admit that the Defence Forces of our country have at the present eriti-
cal moment rendered excellent service at great risk and sacrifice for which the
whole country is extremely grateful to them. There is, however, one aspect
that has not been touched in the course of discussion, but which js all the sams
of considerable importance. As you may be aware, there is a larga
rumber of Ordnance Establishments spread throughout the country.
With  the termination of the War, the majority of employees
in  these Hstablishments have been thrown out of work and
large amounts of precious machirery and equipment are Iying idle
and rotbing. Looking even from the standpoint of defence and judging
from the rapid development in the international situation, what is needed today
is an expansion of the field of activity of the Ordnance Establishments and
not their contraction. You may also notice, Sir, that all over the world these
Ordnance Factories bave been converted to peace-time production of capital
and consumer goods. Some weeks back I came across a repcrt about the
working of the Ordnance Establishments in England. From that report I
learnt that these Ordnance Establishments at the present moment are making
innumersble goods and to quote a few of the articles that are being produced
by them [ may mention: Internal combustion engines, Mining machinery,
Manufacture of railway wagons, Chemicals for agriculture and industry Steel
furnaces, Weighing and lifting -machinery, Steel wagons, and T.aundry
machinery. But what do we find in this country? We cry at the top of out
voice about the industrialisation of our country and about increasing production.
Here is o golden opportunity to accelerate industrialisation by produeing in-
numernh'e descriptions of machinery and equipment that we are seeking te
import from foreign countries. But the enormous capacity of these Ordnance
Establishments is running idle.  Sir, soon after the formation of the Interim
National Government, I.had the privilege, as President of the all-Tndia
Ordnance Emplovees’ Federation, to meet the Honourable the Defence Minister
and T put forward before him certain proposals in this regard. Fe promised
to lork into the matter and then after some time a departmental committec was
set up the resu'ts of which are still being awaited. I should submit that so
far as such departmental ecmmittees are concerned no good is likely to come
ont of them, especially in the case of Ordnance Establishments. What we
find and what we all know is that these Establishments are today being looked
after bv Buropean officers most of whom are not at all interested either in the
industrialisation of our country or in the defence of our country.” So, I should
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submit, Sir, that this aspect should be looked into and I suggest that imme-
diately a committee of enquiry composed of representatives of this
House and other interests should be constituted to look into this mmatter and
to examine the possibilifies of running these Establishments to the  best
advantage of the country.

Sir, there are one or two more matters that I would deal with, with your
permission. There is a recent event which it would not be out of place ta
refer to. I mean the annual Conference of the Federation of Indian Chmnbers
of Commerce and Industry held in this very city ouly yesterday. I leave
detailed comments on the proceedings of that Conference to some futurs
docasion, but permit me, Sir, to expres my satisfaction on the assurance of
the President on behalf of the Federation to give the fullest co-operation in
evolving a comprehensive and well-thought out plan which would enable labour
to play its proper role in the industry, and would also settle the just claims of
-capital and labour in regard to their remuneration on the principles laid dowau
in the resolution on industrial ttuce. I only hope that these sentiments will
be translated into action without delay. Although three months and a halt
have salready elapsed since the Industrial Conference took place, we still hadly
find any change in the attitude and ways of industry. One importani Con-
ference—the National Industrial Committee on Textiles—took place in the
month of January, about a month after the Industrial Conference. That Com-
mittee was held under the presidentship of the Labour Minister where certain
important subjects arising out of the industrial truce were discussed. I regret,
Bir, in the first place to state that the leading industrialists in the country
were conspicuous by their absence from that Conference. Secondlv, of those
who were present, their attitude was so unhe!pful and so arrogant that no good
could come out of that Committee and it dispersed without coming to-any con.
clusions. 1 trust the industrialists of this country will take due note of the
timely hint given by our respected leader Pandit Jawaharlal Nebhru who said:

*1t is not enough to blame any group of interested people for misleading them. Tha
canse lias desper than that. The minds of labour is generally upset and they have ms
faith in the sense of justice of those with whom they have to deal. The all-importani
thing is that labour should have sgtisfaction and peace of mind, becAuse when minds are
upset they prove welcome fields for.mischiefmongers.™

8ir, within a few weeks meetings of the Slanding Labour Committee of the
Indian Labour Conference and the Tripartite Conference are going to take place
in this city when various matters in connection with industrial iruce wil: come
up for discussion and I do hope that the conclusions of the Conference will be
spich, particularly with reference to control of profits, payment of fair wages,
works and preduction committees and provident fund, that they wil] infuse
in labour a spirit of service towards their country.

Sir, in the course of discussion it was urged-by certain sections of the
House that labour at the present moment was not so responsive as it should be.
1 should say, Sir, that such a sweeping statement should not be made of labour
as a class, though I do admit that there are certain section of labour workers
who are of course fomenting or trying to foment trouble. For instance, Bir,
there is the Communist Party. Til some time back the Communist Party was
a great admirer of the Nehru Government which they called the ‘‘Peoples’
Government.’”” But later on there was a change in the internationnl situation
and vur respected Prime Minister refused to side with Russia or w0 be dragged
in any power politics in the international affairs with the result that since then
the main and exclusive concern of the communists in this country has been,
in: season ond out of season, to blame and decry the Government and to create
chaotic conditions in the country. But I assure you, Sir, that 4he working
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‘classes of this country are graduully recognisiug the real coiour and complexion
of that party and are increasingly coming under the banuer of the new ourganisa-
tion that has for some time been set up and which is gainiag momentum
every day in this country. ) _ . .
So far as the Socialist Party is concerned, Sir, 1 would not like to say much
at this stage.  Only recently they met at Nusik and passed a resnluiion sceed-
ing from the parent organisation. But still. more uniort.uuate_ Wils 1l}eir de-
cision to set up a rival trade union organisation in this counly. Sir, from
my personal experience of them 1 can suy that among its leadership‘ are persons
who are actuated by the best of motives to serve their country and .l do hope
that a time will come when they will recognise their mistake and will uppre-
ciate the fact that the best interests of the country and the working classes can
be best scrved by their remaining a part and parcel of the great organisation
which they have left. Thank you, Sir.
Prof. N. G. Ranga: Mr. Speaker, 3ir, I am sorry to have to say that I have
not at all been p.eased with the general stand taken by the Houourable the
Finance Minister who happens to be a very old iriend of mins. Sir, it was in 1925
that I came into personal touch with him while he was then the doyen of the
opposition benches in this House. But ever since I have found hun taking up
consistently the same stand taken up by the capitalists in this Country. He
has becn trying to polish it up and palm 1t off also, as if it was a kind  of
socialism. I am afraid, Sir, there are all sorts of conceptions of socialism in
this country. Only today my old friend Mr. Jai Prakash Narain was saying
that his cult of socialism is not very much different from the Gandhian Socialisin.
But I wish to tell my Honourable {riend Mr. Chettiar that Gandhian socialism
is something which is really ascertainable, which has been defined and stated
quite clearly by Mahatma Gandhi especially during the last two years of his
career. According to Mahatma Gandhi, Sir, there should be no scope for profit
motive; the Finance Minister stands for it. According to the Mahtama there
need be no private capitalism as such; my Honourable friend stands for it.
According to Mahatma there should be the smallest amount of concentration ot
power in Industry as well as in politics and in other spheres of life; my Honour-
able friend does not stand for them. Aeccording to Mahatma Gandhi every
effort should be made both by the Provincial Governments and fhe Central
Government to encourage co-operative enterprise and also cottage industries
and there should also be decentralisation of power, decentralisation of iudustry
and decentralisation of economic organisation. 1 do not f%d much evidence
in favour of any of these conceptions in the two or three speeches my Honour-
able Friend has made. Therefore, T am quite convinced anybow in niy own
m'nd that my Honourable friend Mr. Chettiar is eertainly not a Gandhian
Socialist. I leave it to him to decide as to what school of socialism he would
like to helong. (An Honourahle Member: ‘'‘Capitalist socialism’.) But one
thing I know. It is not enough that he should be in favour of equal distribution
of wealth. or rather he should be in favour of reducing the present inequalities
and preventing any further progress in these inequalities. I do agree with him
on that point but that is not enough. What is most necessary is that just as
you have self-government in politieal life tuday in other countries also, you
3 e u !:.ave also to aim at the achievement of economic se!f government
* % i the industrial sphere.  Why is it that the workers today are not
able to make as much response as they are expected to? It is not only because
the communists are creating trouble. it is not on!y because they are not quite
satisfied with the kind of response they get from these capitalists, but it is
alro because they today have very little say in the way in which these various
industrial enterprises are being run. Beingz themselves one of the two or
three most important partners in the management and running of the
industrial structure of this country or of any other country, they would like—
and quite naturally and rightly—to be taken into full partnership in the manage.
ment of industry. Burely capital slone cannot be given the sonopoly ~ of
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managing these things and laying down the law. Capital might turn round
and say, ‘‘Well, we ourselves are not alone in this: we have got our manage-
rial staff and all the intellectuals and professionals, the mechanies aud engineers
and all these people.” But even then they make only two partners: there
is a third partner and that is the worker, und ke has got to be taken inlo full
rartnership. It is true that the recent Industries Conference has suggested
that there should be mechanism of consultation like works committees, and
so on. Bup are they enough? I am afraid not. They go some way to sutisfy
the legitimate needs, the desires and aspirations of workers; but they ought to
be talken into full partnership in its complete significance. in the Board of
Directors. and so on. There is no such proposal as yet either from  my
Honourable friend the Finance Minister or his colleague the Industries
Minister. And until and unless we are able to establish what has come to
be known as tripartite management of industries with necessary modifications
in order to suit our own conditions I am afraid it will not be possible for us
and go to our own workers and tell them that they have got all that they can
reasonably ask for and therefore they must offer their whole-hearied - support.
At the same time I wish to tell my Honourable friend Mr. Sastri who spoke just
now that it is not enough for workers to go on saying that the employers are
not giving o sufficient response.  If really our workers are keen on the achieve-
ment of nationslisation of most of the important industries, then the re-
sponsibility rests on them also to try and maximise production in order to
ghow ‘that until there were to be nationalisation also to boqt., there would be
much more co-operation from labour and much more production also, and there
wou'd be much greater development of our own national wealth. 1 want the
workers to take the viewpoint also. . ‘ N

Then there are these capitalist friends of ours; yesterday the Primo Minister
a homily, though in an indirect manner. I am airaid even then
italists do need & homtl:;l. | The;,lrdsee}fn fg Ehink thui_ tlI;
y is country anyhow, if not the whole world, should belong entire
t;‘:)h:]in?i t‘l.'l;:, c:hatt?i:ley yara absolutely rejuvenated paol?le' like }ha oid Maha-
raja Ysjlef that they have all the youth and strength of Kartaviryaryuna, :aud
no] one elsa’ can poach into their grounds. There shoud be no State socialism,
there should be nationalisation, no co-operative enterprise or anything 11]ge
that, and oll entdrprise must be left to their own expioitation. But what is
ti:e’n: fusition? They are even worse than the Maharaja Yayati, who at Jcast
bad one thousand sons out of whom he could pick up one feliow who was
repared to give up his own youth in favour of his father. Bui here .t.hegi
Enve no such thing. They want to show ppople that they have got cggn?e
over the entire capital of the country and with all that capital they woui | b
uble to develop all the industries thaf they want in this country. _.dThey mm::
ug to believe also that State enterprise 18 bad; therefore we shouid not copﬁ-
in their way and they should have complete freedom. But “.'h"'f s the
position? They are not able to do anything. Here are ali these {;:géee;—
t1 million of them and even more,—and their nutuber is inereasing.  Lhere 36
o lenty of demand for houses, for cloth, for small shops, consumer goods
baen_ et ther thin ‘What happened to our industrial eap'tal here ond
and' vnr::u_s 'use t]:at. t;mgys.kept mum and did nothing =t all while all these peopl_e
]2];2]: ggenr%ﬁggaring for various things in shis country? There has been plenty

T ’ et. Who prevented these people from dnving
o ythmmpe' li[:: t;.lllebquirfi:: glélrll!:kand ﬁompaged with them? The State has not
;n abgla.a to do anything at all. Has there been any sort of nutionalised or
eenw 4 of co-operative industry to prevent these people from going and cater-
ing torthe meeds of these men, women and children? No. The fact of the
mstwr is that these capitalists are absolutely incompetent; they nre not able
3‘1 ire sufficient confidence among our own people, the ordinary middle
cmn;gr whom my Honoursble friend wishes to plead, the lower middle ss well

gave them
that the Indian cap:
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as the upper middle classes who have & very small hoards of sums of money
who do not know where_to put this money and who are not putting it in the
banks or other things. These capitaiists are nob able to inspire sufficient confi-
dence in these people and gain all that money and bring it ngain into. these
banks and their various industrinl concerns snd capitalist concerns ard invest
Jin these wvabious industrial enterprises  that are so badly needed. "There-
fore, Sir, it is no good for these friends to come and say with ull their greed
that thers shou'd be no nationalisation. Let me tell you, Sir, thay 1 am all
for nationalisation of all the basic and key industries. I am not aloue in this;

have been saying this for the last 15 years ii, this House. But in those days
my people were not in Government. Today, howeper, my people are supposed
to be in Government, though unfortunately my Honourable friend the Finance
Minister whe comes here on behalf of my own Government speaks, I am afraid,
out of tune with the general trend and sentiment of the-gf#igt nnjority of
‘Congress pecple in this country as well as—if 1 am noy mistaie 1 this House
also. We ure in favour of nationalisation; and why? Wé-hive no desire
to hold forth on the virtues of nationalism at this time because we thought it
was tulken for granted. Plenty of books from Rbys David and others have
been written about this nationalisation; and being a good reader and scholar
Imseif, my Honourable friend the Finance Minister must have read all these
books, J will tell him one thing. Take the railways, for instance. Some
tine ago the railways were under fire, and =0 many peopie began to say, "'Look
a1 the railways and their inefficiency; eveu in the lace of that do you want
nationalisation?” I wish to tell them that there is very much more ineffi-
elency, very much more corruption and much more b'ack marketing and all the
rest of it in the various privately managed industries. Bui are we able to
eriticise them? Do we know the fnets at ull? Are their aunual reports placed
before us for scrutiny? Are their management and proceedings under fire im
this House at all. On the other band 1 have got the rui.ways here under my
daily scrutiny. I have got the right and privilege and opportunity to take
them to task for any sign or suspicion of inefficiency or corrupiion or  mis-
Insnagement.

Shri Ramnatk Goeaka (Madras: Generai): And with what results?

Prof. N. G. Ranga: With the result that my Honourable friend is able to
be here all the way from Madras, and simi'sily so many other pecple also.
With the result that 5} million people have been able to come awny irom West
Punjab, and 5% million people were able to gu away from here to other places.
If you read books about China you wili see how many thousands of people have
‘had to die on the roads without any food, without even slippers or without any
shelter at all, merely because their railways would not work or there were no
aailways to work.  But here my railways have made o ereditable job of it and
1 ain proud of the fact that these railways belong to my State.

Shri Bikramlal Sondhi (East Punjab: General): What is their percentage
as compared to the total population evacuated?

Mr, Speaker: Order, order; that is not relevant.

Prof. I. @ Ranga: My Honougggle friend is such a big eapitalist that he
does not want nationalisation: and tWere are some peoplie who are clever enoug
‘to mick the brains of all capitalists themselves and capitalise it. ’

Sir, I am glad a Bili has been introduced here for the imposition of an estate
duty. I cnly wish that my Honourable friend while introducing the budget had
given us ¢n indication of this: it would have gained for him a better reception
Jor his budget. .

An Honourable Member: He did . ;
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Prof. N. G. Ranga: Anyhow he put it in the Bill.

Then so far as his own tazation policy is concerned, leaving aside hia
present proposals I wish to make him a suggestion. He should not be satisfied
with a sort of indirect approach to a three-year plan. He should 1nake a bold
approach to a five years plan and he should try to budget for a surplus budge,
so that while these days lest, it will be possible to have enough money which
he cun use later on when bad days come,

Nexb, I am glad that be lays stress on the capital budget. Dut my
complaint is that he has not made the fullest possible use of it. He ought
to have come forward with a very fine and big loan programme und ruised the
money. There iz plenty of it in the country, provided you take the help of
the co-cperstive organisations in the country. In the past all these organiza-
tions were not wiling to co-operate with the Government. To-day they are
willing to help intensify such activities in the country. They are prepared to
invest small sums in State loans with which it will be possible to launch a number
of projects here at the Centre and in the provinees. Therefore, I would like
him to appoind, if necessary, a Commission in this country. If a Commission
is found to be a delaying thing, then let him take any other measure by which
ib will be possible to review the whole of the taxation structure and the loan
structure and then to make necessary recommendations to him, 30 that it wi'l
be possible the next time when he comes with his budget that he wil be abla
tc come back with betier and fuiler proposals.

Then there was this suggestion which I thought was rather attractive—
the conscription of capital. Prof. K. T. Shah was also suggesting it. T do
not know how far it will be a practical thing. Certainly we can approach. this
conscription of capital if only all our publig organizations and the Siate would
go hand in hand and go to the people and induce them to invest their funds
with the Government’s saving certificates and various other inans.

I wish to warn my friend about one thing. He seems to he under the
impression that this present National Government is so entirely dcpendent
on the enpital market that he should try to sell his Government as effectively
‘and as efficiently as is possible. I congratulaté him on that. He is a very gosd
salesman and he has sold our Government very we!l indeed in this country and
abroad. But whad I do find is that why should he be at such great pains? Why
should he be such ad efeatist? If he were to depend on public co-operation he
should be able to raise more funds thaen what these share markets can possibly
be expected to supp'y him.

There is no mension in his speeches about the steps that he proposes to take
in ordsr to establish the Agricultural Finance Corporation, the cottage industries
finance corporation, and the civil service that has to be created for industrial

sdministration. These are the three suggestions that the House has made
mote than once.

I need say one word more in regard to the Cottage Indusirizs TFinance:
Corporation. Cottage industries ought not to be taken as the concern of the
provinces alone. The Central Government should take an interest in  the
matter and it is proper that the Central Government shou'd estab‘ish it with
the necessary provincial branches connectgd therewith, sn that it wi'l he nossi-
ble for the Provinecial Governments to o sufficient funds with which they
will be ahle to develop a'l these things. Only vesterdav the Honourab'e the
Prime Minister was rivising the capitalists in this countrv that if we wera to
supply our people with the necessarv consnmer’s goods at all. we shon'd rely
more and more on cottage industries. Evidently it was something like an
advice to them to go and put their monev .n these cottage industriea. T hape
it will be porsible for this Governments to come forward with this proposal for
this Corporation that I have suggested so that it will be possib'e for the Provwm-
eia! QGovernments to start a number of co-operative entinge industrialb
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enterprises and help those people to help themselves instead of being lefh to
the mercy of these capitalists who might be starting their own concerns. I
know that one of the great leaders of these industrialists had been talking of
arganising the cottage industry on a fairly scientific basis and o fairly advanced
basis. For the last three years he has been trying to invoke my ussistance bub
unforlunately I have not been able to co-operste. with him, for I know t}Egh
once you aliow the capitalist to come into the field in any sort.of way, he will
be folowing the dog in the manger policy. He will neither develop that fleld
nor allow it to be developed in a more advanced manner.

Is it not mecessary that we should relate our taxation to the ascerainable
national resources estimates? Is it enough that the Central Government should
be framing its own budget almost by itself, in a haphazard mapner, without any
relation to the provincial budgets? I would like to kmow whether the Honour-
able the Finance Minister has taken action to call for a conference of the
Provineial Finance Ministers and ascertain how they were going to develop
their budget policies and public debt polcies also? And whether in the light
of those conditions he had formulated his budget? I do not kmow whether he
has done it or not. In future it is most necessury that before the Central
budget is formulated, the Central Finance Minister should be able to have a
clear idea as to how the whole of the public finances of the Provincial Govern-
ments are likely to be developed and how their policies are formulated in their
budgets. It is also necessary for him fo tell us how much money is heing
contributed by indirect. taxation in this country. He thinks he has told us
that through his statement, when that statement is a partial one. It is a piece
meal statement. He told us that direct and indirect taxations were almost
equal to each other. That is so far as the Central Government is concerned,
but what about the incidence of the whole of the Local Board taxatim and the
Provineinl Government's tafation? Is not it a fact that the Taxation Com-
mittee report had itse'f stated quite clearly that the incidence of the Pro-
vincial taxation was indirect mostly and was ulso regressive: and if you were
#o take this tax burden into account along with the Central tax burden, it will be
found that the contribution from direct taxation cannot be more than 80 me:
cent in the overall picture. Is that a satisfactory state of things? My Honour
sble friend wanted us to compare our own tax burden—rather the respectiwi
relations between direct and indirect tax burdens with those imposed it
America and England. But England is a unitary State. There you have one
budget. Here we have the provincial budgets, the local body budgets and
the Central [Budget. Therefore these figures cannot be relied upon entirely.
For this reason, I very strongly dep'ore these new fax proposals that he has
made: cne on coffee: he has given us some satisfaction in the Select Com-
mittea. The other is on tea: the third is on sugar: the fourth is on
matches: and the fifth on vegetab'e seeds and vegetable oil which have to be
exported. I am of course not referring to Dalda as I am not in favour of it.
So far as these new tax proposals are concerned I can only tell him that I am
not at all in agreement with him, not because I want the lower middle classes,
the proleiariat, the workers and the peasants, not to pay any tax; T wan$
them to puy taxes, and they have been paying all along through their nose,
as it were, to the DIProvincial Governments; to the Central (Government also
they have been paying right up to the beginning of she war; it is enly during
the war that direct taxation burdens have heen raised to some extent satis-
factor ly. Even now, as my Honourable fiiend Professor Shah hss put this
morning, I do not think there was any neéed for him to be so very squeamish
to have given so many concessions, to the rich people. My Honourable friend
would plead that he has not given verv much after nll-—14 crores on the balance.
But he nas created a very bad impression that he has been catering only to his
people and not caring for other people. He has balanced the budget and
advertise{ it so well that he has so'd it rather too well. He had on the =econd
day t+ give an apology *‘why do you think 1 am a capitalist man?’ That is
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4 wrong way. lf you do not-want te appear a capitalist man, very well. Bug
oot only in appearance but in substance aiso you have to appear that you are
a0t & Capitalist man. Not only in substance but in appearance also he is in
favour of the rich people, especially if you consider all the intricate
impositions that he has proposed and he has been ab'e  to sustain
even in the Select Committee. It is true 1 was o member of the
Select Committes. But as & member of the Belect Committee
I-hod one particular duty, and that was nob to upset his budget so eutirely that
#he Finance Minister would withdraw it, resign and leave the country in the
lurch. It was becauss I did not want such a erisis that I agreed to put my
signature to the Report and not because I was satisfied with my Honourable
.friend’'s performance. I do not want to be misunderstood. When T use the
word ‘performance’ I do not mean that I think my Honourable friend is not
good enough to be the Finance Minister. My regret is that he does not hold
the opimions that I ho'd, that he is mot able to feel in a spontaseous mianner
just-as strongly in regard to the.ordinary people, the poor peopie. as we do in
the Congress. It is true he makes an effort; but unfortunately he belongs to
" the eapitalistio school and with ail his great abilities he is not able to make
that approuch to these warious problems that we would like.

Then there is the other guestion about grants. My friepd Mr. Shiva Rao
was suggesting this morning that the Central Government should keep some
sort of control over the Provincial Governments as to the manuer in which
#hey would be spending the various grants that the Centrai Government is mak-
ing to them. 1 agree with him. But at the same time 1 wang to sound
u -note of warning that the Provineial Government’s autonomy ought not to
ve trespassed. The Provincial Governmerit’'s sense of responsiblity also
ought not to be weakened in any way. ‘They shduld be welcomed to. develop
their own independent heads of revenues, their own budgets aimost in-
dependently of the Central budget so far as their own incomes and expendi-
ture, ars concerned, but at the same time sufficiently and properly related to
the Central budgef as I have a'ready stated.

There iz the question of loan policy. 1 want the Provineial Governments
to be free to raise their loans whenever they want. for produciive purposes.
It is ouly when they want help to make good their hudget deficits or any of these
things thut they will have to seek the prior consent or advice of the Central
(lovernment, Even thenm I went the Central Government and the Provincial
Governments to co-operate witl one another in regard to their public loan policy
so that there would not be unnscessary competition and unnecessary frittering
- away of the total overall eauital credit of the Provineial and Central Govern-
ments. .

The question of sales tax was also raised by my Honourable friend Mr. Shiva
Reo. I am not able to agree with his point of view. I do not want that
the Central Government should have complete control-over this. V¥ w.nt the
Provincial Governments to be free to go on as they are going on {oday. At the
came time T do want my Honourable friend Mr. Chetty, the Finance Minister
ol the Central Government, to keep some watch over these things, and here
aud there and now and then, whenever needed, to give them some advice, help
them with his sage advice as well as counsel and efperience. To that extent
alone T am prepared o countenance any eort of interest on the part of the
Clentral Government in regard to these sales taxes. :

There is the question of development.l I t‘::d that :!y ?muursl;:: f.nm
not dealt quite so fairly with my people, the peasants. kmow he wo
::'nhla to turgmy l&enl.!l?m to one or two items sbout the Grow More Food
osmpaign end so on.  That is not enough. 1 want him to develop, in con-
sultation ‘with his other colleagues in this Government, a regular uational
csmpaign for the development nob only of the Grow More Food campaign but
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also campaigns of housing, public heaith und sanitation all over the viilages.
1f this Government were to come to the people with the support of all the
Cougress Committee and the Kisan and Workers’ organisations and develop
a really national campaign, it would be possiblc to make our viliagers contri-
bute 50 per cent or even 75 per cent of the mouey that has got to be spent on
village deveiopmental works. All that the Government has got to do is to
advance about 50 per cent, and not more than 50 per cent, say 124 to 50 per
cent, a8 grants-in-aid. It would be possible ir all our villages within any one
year to get Rs. 100 crores worth of constructive work achieved al over the
country. Such a policy has got to be inaugurated. It can best be done
from the Centre. If the Provinces were to be left fo:their own resources
it wi'l not do. 1 know in Madras a vear and six months . thev had o scheme
costing Rs. | crore for Harijan uplift. Bombay foillowed “this: Tt could not
go very far. But il from the Centre a similar effort had beeu wmade—if the
Centre hal given Rs. 10 crores and bad asked the Provincinl Governments to
put another Rs. 10 crores, it would have made Rs. 20 crores, and with (lis Rs.
90 crores if the Provineial Governments hiud gone to the people und told them
“‘you shouid put at least another Rs. 30 crores’'—there would lLave héen Rs.
50 crores worth achieved all over the country in all the villages. I regard to
housing we know that Harijans have not got houses worth speaking about.
We knuw that erdinary trench latrines do not exist in our villages; protected
water supply we do not have. It is easy for anybody to say ““all these things
are provineialised.”” In the other dispensation all these subjects which
matterca mouney were provineialised so that the Centre couid have a very vasy
time. But we could not plend that now. When Pandit Jawharlal Nehru
goes through the villages and the towna in the country our peopie do noh lvow
fhe difference between the Central Government and tue Provinelal Govern-
ment and the local administration and they simply hold him resnanaible for
their homelessness and for their various other difficulties and d'sobilities. It
i therefore the duty of my Honourable friend the Finance Minister to heip
our Prime Minister as well as the Congress. now that he hus taken the responsi-
bility of serving the Congress through this Government, to prepure the
necessary finsncial schemes so that it will be possible for us to inaugurate &
soheme and carry on the reconstruction of our own rural areas.

I have got two small things to ask him. Some years ago on 1/ suggestion
Sir James Grigg agreed to set apart Rs. 5 lukhs—I have to come fo firuras in
lakhs after speaking of hundreds of crores—for the improvement of marketing
vonditions, for sugarcane growers, beeanse 1 taok exception to the increase in
the excise duty and drew his attention to the fact that the increase in the exeise
‘duty wus not going to be paid by the millowners, that it was not even geing
fo be paid by the consumers but only by the producers, the growers, becausa
of their weaker bargaining capacity. We do not kncw what has happened to
that Bs. 5 lakhs. After one or two years that grant also wes stopped.

Similarly, last year Sir Archibald Rowlapds made a similar grani for the

improved rosrketing of arecanub. We do not know what has happenel to that

_ sgain. They are small sums, but they have to be taken care of to help our
growers.  Not sufficient attention has been paid to that dspect.

This year my Honourable friend has proposed to put an export duty on alt
oilseeds and also oils. 1 want him to spare at least Rs, 10 lakhs. As per the
resolution of the Oilseeds Committee, which was established in accordance with
a law of this Assembly, at least Rs. 10 lukhs would be resuired in order to
enable there people to orgunise themselves into vo-operative marketing societies
and develop their own marketing facilities, so that the incidence of theee
duties need not be passed on to the growers themselves. Today it is a tach
that the growers themselves are obliged to accept lower prices morely because
the niddiemen are so strong.  Instead of taking the trouble of passing on the
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incidence of these duties to foreigners they have pussed on the iucidence of
the proposed tax to our growers. Therefore. in order to help our people I
want my Honoursble friend to come forward with at least Rs. 10 lakhs for these

people for the dovelopment of co-operative marketing.

Lastly, 1 want him to develop this as a matter of policy. ~ Whenever he
thinl of these export duties and excises he should make it his specia task and
responsibility to see that the marketing or rather the bargaining capacity of
pur growers is developed through co-operative development and for that pur-
gse sufticient funds are being placed every year at the disposal of the concerned

mmittevs of the Government themselves catering to the welfare of these
people, ) -

At this stage Mr. Speaker vacated the Chair, which was then occupied by
Shrimati Ammu Swaminadhan (one of the Panel of Chairmen).]

Kazi, Syed Earimuddin (C. P. and Berar: Muslim): Sir, 1 am very much
Dewildered after lListening to the speech of the Honourable Prof. Ranga.
According to him, the Budget proposals of the Finance Minister are against
Gandhinn philosophy. According to him, the Budget proposals are not aceept-
able to the majority of the members of this House und the l'inunce Minister
is capitalistic in outlook and the proposals are based on the capitalist economy.
If these proposals are against Gandhian philosophy, if the majority of the
members of this House are opposed to it, I de not know......

Prof. N. G. Ranga: I did not say ‘‘the majority of the members are opposed
fo it’’.

Kazi Syed Karimuddin:............I do not know how the Honourable Prof.
Ranga has signed the Report.

Prof. N. @&. Ranga: For that I have given you the reasons.

Kazi Syed Karimuddin: I am sure Prof. Ranga will make a bad witness if
%1is report is put to him in the witness box. Sir, it is an admitted fact HOW
that the Government, or the Finance Minister, is unmindful of the eriticism.
There is crticism from every corner of the House that these financial pro-
posals are not acceptable. What’is the result? The result is the continuance
of the same system of economy. The result is the passing of the same pro-
posuls. 1 begin to doubt %hat attitude T should take because this is the
first time T am a member of this House. I find members criticising the Budget,
cteing it by any name and then passing it. 1 do not know if this is the
tradition in this House. Is it collusive eriticism.that the members of this
House are carrying on? :

Prof. N. @. Ranga: Constructive criticism, my dear friend.

Eazi Syed Karimuddin: Sir, my submission is that, if it is a fact that the
financial proposals do not suit the conditions of this country, either they must
be rejected or they must be modified. The Select Committee has done nothing
ot the kind. The only alternative to all this criticism is this, that the cconomy
f the country should be changed.” It should be a socialist economy. Then
mlythe elaims of lubowr and the eapital ean be reconciled. There is rih.-‘,olut.ely
10 other method by which we can increase the production in this country. As
1 has becn stated by several members of this House, an appeal is made fo the
iense of patriotism of the labour to increase production and according to the
Prime Minister, *'Something hae to be done’’. I am amazed that in spite of
the fact that the Prime Minister has taken up an attitude that sowmething to
allay the fears of labour has to be done, there is no proposal in the Budget. I
find the Budget proposals inconsistent with the policy of the Prime Minister.
The Prime Minister said in his speech yesterday that why capital should be
-slqyw;;‘;%a could not understand. Production is. falling because there is no in-
_c,a"nli“ve to labour; If this is the declared attitude of the Prime Minister,
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incentive is being given to the capital and not to the labour. 1t is understand- .
gble. The whole policy is inconsistent: The Prime Minister is saying that
incentive to the labour is to be given, the Finance Minister is giving incentive
to the capital, and still the financial proposuls ure before the House and they
.are signed by the Select. Committee. In my cpinion, the entire attitude of the
Government is inconsistent. There is a diflerence bevween the cconomia
ideologiss of the Finance Minister and the Prime Minister und the cconomis
idelogies of the members of this House and the linunce Minister.

Sir, this is no beneficial policy. This is no policy for the amelioration of
the poor people of this country. This country should have a realistic attitude
and lay down a policy of social economy or change the economy of this country.
ILet us pot have an unrealistic criticism of this policy. After the nhi.i was re-
ferred tc the Belect Committee, what has oeen done? 'There is 4 comproinmse
between the middle classes and the capitalistic ciass. The lunit of tuxatioa
has been raised from Rs. 2,500 to Rs. 3,000 and aceording to expert calcula-
ticns, there is a los§ of Rs. 60 lakhs and 60,000 people would gain. We are giving
relief to people who do not want it or where it is not necessary to give. Several
yesponsible members of this House cried hoarse that there should not have
been toxation on tea, coffee,- smoke and several things. Hus we give consider-
able relief to those who earn Rs. 3,000 and suppose they would have beem
taxed, what would have happened? Absolutely nothing would have happened.
If Rs. 200 are taken away from them, from the income of people getting Rs.
8,000 it is noth'ng. But suppose from the income of a labourer, one anna om
tes is taken away it would be a very considerable amount. The Finance Minister
thas given a long rope to the middle class or has won them over by increasing
the iimit from Rs. 2,500 to Rs. 3,000. In my opinion, this is very unwhole-
BOMe.

Secondly. as Prof. Ranga said quite rightly that taxution on the oil sveds
and vegetable oils is very unhealthy. There is in the international trade =
.great scope for fat and oil and there is aiso u big scope for trade expansion im
-oil seed and in vegetable oil and ghee. [n tiw opinion of the expert Committee
that was held under the presidentship of P'of. Ranga, a Resolulion bas been
passed that the axport duty on oils must be decreased. One of the members.
of the Select Committee who had writter . minute of dissent suys that tax-
ation on push cve'es should Tave beer devreased and it did not mafter if tuxes
on coffee and tea remained. He is the Honourable Mr. Sidhva. Everyone is
pressing the cluim of each class. But in the entire Report of the Select Com-
amittee there 4s nothing to show that any tangible thing has been done as
regards the poor people. There is a reduction in taxation on tea and coffee to
tho extent of 50 per cent only. Now, Sir, suppose these Rs. 60 lakhs of loss
.on income-tax ‘would have gone to the poor people by reduelion of raxation
on tea and coffee, that would have been far better. There is absalutely  mo
reason why the limit in regard to taxable income has becn increasel from Rs.
2,500 to Rs. 3,000 except that there is a union between the middle class and
ithe capitalists to the exclusion of the poor people. That limit should not have
oeen increased. This particular amount should have heen remitted in the
case of the tax on coffee and tea.

There is another thing which I want to impress on the Honse. When this
Bill was taken into consideration in the beginning T raised a point rn the lines
on whien my Honoursble friend Pandit Bhargava raised the issue, viz., the way
in which tasation is levied on the Hindu unlivided family. Af th- smne time
9 had spoken that in the case of a Mohammedan famiiy the incom#tax tuxation
policy is the same. The case of a Mohammedan undivided farmlv is stronger,
because in law they live as tenants in common and there is no sueh joint Tindwp
{family. Anyhow T find that the Finance Minister did not even make a reference
to the point which T had raised at the time of the consideration of this Bill.
Thorefore the proposals as have emerged from the Select Committee ore not
satisfactory at all and T make an earnest appeal to the Finanee AMinister  that
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oconsidering the intensive demand of the members of the House and the Aemand:
of the country that the economy of this country should be vhanged, hv wiil
become alive to the situation and try next time when he comes with his financial
proposals o change the economy of the country.

Shrimati Dakshayani Velayudhan (Madras: General): Muadww, the only
salient itewn in tic budget proposal was the abolition- of the betelnut duty. ¥
am very uiud thut the Honourable the Finance Minister took the firss oppor-
tumty to cbolish that duty.  Whether it was necessury or not it was giving &
ot of vouble tu many people.  Especially in some varts of Cochin Btute
there wrc people whose ouly occupation is the culfivation of arecanut pubu.
T'he Houowable the Finance Minister knows about the Cochin State and ou

behalf of the people of Cochin 1 wish to thank him for abolishing the duty om
‘betelnut.

Shri M. Ananthasaysnam Ayyangar (Madras: General): Ile was  their
ewsn.

Shrimati Dakshayani Velayudhan: That is well known and so I did nok

mention it. 1 hed also complained about the duty on coffec. 1 Lnow thsb
there were embers i the Sclect  Committee who are on the side of  the
Hingnee Minister supporting him for huving that duty cu coffee and ten, T

think that is the reason that the duty was not abolished in toto. .

In his reply to the budget debate the Finance Minister seid 1hab toere was
no sllotment made in the budget for Harijans, because it is u subjusce that is
to be dealt with by the provincial governments. We find this attitude of the
Centra]l Government in the award of scholarships for scheduled caste students.
‘he Central Government had a scheme for sendiug scheduled caste cundidates
for highar studies abroasd. The scheme was started in 1944-45 and altogether
85 students were sent for loreign studies from the scheduled caste. 1 lLgow
that only 11 students have refurned after completing their studies. In answer
to o question T asked T was told thut the scherne was abolished in 1946,
becaus: in the words of the Rducation Minister who answered the question:

“The policy of sending scheduled caste students for higher studies abroad under the-
soheme was discontinued in 1946 by the Scheduled Caste Schelarships Beard. In 1045,
twenty-two students were sent for studies abroad bat in later vears in view of the rather

umsatisfactory result achieved by this batch the Board decided not to send amy further
stodents for advanced training abroad under this scheme.™

I wonder how the Board was able to come to a decision that the result was
uusatisfactory so soow after sending the students abroad and all the students
had not returned after completing their studies. My information iz thaé there
wag u proposal to scrap that scheme even before sending all the students who
were selected for the soholarships. Then again next vear only one student was
sent under the overseas scholarship scheme and the Government I am told is
giving some preference to students of the scheduled easte and it is said thub
they are selected according to the communal ratic prescribed by the Ministry
of Home Affairs for purposes of appointment to services, etc. Buf I wonder
whether the ratic can be only one. In one vear thev sent only cne and the
pext year nobody was sent. If the Government have any desire to ses thab
Harijans should be educated and that they should be given all facilities for-
foreign studies. it is the duty of the Government to renew the scheme and give

“yull tscilities for them to go abroad so that they can secure degrees of foreign
amiversities. , I will have no gnarrel if the Government have a scheme for
“educanng all the poor people of this country but as far as the Governmant have
they do proper justice to those unhappy brethren.of this land. This year i.e.
no such scheme, whatever scheme they may have it is their duty %o see tha#
in 1947-48 the Government received 1,225 applications from schednled caste-
“sbudents for scholarships and the Government have grantad 590 scholarships
so-far, I beg to submib that ib is not a good policy. The Government have-
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got tre Iunds ang it is thelr dnty tu give scholarships 1o at least & .naximum-.
number of students. It is u known fact that the Harijans cannot go abroad
for higher studivs or even for colicge or school studies spending _money from
their own pockets. The Government should give more scholarships cvery year -
to scheduled caste candidates who apply for those scholarships. One Honoutal_}le
Member herc mentioned about the grant of a crore of rupees by some’ Provin-
cial Government. My information is that that scheme g only ~i: paper, I
wish to point out that it is not a good scheme to be imitutad-by other I'rovineial
Governments.  Other Provincial Governments can imitate that scheme, but -
they should make it a point to put it into practice, otherwise there is 1o use of ~
carrying.on this kind of propugandu.

Then, Madaw, T wish to refer to the policy of distributing radio stations
throughout the Provinces of Indin. 1 koow the Government have got a
scheme—1 think ar eight.year scheme—for supplying radio stations for the -
different language uvits.  There wus a Malayalam programme from ‘the All-
india Radio, Delhi, for the Malayalis abroad, but that scheme was dropved in
1945. I must bring to the notice of the House thab only ten minutes  are
given for Malayalam programme by the All-India Radio, Madras.. Tf ycu tafke .
the other language units, the Andhras are geiting, I am told, one inacs station..
ab Bezwada.  Then there ave Telugu programmes . . . .

* - Shri M. Apanthasayanam Ayyangar: Where is the other statien for tnom e

Shrimati Dakshayani Velayudhan: It 15 tiom Maaras whether major por-
tion of the time is for Telugu programme.

Shri M. Ananthasayanam Ayyangar: It i= as much Malavalam ns Telugu!

Shrimati Dakshayani Velayudhan: But T have no complaint: let u!i the
time be given for Andhra The Telugu programmes come from Hyderabad,
then from Mysors also. Then theve iz the other Inngnage unit, that i3 Kon-
There are Kaunada programmes from Mysore, Hyderabad and  from

nada.
Bombay. Muayalam is the only language nnit which gets only ten minutes
a day. - : -

In the Fxplavatory Memorandum pravision is made for installine four radio
stations in fenr places but T think the eadio station that js proposed for Mala-
bar will not be forthcoming soon. T wish to bhring to the notice of the
Honourable” the Finance Minister that provision should” be made to instal & .
radio station in the nearest future in Malabar, i

I wish to make one suggestion and that is that 1l the Malavalam nnit
gets a separate radio station of its own. the (fovernment may kindiv make
arrangements tc broadeast a Malayalam programme from its central station
and also from Madras, At least thirty minntes should be given for the Mala-
yalom language because Malabar is the biggest district of the Madrus Vresi-
dency having the largest population. So, it will he only doing justice to the
people of Malabar if the time is increased from ten minutes to at lsast thirty
miinutes. 1 hope that the Honourable the Fivance Minister will give a svm-
pathetic consideration to the points that T have made. ‘ '

Shri Krishna Chandra Sharma (U, P.. General): 8ir, T sympathise with -
ﬂ:le_}:_lonournb]e the Finance Minister who has been subjected to very harsh
criticisie on a vast number of poiuts. Well, it is the fate of every Finance
Mﬂlstﬁr tnat he has to bear the brunt of the eriticism, It is true, as Burke
Baid .

“To tax am,'l‘ Please, no more, than to love and be wise, is not given to
man. .

So, writleism apart, there is no gain saying the fact that so far as the
present problem of inflation goes his balunced Budget will go a louz way to
minimise its effect. For, if we look to the rise in prices then as the dJeficis.
Budgets rose frote 1989 to 1942 so the inflation comes into play and prices of
commodities rise. The main factors for inflation wera the expenditure  on .
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war, the large employment of people—2} million in war and 70,000
in connection with other milibtary duties—and then of shortage
of manufactured goods. These were the main factors in bringing about
intiation; but the most important of them was the deficit Budget. If we look
to the rise in deficit Budgets then from 1939 to 1942-43 there is a steep -
rise and then m 1rom 1943 and to the end of 1945 there is some slability in
‘prices. Again, as the deficit rises in the Budget from 1944 to 1947 there is
-agsin a steep rise.  Bo, comparing that we find that as the deficit in the
Budget rises, so do the prices and so comes into play the inflationery tendency.

'I'his balanced Budget, T hope, will go.a long way to meet inflation. Bo far
as inflation is concerned, he can take the credit of devising means to combab
ib. But to a certain extent inflation is not the result only of deficit Budgets
.but of shortage of manufactured goods as well. So the next problem safter the
deficit is that of production. The Honourable the Finance Minister, has given
relief to the capitalists in the hope that there would be increase iv production.
1 think the problem has uot been rightly appreciated. As Mr. Shastri said, .it
is not only the economic problem with regurd to labour, that they are nok
~willing to put in their best in the matter of production. The main problem is

_ more of social nuture rather than ecconoguc.  Japitulists are not well-trained;
they have nu suientific training; their munagerent is bad and unseientific. I
have been an arbirutor in 1nany labour troubles, and from my experience 1 find
that & mun who is not fit to be employed as a putwari is put in sharge of
thousands of persons; he has no method of tackling the labour problems, to
meet their demeands, to pacify them, And more often than not the irouble
arises not on ecuholnic 1ssues but on beating a worker, ubus.mg him, kicking
him or ill-treating him. This is a sort of thing which can be tackled very easily
by having goud management, by having trained men. A man who is nat fit to
work &s n palwen, who canuot be entrusted with s patwari's work is put in
eharge of thousands of people. Their own relutious, without any education,

~gwithout any training, without any foresight, are managing or rather mis-
maneging the fate of the people. ’

I'o appreciate the situation you should go back to the rise of capitalists in
this country. You cannot compare the capitalist of ludia with the capitalist in
foreign countries.

Capitalists in foreign tountries have some training; they have a  tradition

benind them; they have built up industr.es by years of hard work.
Witile it is true that they are making profits, they are proud of the
fact that they in turn have given something to the comununity and  their

..country as a whole.  Look at the picture in India. Capitalists bere huve
neither any tradition to Yook upon nor suy = training.  They have
0o~ conceplion of human values. Their only aim in lile is to
accumulate wealth and more wealth. . What that accumulation is in-
tended to serve they do not know. Money for money’s sake is theii mctive,
It wonld therefore, De not a right course to put them in charge cf the nation’s
industries. The labour feels that the capitalist in whose hands its fate rests is
inhnmanly unsympathetic. Tt thinks that the man who bosses over it is

" inferior to him. It is, therefore, impossible in the nature of things to expect

the Jahourer to co-operate with the capitalist under these circumstances. Look
for instance, the law reporte of foreign countries. You will nof iind a single

.ease that 8 man has not been marked present, that his over-time is not marked
in the register. There they have trained men who are regularly put on one
work, while in India there is no fixity of employment. Men are constantly
‘kept changing. all with a view to deprive them of their legitimate wages.
‘I'ere are no regular hours of work and women are made to work without

=shelter. in fact the provisions of . the Factories Acts have become a dea
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fetber. How in the world can you expect the labourer to co-operate with
such a capitalist?

Capital in the modern sense is a dynamic force. It cannot remain in &
static state.  Capital must come into the market.  What is lacking in India
4s the training in the capitalist.  He is an untrained man. He hus money
«epough, he wanls more money but to no end. In the majority of cnses he
thas amassed this capital by black-marketing, profiteering and evasion of taxes,
The best course, therefore, would be that the capitalist should be heavily tax-
-d, and out of the money which thus flows into the Treasury, the Government,
should subsidise industries and exercise some effestive control. The Stabe
should take ckarge of the major industries and run them on national Imes, so
that the laubcur may co-operate, the people mnay - co-operate and ir:ined men
muy come to manage the whole affair,

The last point I would like to mention is about the introduction of a sork
‘of "econseription’. In the course of the last war about 24 million people were
employed in wilitary and abou’ 70,000 people were employed in cther works
comitected with the military,  These people bave saved a lot of mouey. There
was no scope for spending this money as consumer goods were in short supply.
‘Lha, money could not be spent on house-buildiug operations as building ma-
terials were 11 short supply.  The peasant and worker toc had enough of it.
People are, therefore, reluctant to do any work, as they have some money o
fall back upon. Jt is high time that the State takes recourse to some sort of
legislative Ineasnre or an ordinance to ‘conseript’ people to do work. Without
sich a measure 1 do not see any means of marshalling the vast inan-power in
this  country.

Prof. Shibban Lal Saksena (U.P.: General): Mwdam, 1 am very sor:y to
tind that even though the world situation, is so threaten'ng yet we Jo not seem
to realise Low critical aud dangerous is the situation in which we stand. This
‘budget may land us into a disaster—that is what T feel. It is a budgev pro-
dably not ut all different from the budgets of olden days. Only yesterday our
Prirue Minister said that war elouds are hanging over the horizon and we can-
not be sure thut we shall he uble to work out any definite plan of Jzvelopment.
Af that is the position, then 1 do not know where we stand. '

This badget does not show us any prospeet that our couniry would become
“what :t onght to be in a short period of time. 1 have read the Birla 2P1an; I
‘have rend the Roy’s plan; I have read other plans also. The Birla plan envis-
aged  our spending about 1500 crorves of rupees in the course of the next fifteen
years, which would raise our stundard of living by three times. The Roy Plan
-envisaged cur raising the standard of living fourfold in the eourse of the nexé
ten years. It is now six months since we have come into power. This budget
-does not emrmark any amount which ean he said to be sufficient to earry ouf
any of these plans; that means one year will pass without cur doing anything.
The other day the Finance Minister said that even next vear we will not be
able to provide anything for this purpose which means two and a half precious
years will be wasted without our attempting to do anything to iraprve the
-standard of living of the masses. -

Our Prime Minister has said that we shall follow an independent foreigm
Jpolicy and shall not juin any of the two power blocs in the world today. Do
¥ou think we can maintain this poliey unless we are able to stand on our own
legs? And csn we do so unless we put some plan into execution? T think
this budget—wh'ch my Honourable friend Prof. Ranga called a capitalistic
socialist budget—will not help us in the least. In  fact this may spell =
disaster and when war corucs we will be uoprepared and we cannot turn for
4ielp o any quarter. In fact | had hoped that in view of our present critieal
-situation we would proceed in such a manner as if we were in the midst of a
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war. 1 will quote scme figures to show how Russia has progresisd; you wilk
find that they were uble to multiply their key products sometimes by a8 much:
%6 1600 per cent. Jo ten years—1929-3B—their. coal production went up by
866 per cent., electricity by 210 per cent., peat b{ 1600 per cent., iron ore by
800 per cent., manganese ore by 225 per cent., plg iron by 350 per cont., steel
ingote by 450 per cent., rolled steel by 400 per cent., cupper by 500 per cent.,
and gold by 300 per cent. That is how their production went wap  since they-
started their planning, and that is how they could stand up and face the great.
world war.  Now look at our expenditure during the last ten years. In.
198940 our total budget was for 121 crores of rupees, in 1940-41 it wos for -
135 crorss, in 1041.42 for 186 crores, in 1942-43 for 347 croves, in 1943:44 for
408 crores, in 1944.45 for 560 crores, in 1945-46 for 485 crores, in 1946.47 for-
881 crores, in 1947.48 for 185 crores, and in 1948:49 for 257 rroves.  Thus.
we find thut at the peak of the war, our country could afiord to ineur an  ex-
penditure of 5G0 crores of rupees to-meet an cmeggency. [ think we are # a-
state which is even more dangerous than war, and this is just the tirse when -
all oir resources should have been tapped to the very limit to be utilised to-
develop the country. Could not our Finance Minister find the seme amount
of money this year to finance our development plans?  Some plan should have
beén taken in hand and money should have been set aparb for ib. so that our-
cauntry may come in time with the great countries of the world within tha next
fen vears. But nothing has been dons in that direction so far. Therefora T
say that everything is going on in a strange fashion: there is neither o develop-
ment plan nor a rehabilitation plan nor an employment plan. . We are turning -
out into the streets thousands of Government, servants who have put in  vears-
of service, without providing anv alternate job for them: and people are .com-
ing from the Punjab and other places whom niso we cannat provide with work.
This planless economy will lead us into disaster. Why &hould we nod  think-
that we are really living in war time and so arrange things that we ure uble to-
utilise the energy of every single man and all our-resources to rise {o our-

stature in a short period? According to Roy's Plan: - i

“Tt is ‘estimated that at the end of ten years agricultural ‘prodnction -will increase by
400 per cent. or more, and indnstrial production b-- 600 per cent. The standard of living -
of the masses will rise hy 300 per cent. exclusive of the services such as health, education -
and housing which will be provided for ‘them."

Today we are importing food from outside and thut takes away all cur re--
sources. If we have a reslly good plan for azricultural development we - can-
increase our food production by four times in ten years. There is nothing-
being dune towards that, *and the result will be that all this precious time will
be wasted and we will be nowhere. T may warn vou that if we wo on in  this:
manner we will ' not be here next time because the public will not - stand our-
idleness and our way of handling things. They are watching. us, they have
high hopes fraan us.  But if we betray them in this manner we will be no-
where. I wonder why no such plan is made when today the world ia feverish.-
ty busy in preparing armies. The ofther day an Honourable Member pointed-
out that even with this expenditure of 187 crores on the army we can build up
four times the present army. I looked at some figures and I found that there.
are stafl colleges and other training centres; and the staff therdin is fairly
.oompetent and fairly 1 . In fact in the Air Foree there are 369 officers,
8114 airmen and 2307 ms for training, but I doubt if the entire training-
eapeity of the college is utilised; I think many more could be trained. Simi-
larly in the Navy we have staff colleges but they are not produeing _all the-
fraived. petsonnel that they can produce. T therefore think that it is time we-
$odk #p this matter and mede the maximum use of our capacity. In fact ¥

a¥e-been ftrying to compare the figures of the army in America and England:
: I find thet our army expenditure is 3 per cent. of the American - expendi-
#ure and 11 per.cent. of the expenditure in England, and they produce mush
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“patter equpment and much better sold¥rs per dollar than we do. I think we
:ghould row try to bring ourselves in line with these countries, This kind of
‘conservative unplacned economy will not lead us to our salvation, and vnless
-we try to improve I do not know where we shall be. Today I wus’ sorry to
thear the Prime Minister announce the Government’s decision about the I.N.A.
1 am one of thore who think that the I.N.A. deserved much better. necatment
from us. They were the finest treasure left for us by Netaji Subhas Chandra
Hose, and we should have made the best use of them. During the elcclions
they went about the country and turned the tide in our favour. But the way,
we have treated them is scandalous, To say thatwe shall not reinstate them
in the Army is really to yield to those very people: Who betrayed us ab that
time. Yoo will remember thst when the T.N.A.“fgial was held, there was &
great agitation in the army for their release. In fact a referendum was taken
and 95 per cent. were in favour of releasing them. Today our Government
says that they wili uot be reinstated, because the Army does not want to have
them. I tunk it is u betrayal of the pledges given to the country during tha
elections. 1 think it is an issue on which a referendum should be taken. We have
no right to say that these 1.N.A. heroes shall not be reinstated in the face
of the clear verdict of the electorate durmg . the last elections demauding their-
reinetalement. - le is & vital matter and 1 feel strougly - sbout it. As my
time is over, I cannot dilute upon the subiect, but 1 warn our Governmeni, of
the consequences of such betrayal of our solemn pledges repeatedly.

Shri Brajeshwar Prasad (Bihar: General): 8ir, 1 rise to offer & few sugges-
‘sions to our Minister for External Affairs. The international situation haa
undergone rapid chungos during the lost few weeks. A western union has been
. formed consisting of  Engiand, Frauce, tolland, Belgium and Luxembourg;
1taly and Lrance have joined u custons union; Czechoslovakia has cnosen to
join the Boviet bloc; Awericu has been pinced on semi-war footing. As &
result of these changes, | think, our poliey of ncutrality requires re-orienta-
tion. Iu Furope only Switzerland couid pursue a policy  of neutrality, buf
she pursucd that polivy because thut policy was guaranteed by aimost all the
big powers of Europe.  If we want to pursug u poiiey, of neutrality, we musk
ee that our indepeudence and neutrality arc  guuranteed by  the three big
powers of the world,—England,” Ainerics aud Hussia, I think that all alone,
standing in u stale of splendid isolation, ploughing a lonely furrow we cannod
pursue o policy of neuirality.  We anust enier into soiue sori of {reaty or pach
with our neighbouring counties if we are  to pursue d@ay poliey of neutrality.
*Ihe whole problem of a-forsigr policy is to be pursued fnan 8 Goe-political
point of view. Let us not appronch the problems confronting us from any
eommunal sngle of vision or with bitterness against those separated from us.
Tt is Geo-politics which determines the foreign policy of each and every State.
Unléss we come tec some sort of defence treaty with Malava. Burmia, Nepal,
Ceylon and Pakistan, we eannot survive as a sovereign independent natiom.
With the naval base at Trinenmelli, with Malaya having entered into a special
“form of ireaty with Great Britain, with Fakistan always ready to come fo
termsswith Eungland and America, how far can we pursue a policy of neutra-
1ity? I do not know. I think that a more positigp and forward policy has
to be pursued. When England canno$ pursue a poliey of neutrality; when she
has slready allied herself in more definite terms with the American Common-
wealth of Natious: when America has got herself interested in the internal’
domestic affairs of almost all the countries of the world: when Russia is trying
40 expand herself: how can India alone pursue a policy of npeutrality? Wa
-yequire capital goods to maintain ourselves as a first-class strong power. hi 4
we sre to get capital goods, the only country to supply them is Amrica.
:America will never supply us capital goods if we say we are going to pursue &
policy of neutrality. ~Ws must pay the price and the price is co-oparation in
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the/event of war. We can pursue-a policy of neutrality to which we are
wedded only if war does not break out for the next ten years. If war breaks
oub within that period, we will have to relinquish that policy. If there iz ne
war for a period of ten years, then we would get capital goods from America..
Bui if war breuks out, within two or three years, we would not be in a position
to maiutain our separate entity as a fleutral power, unlike Turkey in the last
war, becaise we are placed at the head of the Indian Ocean. It is {oo strate-
gic un area. India can never be allowed by England and America to plough
ite loncly furrough, Russia will not spare us because we want to remnain
neutral. The fact has to be appreciated that we are in the Anglo-American
Bloc. If we realise fully this fact, we must mould our actions and ideology.

We must mould our policy aworﬂmg to the realities of the situation. We say
that our foreiga policy is based upon national interests, but in our minds thers
is confusion. The need of the hour is the establishment of sn Ibstitute for
the study of Geo-politics. Geo-politics ‘has been developed to perfection in
Germany and America, 1 hope the Edueation Minister in co-operation with
the Finanze Minister will see to that within a short time an institute for the
study of Geo-politics is established in the country. It will weaken the forces.
of commuaualism. It will democratise our foreign policy. Today cur foreign
-policy is formulated by a handful of L.C.8. officers in the HExternal Affairs De-
poartment. I think the best course for us is to assure those from whom we
want capital goods that we will support them in the event of a war. Unless
we do that, you-will not get capital goods.

The American Ambassador' in a réecent speech in Delhi said that India will
have to remam content with un agriculturs] econormy and light industries. I
kmow, -in spite of the statement of the Finance Minister in this House, that if
we become a member of the Anglo-American Commonwealth of Natons, the
enmpulsion of events will impel the Anglo-American Governments to supply
espita] goods to us. Capital goods were supplied during the last war. We:
al: know about the lease and lend arrangements and the vast supply of capital
goods to Russia and to other countries of the world. T therefore fail to see
why in the event of 8 war, America will not supply capital goods to us. 1f
we clearly admit that we will join England and America in the event of wal
with the Soviet Union, we will get capital goods. It is also necessary that we
come to some terms with the Government of Pakistan? 1 have my vwn feel-
ings sbout the separation.of this ecountry. But what is past is past. We-
were opposed to the separation of this country on grounds more than one. We-
were opposed because we corsidered India to be one from the Himalayas to-
Cup Comorin. Even now T refuse to recognise the legal fact of partition.
Before the British came into the country, India was divided up into a large-
number of different kingdoms, but in language, culture and thoueht India has
always becn one.  'We maintained that in the interests of the military defence-
ot the country, we caunot allow Baluchistan, BSind., the Frontier, Western
Punjab and \]:mster‘l Bengsl to fall into alien-hands. 1In spite of our protests:
ard unwillingness, events have compelled us to sgree to partition. As in the
‘past. 5o even how, it is necessary that the defence of Pakistan and Tndia must
be co-ordinated. If the#® are not. there cannot be a proper defence of either-
Pukictan or-Ind’a. I approach this problem only f»m a Geo-political point

—of view. T feel that the hand of fellowshio and en-operation extended by Mr.
Jinnah ghen'd he grasped. He has laid down certein ennditions. T do no* at-
toch rny imnortance to these conditions.  The fnndamenta]l fent i that ba
wante n dsfence pact with India. The posg'hilitiea must be exnlorad. With-

5ot sneh a defence npact. there cannnt-be nence and safety in thir ~ontinent,
We should remain within the Britich Commonwenalth of Nations. There is-
sruoe sort of talk that there is & new Mountbatten Plan to itegrate all the vari-

-
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ous parts of the empire iuto u federation. If thie is so, I think the "Prime
Minister should with due consideration to thé interests of peace and safety of
all lands in Asia, join this Fed=ral Union. .

Shri S, V. Erishnamurthy Rao (Mysore State): I_want to confine my re-
marks to two items—tea and coffee.  We expected that the Bill when it
emerged from the Select Committee, would do away with the excise duty en
tea and coffec. But we find that the excise duty has been
only reduced. @ Of course in spite of the [Finance proposals
being knowy, the price of tea has not gome up because tea is
a capitalist industry. The tea estates are mostly owned by the
Europeans, They ure more than 500 acres in extent and the :ea that is ex-
ported is consumed by Kuropeans either in England, Australis or Canada. I
do not see why the Indian consumer should be made to pay more for his coffes

and tea than his compatriot in England, Australia or America whose average

per capita income is at least a hundred times morve than that of the Indian
consuwnsy, .

The position in respect of coffee is entirely different.  Out of 25,872 coffee
plantations only 541 coffee estates are of more than 100 acres. Out of the
—remaining 24,365 acres they range between five and twentyfive acres. All the
.coffee estates are mostly owned by Indians. It is only coffee plantations more
than 100 acres in extent that come under the benefit of the coffee pool under
the Coffee Board.  All the small planters are paid a fixed price when they de-
liver their coffee to the Coffee Board. As soon as these financial
proposals were made Lnown, the price of coffee shot up. If we only
read the proceedings of the Madras Assembly it is s revelation by itself. The
position of coffee has become very acute. Whether it is due to the policy of
the Coffee Bosrd or to the middlemen, the Indian consumer has to pey more
and the planter is not benefited. In fact, the Indian coffee produstion is only
18,000 tons. Out of this the normal Indian consumption was ubout €000
tong a few years back. On sccount of the propaganda carried on by the
Board, the Indian consumption has gone up to 12,000 tons. Tea is 5 cheaper
driuk than coffee.  If the coffee drinkers only switch on to tea, it will be &
hard job for the coffee planters to get them back to drink coffee. T am parti-
cularly interested in this because more than 50 per cent of the Tndian coffes
is grown in the Mysore State and the remaining 50 per cent is grown in Coorg
and Wynad. Further, if once the people addicted to coffee switch on to tes
it will be very hard for them to get back to coffee. Once n tax proposal is
Pplaced on the statute book it is also equally difficult tc get it removed. The
same argument was advanced when the betelnut tax was imposed, namelv,
that the grower will not have to pay it. We know how it affect>d the betel.

nut growers. Today the coffee planter ha

. 8 to pay nearly Rs. 320 per mannd
on Bmmonium sulphate to wit only Re. 80 before the war.

Groundnut cake
before the war was Rs. 50 per ton. Today it is Rs. 130 according to the gov-
ernment rate and Rs. 200 in the black market, And cost of labour has gone
from gne to three. I this tax i imposed I am afraid both the consumer and
the coffee grower will be put to very great difficulties and the coffee industry
will be killed. We may see ere long that the coffee estates are denuded and in.
stead tea estates growing under European planters.

The cup of cheer has become today a cup of taxes. One hns to pay the tax
on sugar, on coffee and perhaps i :

! on the foreign imported milk powder that he
has to use. The price of milk has also gone up  In fact it is not cnly a eup

of taxes: it has become ' a  cup of tears. There s nn  juetifi-
oation for imposing this  excse tax on coffee.  On  hehalf of the
ooffee growers and the consumers T nlead with the Finance Min'ster that even

nwtlue uy reconsider this proposal and remove this excise duty on soffee at
teast. '
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The Honourable Shri R. K. Shanmukham Chetty: Mndam, the debate on
the last stage of the Finance Bill has again covered a very wide range. Txceph
the last speaker no one glse made any reference to the actual proposals us they
‘have emerged from the Select Committee. From that T draw the natural in-
‘ference that the House on the whole is satisfied with the Finance Bill as it has
beon ‘shapia vy the Select Committee. That will make the task of the con-
sideration of the clauses tomorrow comparatively more easy.

My Honourable friend Mr. Karimuddin has repeatedly mentioned on the
fioor of this House that my economic ideology and programme are in conflich
~with those of the Honourable the Prime Minister. Te has repeated this charge
_on more than ons occusion and I must therefere take this opportuiity of entire-
ly repudiating thab suggestion. We are inciined to attach ton much import-
ance to mere ideologies——uot that 1 mimmise the need for & wan having ideolo-
gies, but whein o stibesinan s Lis hand to the task of governing a country
Be st would his ideoygy to the practical nee: sities of the situation and the
time. AL that ss the tasi ol those eutrusted with  the govermment of this
countey then L ciaiin vhat as @ fuyul coileugue  of the idoncarable the Prime
Minister it will be my constant endeaviur to trunslate into action all those
deologes for which he stunus. (Liear, bear). JL 1 had any objection to carry oub
amy kask in that spirit 1 would not be sitting ou these benches. Let us not there-
fore hear any luore criticism about {his so-calied diiterence in the ideologies
amongst Members of the Cabinet.

Mr. Naziraddin Ahmad (West Bengal: Muslim): But the House criticized
the Hounourable Migister very soverely.

The Hcnourable Shri R. K. Shanmukham Chetty: We in the Cabinet are
aworking ws one upited team with o common, determined purpose to serve the
. gountry to the best of our ability.

1 think it was my Honourable friend Mr. Karimuddin who on s previous
.oucusioy ccmpared my budgeb proposals with the budg:t proposals of Mr.
. Liaquuti*Ain Aban in the 1947-48 budget and pointed out how 1 have gone back
on the ideal of that budjet which was supposed to be iu the interests of the

¢ man. After August 1947 Mr. Liaquab Ali Khan and his colleagues had
.an unrestricted field tc practise their ideology and I would invite Honourable
Members to examine the latest budget of the Pakistan Goverpment to find if
-the ideology that was forced down our throats in 1947 by Mr. Liaquat Ali Khan
-is being practised in their own state. (Flear, hear). in fact, my Houocurable
friend will be surprised to know, if he does not already know, that the Govern-
anent of Pakistsn have gone to the extent of proclaiming that for five years
~ghey will not tus &ny new industries that come into ‘existence. 1% i8 all easy
.o try experimacnts ab gomebody’'s cost. There is a provert, Madam, in Tamil
which says that s woman wanted to find the depth of a well and sha got hold
.of ber ncighbour's baby and dipped that baby into the well to ind the depth
. of the well. I am not prepared to use my own baby to find the depth of the
weii, nor -am 1 prepgred to use my neighbour's baby for that purpose. If I
avanted to find the depth of the well. T wonld find it out by more straightfor-
ward means. 1 made it perfectly plain on the previous occasion that T did not
in the least attempt to travslate in this Budget all those ideals for which many

_of us stand. I conceived my task primarily as one of clearing the gronnd, s
it were, for the building up of our economic structute. In the verv first year

of our cxistone? as an independent State when the credit of our country was
likelv to be ghaken in the eyes of the world, it was the primary duty cf the

Wine o Minister of the Indisn Union so to regulate the national finances us to
- ingepire confidence not merely amongst the people of India but swnnest the
- .peonle abroad, and T claim with some pardonable pride that the prasentabion
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of our financial position that I have made in the last {Budget has very consider-
ably achieved that object. 1 have cleared the ground, 8s 1t Were, on wh.ch we
might construct she superstructure ot tne economy according  to the pattern
that Prof. Kauga and others have in mind. .

1 coutend furtner that even with the LMILAtoNs under Wuich 1 was work-
ing, we have piaced our taxation struciure .1 such a manuer that there can be
no concentration of weslth 1n a few hands. Jf a mah earns oue kb of rupees
esrned income, we will take away rom him by way of tax Ks. 44,344 1f & man
-earns Rs. 10 lakbs, we will take away from him 8 lakhe and 99 thousand by
way of tax, and if n man is unfortunate enough torcarn an income of Rs. 30
lakhs per year, we will tuke away trom him Ks. 28 lakns and 37 thousand by
way of tax.

Mr, Naziruddin Ahmad: But there is tax-evasion.

The Homourable Shri R. K. Shanmukham Chetty: Under our tax-system,
therefore, no honest man who pays his tax can become a millionaire. People
in our country can become millionaires and multi-millionaires oniy by dis-
honest means, but that is a different problem altogether and it is & problem in
the eolution of which we must all put our heads together and in that task you
will not find any member of Government, whether he is a capitalish or & soeia-
list, lagging behind even the most arduous socialist in this House.

I welcome the offer made by my Honourable friend Prof. Ranga that the
middle classes would now be prepared to help their own National ttovernment
to raise the gublic loun necessary for our developmental echemes. Tuab .8
exactly the psychology that I want to create. Unfortunately, all these yaars
we have depended far too much on 2 few rich people and a few banks for find-
ing all the money that we want by way of louns. ~We must now broadbase
that strueture.  After all, in our country, we have not got many rich men.
Here are some interesting statistics. The total number of assessees who have
gob an income of Rs. 2 lakhs and over per year is only 415 in the whole count
in a population of 320 millions,—I am of course excluding the Companies.
am talking of individuals and firms—and the total number of Hindu undivided
families in this category is only 68. Now these 415 people have got together
an annual income of 19 crores of rupees and out of that we take away Ks. 11

-crores and 66 lakhs by way of taxes. Now, why should be depend upon these
400 people for the hundreds of crores of public loan that we want? Analyse
the picture from a different point of view. Take the number of people whose
annuat income is between Rs. 3,000 and Rs. 10,000—what I might call the
middle classes. They are 1,75,486. Their total income is Hs. 95 zrores and we
take away from them by way of tax only Rs. 5 crores and 86 lakhs per year.
"Therefore, we are leaving with this class which is* the backbone of society a
considerable margin of saving which we must tap to meet our requi ts of
public expenditure by way of loans. I do hope that the next loan frogram-
me that the Government will he launching in the near future will be marked
by thl_s specéial feature that the response will come from this large volume of
the middle classes who are really the backbone of the country, and if ouly we
can bring about that change in the paychology of the pecple, then we would
have laid the foundations of the sound ecomomic structure of the future.

My Honourable friend Prof. Ranga spoke about the tenets of Gandhian
socialism. I will not attempt a detailed answer to him as to how far T am a
believer in those tenets and principles, but the hard fact remains that—
whether you like it or not—the economic and political circumstances in the
world force us to adopt some at least of the Gandhian fenets of socialism.
Take, for example, the emphasis on cottage industries and small seale indus-
tries. In spite of all our ambition for the large scale economic and industrial
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planning of our country, the condition in the world today is such that with all
the efforts in the world that we can put forth, there are very considerable
timitations to the realisation of this large scale industrial programme.  The
force of necessity therefore drives us today to look to industrial development
on the cowtage and the small scale. In fact, development of our industrial
system on this basis is necessary if we are to save our country from the dis-
astrous effects of the inflationary tendency.

NOW, Whie 16 D8Ppeusug Wusy ¢  Llces e mounting up. With every in-
cresse 10 price level, wueTe 18 & legildud.e demand for increase in wages aud
saluries and if in such & situation we launch upon a large scale programme of
pubile expendriiure 1N LUUAILE FUAUS OF QAILS Or INaulLAcTUre Of capital gouds,
¥OUu are uggravaing the situahion by pumpiug more purchasing power wiio the
hands of people WIthout al the salle Ullue creslig tue cousumer goods which
wili absorb tunal purcnasing power. If therefore our programme of iarge scale
public expenditule 18 LOG O land US 1IN ISBSLIOUS consequences, 1y  Lecomes
necessary as a4 measure of sneer sel-protection that we must develop our
cottage und smel scale industries for the production of the consumer goods to
wmeet #t least pari of the demand for these goods.

Now, in this line, Madam, I would earnestly appeal to Honourable
Members to apply their mind and to co-operate with the Uovernmenst in doing
something cunucrete in starting the Industrial Co-operatives, uas they did in
China.  Co-operative enterprises, as Prof. Ranga said, are one of the pillars
of the Gandhiun socialisin. So tar g8 that is concerned, I am wholeheuartedly
in support of that measure. In fact, it is an intermediary stage beiween
complete “private enterprice and complete State enterprise, because in the - in-
dustrisl co-operatives you take away profits that go into the hands of a few
people. You create all those motives of private enterprise and initiative as-
sociated with individual enterprise and produce a system of economy which
avoids the evils of government enterprise and vhe dangers of mere state social-
ism. 1 certainly would support any scheme for promoting industrial co-
operatives in the country and if any finances are needed for this purpose I cer-
tainly will find the finances. In fact, I would appeal to Honourable Members
to look at our whole economic future in a more realistic attitude. ludia, after
all, has been a crucible of idesls, ideas and cultures. It was in this greab eru- -
cible that many cultures, many religions. many philosophies have been maelt-
ed to produce an integrated unity. India is a land of synthesis of cultures
and may we not hope that even in the field of economie development, instead
of creating a conflict between private enterprise and state enterprise, we may
evolve & svnthesls of the two, so that we would create a new economy, in
which we will keep up all the grand ideals of state socialism and al] the gread
qualities associated with private enterprise and initiative. I personally think
that looked at from that point of view there is a great future for the industrial
development of India on a pattern peculiarly suited to our national genius.

My Honourable friend Mr. Harihar Nath Bhastri asked me for a categorical
answer whether I stood by the promise that I gave the Industriee Conference
that the Government of Tndia will assume & considerable share of the respon-
sibility for the housing of industrial workers. I stand by that pledge. No#
only do I stand by that pledge but I may tell my Honourable friend that I have

*told my Honourable colleague the Minister of Labour that if he produced =
scheme I will find the finances for it. The housing scheme therefors is not
being held up for want of funds or for want of inclination on the parbt of the
Ministers of the Government.

There was a suggestion that a special cess or & specia] exclse duty should be
levied, the proceeds of which should be ear-marked for the

housing scheme. T am certainly opposed %o that because I consider
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that the earmarlong of any taxes specially ior & paricuar purpose i &
Very viclous system ln 8ny financ.al structure. 1f 1v 18 wne auvy ot tne Buate
to build houses for its workers it i8 the duty of the State to fiud the money for
it and not say that unless we raise & specisl tax for it We cauuou uod toe woney.
In fact, my Honourable friend- Mr. Shastr Wil de giad to xnow tust 1 nave had
discussions with my Honourable colieague the Labour Muusver on this poin
and o schems 1s being worked out. L do not kdow what tne wtumnate scheme
would be but in broud outhnes it will be something likke this. 'Lnere will be a
Housing Board which the Central Government wili set up and the Central Gov-
ernment will advance to this Housing Board all the money that is required for
the entire housing scheme of the industrial workers in the form of a loan.

Mr, R, K, Sidhva (C. P. and Berar: General): Only industnal workers?

The Honourable Shri R. K. Shanmukham Ohetty: It smust include agri-
cultural workers also afterwards: why not? 'Lhis loan is to be financed by
an elaborate system of the sharing of financial responsibdity between the
Central Government, the provincial governments, the employers and the
workers. The annual amount required for meeting the interest charges, the
depreciation, maintenance of the building and the funding of the debt will
be found by » sharing of those charges between these parties. The indus-
trial worker would be asked to pay an economic rent suited to the wage that
he earns: it will not be an undue burden. The industrislist will be asked
to mak a contributiomalso and the balance will be shared between the Cen-
tral Government and the provincial government. I have got in my <wn mind
the rough outlives of a scheme.of this nature which I have ~ :xpounded to my
Honoursable colleague the Minister for Labour and I am hoping that within
& very short limne he will come out with a concrete scheme in this respect.

After al] the problem of housing our workers cannot be solved in a day:
it will take some time. Even the Labour Minister's scheme of a million
houses in the course of ten years is considered by some people as a very am-
bitious scheme. I do not think it is an smbitious scheme: rightly tackled
it is a practical scheme. Here again we must change our castiron ideas in
these matters. )

When we talk of indusirial housing we immediately visualise in our 1ind
buge ugly structures rising in the midst of big industrial towns. That is nob
my- conception. In so far as certain industries are already located in thickly
populated towns like Bombay, well they are there. That _problem should
be met and solved. But in planning our industries for the future we must
so plan the location that instead of taking thousands of workers from their
homes into a crowded town we must take the factory to where the worker is.
That is the modern tendency in the United States aleo and that teudency is
in evidence in some of the areas in India iteelf. Take, for example, my own
town of Coimbatore. In the midst of the city itsulf there are only 3 or 4 old
mills and sll the other 28 mills that came info existence since 1929 have been
built on the outskiris of the Coimbatore town right in the midst cf villages.
In fact, in my own mill more than 50 per cent of the workers come from their
homes in the villages and they have to walk not more than a mile or two. I
would rather plan my housing scheme in such a manner that instead of
gimply pulling the workers out of their own homes and environments and
putting them in unhealthy surroundings and slums we must do something to
improve the conditions of their own homes, so that these workers might live
in their own natural and healthy environments. If the housing problem is
tackled in this manner I have not the slightest doubt in my mind that in -the
very near future the Government will evolve s scheme which will certainly
satisfy my Honoursble friend Mr. Shastri.
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Various other special points were mentioned. My Honourable friend Mr.
Shiva lao laid emphasis on the need for the appointment of an economy
commuttee 1o look into the Defence budget. He himself pointed out the diffi-
culties of an economy committee reluting to Defence working under the
present conditions.  But in spite of these difficulties I certainly agree with
nim that there is a great deal of scope for economy .n our defence budget and
1 shail certainly discuss with my Honourable colleague the Defence Minister
the advisability of setting up an economy committee for this purpose.

My Honourable friend Prof. Shah of course criticised my budget proposals
from the point of view of the conceptions of the new economy which he has
been pregching in this House. I myself must confess that my own ideas of
economics were very largely moulded in my student days by the wonderful
books that Prof. Shah himself wrote. If therefore he finds that there is
something wrong in me today I do not know whether he has hanged or
whether I have been a bad student! In any case, as I started by saying
when you really scratch the surface you will find all these differences in ideolo-
gies but when you go deeper and apply your mind to the solution of the prae-
tical problems which fuce us there are more points of contact and agreement
amongst us than peints of differende and the more we emphasise these points
of agreement the better it would be for the future of the country.

Shri Bikramlal Sondhi: What about trunk telephone rates?

The Honourable Shri R. K. Shanmukham Ohetty: Madam, my Honour-
uble friend Mr, Sondhi wants me to make an announcement to which I made
¢ commitment to the Select Committee. We have increased the

SPM  trunk telephone rate by 20 per cent. Now, I have agreed that so
far as Press {runk telephone rates are concerned, there will be a rebate to the
extent of this 20 per cent.

Mr. Chairman: The guestion is: .

“That the Bill to give effect to the financial proposals of the Central Government for
the year beginning on the first day of April, 1948, as reported by the Select Comunitee,
be talien into consideration.” '

The motion was adopted.

The Assembly then adjourned till a Quarter to Eleven of the Clock on
Tuesday the 30tk March, 1948,
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